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LOK SABHA
Friday, Auguat 7, 1859/Sravana 16,
1881 (Saka)

The Lok Sobha met at Eleven of the
Clock

[Mr, Sreaxen m the Chair]
ORAL ANSWERS TO QUESTIONS

Bhipping Corporationy

+
Shri Subodh Hansda:
""‘{sm §. C. Samanta:

Will the Minister of Transport and
Commnunications be pleased o state:

(a) whether the proposal to set up
three shipping corporations in public
sector has been fully implemented;

(b) if not, the reasons therefor; and

(e) since when the proposals were
taken in hang and, when these will
be implemented?

. The Minister of State In the Minis-
try of Transport and Communications
(a) to (c). A
statement glving the requisite infor-
mation is placed on the table of the
Sabha.

STATEMENT

In October 1947, the principle of
flosing shipping corporations, upto a
maximum of three, was firsy ml ted
t was

should be run on the managing agency
gystern with Government’s contribu.
tion being not less than 51 per cent

capital, the balance 49 per cent

————

1082

ang partly by the public. No private
shipping company wag to be associated
with morethmmcm

In March 1930, the Eastern Shipping
Corporation was ¥ormed with M/s.
Scindia Steam Navigation Co. ss the
Managing Agents,

The setting up of the second corpo-
ration did pot get the requisite res-
ponse from other existing shipping
companies and ultimately when the
negotiations with them did not
materialise, the Government of India
set up the Western Shipping Corpo-~
ration in 1956 as a fully Government-
owned concerned.

The need for setting up of a-third
Corporation has not yet been felt.

Shy] Spbodh Hansda; From the
statement 1 find that the proposal was
taken in hand in 1947 and the first
Corporation came into being in 1950
and the second one in 1856, May I
know whether this has not delayed
the shipping business in our country
in the public sector?

Shri Raj Bahadur: The acquisition
or building up of tonnage is essentially

Shri Subodh Hansds: May I know
whether the corporations are func-
tioning from one place with different
headquarters.

Shri Raj Bahadur: ] did not catch
the question.

Skri Subodh Hansda: May I know
whether it is & fact that the two
corporations are functioning from one
place with different headquarters?
May I know the reason for thatt
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Shrl Raj Baliadur: [f he wants to
know their headquarters, they are in
Bombay I do not know what the
bhon. Member wants to know

Mr. Speaker: He probably means
‘the offices being located in different
places

Shri Raj Bahadur: I do not think
they are in different places

Shri § C Samanta: May I know
how the Eastern S8hipping Corporation,
that 13 the Scmdia Steam Nawvigation
Company, 18 working m comparison
with our own Western Shipping
Corporation run with government
management?

8hri Raj Bahadur. If he wants to
have a comparison between the Indian
Steam Shipping Company and the
Eastern Shipping Corporation, 1n res-
pect of trade or tonnage lifted, I
think, both are working in thoir own
flelds

Shri Damami May I know whether
the existing shipping corporations are
working satisfactorily? If not, why 1s
the floating of a third corporation
being considered?

Shri Raj; Bahadur: At present we
are not considering the question of
bringing into being a thurd corpora-
tion The corporations are working
satisfactorily otherwise

Shri C. R Paitabhi Raman: In view
of the very large traffic in Madras and
the east coast to Rangoon and Singa-
pore, will Government consider the
feasibility of having a corporation at
Madras or at some other place on the
east coast?

Shri Raj Bahadur: At present there
is no proposal

Shri Tangamani: May I know the
number of ships now owned by the
Eastern Shipping Corporation and the
Western Shipping Corporation® How
do they compare with the total ton-
nage which we now possess?

Shri Raj Bahadur: In terms of
tonnage, I think, the Eastern Shipping

Oval Avswerys o8y

Corporation has over 80,000 tons GRT
and the Western

Bhippmng Corporation
has got a tanker which is about 10,000
tons.

s wreddft & teve F e}
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stanwgrge  f A, fow T
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Traffic Administration for Delhi

+
Shri Shrec Narayan Das:
Shn Radha Raman:
Shnn Ram Krishan Gupia:
[ Shrl Keshava:

*202.

Will the Minister of Transport and
Communications be pleased to state

(a) whether Government have
finaliseg consideration of the proposal
to have a separate iraffic administra-
tion for Delhi,

(b) 1f so, the results thereof, and

(c) whether a copy of the draft of
the proposal would be laud on the
Table”

(Shri Raj Bahadur): (a) There 18 no
such proposal under the consideration
of the Delli Administration.

(b) and (¢) Do not arise.

Shri Shree Narayan Das: May 1
know whether the working of the
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present arrangement has been review-
od? If so, have any difficulties been
found which can be put an end to by
having a separate administration?

Bhri Ra) Babadur: Shm T S
Khanna, the Engineer of the Road
Research Institute has been appointed
as Honorary Consultant to advise the
Delli Administration and I think we
shall have to wait for some time for
the results obtained m the light of the
advice he gives the Corporation or the
Administration in this behalf

Shri Shree Narayan Das: What 1
the amount the Delhi Administration
has to pay to the Police for the pur-
pose?

Shri Raj Bahadur: I cannot glve
the separate figures without notice

Shri Radha Raman* In view of the
difficulties that are experienced with
regard to traffic regulations in Delha
and a general deflance of the traffic
rules by the people, may I know whe-
ther the present traffic arrangements
or transport arrangementg are being
revised and new methods are being
evolved in order to train people and
also to have better results?

Shri Raj Bahadur: Of course, the
position 1s reviewed from time to
time Apart from that, sometimes
dnives are also undertaken to make
people conscious of the traffic regula=
tions

In thig connection I may refer to
the report recently submtteq by the
Ad Hoc committee on Road Transport
They have made certain recommenda-
tions 1n regard to the re-orgamsation
of Transport Adminstration and in
that connection, I think, we may agaln
consider this question,

o e T ATAd el ot @
aoramay fie feet % 2w qefafrges
® qR F T€ =qAear R w7 w§ fawr
WMt Fomr g f e R @
wh wwew & w7
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*203 Shri Sanganna: Will the
Minister of Railways be pleased
to refer to the reply given to
Starred Question No 1463 on the 5th
April, 1958 1n respect of the showing
of films at railway stations, and state:

(a) whether such facilities have
been extended to other Railway
Zones, and

(b) if not, the reasons therefer?

The Deputy Minister of Railways
(Shr: § V. Ramaswamy): (a) Yes

(b) Does not arise

Shri Sanganna. Which are the zones
that have been provided for?

Shri 8 V Ramaswamy: The I and
B Ministry hag provided us with 7
projectors and they have been distn-
buted Only the North East Frontier
zone has not got it We have placed
orders for it There is only one for
each zonc and we have got to carry
on on a programmed basis at the
various stations The I & B Minstry
also supply documentanes free of cost.

Shri Sanganna: When will this
scheme be fully implemented in all
the zones?

Shri 8 V Ramaswamy: As soon as
we get the machinery Now, we are
doing 1t on a programmed basis.

8hri Tyagi: In view of the financial
exigencies and in view of the fact that
the nation 13 becoming deeply indebt-
ed to foreigners, may I know if Gov-
ernment can give away this little



ruummew
Shri D. C Sharma:
Shri Nagl Reddy:
Shri A K Gopalan:
Shri Vasudevan Nair:
*204, { Shri Kunban:

Shrli 8§ M. Banerjee:
Shri Jagdish Awasthi:
Shri Raghunath Bingh:
Shri Assar:

[ Shri T. B Vittal Rao:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 428 on the 18th
February, 1859 and state:

(a) whether the Arbitrator hag since
given his award regarding the price of
Telco Locomotives for the period com-
mencing from 1st Apnl, 1058, and

(b) 1f so, the nature of the award
mven?

The Deputy Minister of Railways
(SBhri BShahnawas Khan): (a) No,
Sir

(b) Does not arse.

Shrl Ram Krishan Gupta: In reply
to a previous question the hon Deputy
Minister gave a categorical assurance
that the award will be forthcoming by
about the middle of June May I know
the reason for so much delay®

Shri Shahnawaz Khan: Unfortu-
nately, the arbitrator has not been
keeping very good health I hope he
will recover scon

Shri RBam Krishan Gupta: May 1
know whether 1t 1s a fact that Gov-
ernment have decaided to purchase
Telco engines after the expiry of this
agreement? If so, what are the condi-
tiong settleq Yor the purchase of these
angines?

Shei Fertne Gandhi: May I know
whetheritisafactthat the arbitrator
iz paid about Rs. 500 a day and whe-
ther he had a heart attack recently
and finds 1t difficult to carry omn?
Would Government econsider appont-
ing somebody else so that the work
could be speeded up conmidermng the
fact that the agreement with Telco
might be comung to an end almost in

The Minister of Rallways (Shri
We have pamid the
arbitrator according to the scale laid
down for payment to retireq Hgh
Court Judges who work as arbitrators.

The Minister of Law (Shri A K.
Sen): Scales are laid down for arbi-
trators drawn from ex-Judges of
different High Courts And he 1s paid
according to that scale

Mr Speaker: The hon Member does
not probably ask that but says that
he 15 paid about Rs 500 a day

Shri Jagjivan Ram: Recently he
had an attack of coronory throm-
bosis, and our latest information 1s
that he has been certified fit by the
doctors He 13 going to fix a date for
the arbitration

Shri Feroze Gandhi: May I know
whether 1t 1s a fact that the require-
ments of stcam locomotives manufac-
tured by Telco are sufficient to meet
the needs of the Second Plan and if
so what steps are bemng taken to see
that the manufacture of 100 locomo=
tives per year which may be requred
to be converted either mmto diesel or
electric 15 carried out” Is there any
scheme?

Shri Jagjlvan Ram: That matter 1s
being conmdered—how to utilise the
Telcos after the expiry of the present
agreement for the manufacture of
steam locomotives

Shri Feroze Gandhi: Have our
requirements of meter-gauge steam
locomotives been completed, even
today?
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Shrl Jagjivan Ram: Today as the
position stands, we are in a comfort-
able position so far as the steam loco-
motives for the meter-gauge are con-
cerned But the requrement is a
continuing requirement so long as we
run these steam locomotives.

Shri Nagi Reddy: May I know whe-
ther, i1n view of the delay, the Minls-
try will be able to place on the Table
of the House the price quoted for the
locomotives by the Telcos and the
price the Government has accepted to
pay?

Shri Jagjivan Ram: That has been
discussed m the House more than once
1t has been quoted in the House,

Shri 8 M Banerjee: In reply to a
previous question, the hon Deputy
Minister stated that two of these
locomotives were purchased during
the fourth price period and the hon.
Munister has stated that whatever be
the price that 1s fixed by the arbitra-
tor, that will be the price for the
fourth period May I know whether
any amount has been paid to
Telcos for these diesel locomotives
upto this time?

Bhri Jagjivan Ram: I think that
some payments are bemng made to be
adjusted after the award of the arbi-
trator has been given.

Shri T. B Vittal Ra0o: In wiew of
the fact that this question has been
gomng on for a pretty long time, do
the Railway Board consider taking
over the Telco as recommended by the
Public Accounts Commuttee sometiune
back?

Bhri Jagjivan Ram: The present
decision of the Railway Board is not
to take it during the pendency of the
present agreement. (Interruptions).

Mr. Speaker: This relates only to
prices t0 be fixed by the arbitrator,
That poor man 1s suffering from some
heart disease He will come back and
settle 1. We are going into other
matters as to what other arrange-
ments are being made, ete..... (Inter-
Tuptions).

Shri Tysgl: It is public money.

Oral Answers 1090

Mr. Speaker: Hon Members will
confing themselves to the question of
prices.

SBhrl Jagjivan Ram: [ want to clear
one pomnt Perhaps it 18 the impres-
sion that the arbitrator 15 being pard
Rs 500 per day, it 1s not correct. He
is paad only on the days on which he
holds a siting It 18 based on the
hours of sitting

Shri Feroze Gaudhi: The pont in
dispute which has been referred to
the arbitrator 1s regarding the price
which 15 375 unuts according to the
Railway Board and 380 according to
the Tatas May I know whether it
has been brought to the notice
of the arbitrator that the cost
of the Chittaranjan locomotives—
broad-gauge, 170 tons—is about
Rs 4,50,000 only”

Shri Jagjivan Ram: All the relevant
materials on which the Railway Board
objects to the price quoted by the
Telcos have been submutted to the
arbitrator.

Utilisation of Irrigation Facilitiey In
States
+
Bhri Nagi Reddy:
Shrimati Ila Palchondburi:
Shri D. C. Sharma: '
Shri Sadhan Gupta:
Shri A K Gopalan:
e295. < Shri Vasudevan Nair:
Shri Kunhan:
Shri Surendranath Dwivedy
Shri Pahadia:
Shri S, A Mehdl:
Shri 8 C. Gedsora:
| Shri P. G. Deb:

Wil the Minister of Irrigation and
Power be pleased to refer to the reply
gwven to Unstarred Question No 3599
on the 28th April, 1959 and state:

(a) whether the Government have
gsince examined the report of the
officers appointed by the Central Gov-
ernment to report whether irrigation
potential in the country is fully wtilis-
ed or not; and
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(b) if so, the decisions taken?

The Deputy Minisiey of Irrigation
and Power (Shri Hathl): (a) The
reporty are stil] under examination,

(b) Does not arue.

Shrt Nagl Reddy: May I know

whether the Government 13 aware
that the 1rrigation potential of quite a
number of new umgation projects is
not bemg properly utilised due to
falure of providing small canals to
the production centres directly?

Shri Hathi: Government has infor-
mation that in some cases distn-
butarres and field channels were not
ready and there were other reasons
ulso Therefore, these two officers were
appointed to tour round all the States
and examine the various projects and
they have submitited a report almost
for each State m a separate volume

Shri 8. M. Banerjee: In reply to a
previous question on 28th April, the
hon Minister has stated that reports
concerming all the States have been
received and are under consideration
and that certain statistical information
relating to some of these reports are
atill being awaited I want to know
whether the reports that had already
been received are still under conside-
ration” How long will 1t take to con-
sider them” This 1s a very vital mat-
ter

Shrl Hathi: It should not take much
but they have submited a report for
each State and for each individual pro-
ject There are about 13 reports and
therefore, 1t takes time Secondly the
figures which they had collected did
not tally exactly with the figures with
the Planning Commuission and the Irri-
gation Mimstry Therefore, 1t took
some time Now, they are bemng
examined and I do not think that it
will take much more

Shel Vasadevan Nair: Is 1t a fact
thst the irrigation facilities are not
being fully utihsed by the peasants
because the taxes are beyond the reach
of the peasants®

AUGUST 7, 1089

Oral Answenr 092

Shrl Hathl: As 1 sid, there are
varous ressons and it was therefors,
that these officers were appointed

Mr. Speaker: This relates only to the
report The report is being examined.
Hon Members ask when the examina-
tion will be over As early as posmble
—that 18 the reply What 15 the mean-
ing of going into other detalls?

Shri Nagl Reddy: There 15 a litile
difference In my pomnt

Mr. Speaker: If it 15 only a lttle
different, I will go to the other ques-
ton

Shri Nagl Reddy: The point 15 this
13 reports have come for the 13 States
My pomnt 15 whether the Government
would wait and consider all the reports
together and then give a decision or
take them separately, as soon as each
report becomes available?

Shri Hathl- We will take them sepa-
rately, each by itself and we will not
wait till all the 13 are collected There
may be some general conclusions to be
arrived at after considering all the
reports but that does not mean that we
shall wait till all the reports are con-
sidered

“Composite Atta”
+
Shri Upendranath Barman:

*207 { Shri Subodh Hansda“
Shri 8 C Samania:

Whll the Mimister of Food and Agri-
culture be pleased to state

(a) whether the trals on different
groups of people were undertaken for
acceptability of “Composite Atta”, and

(b) 1f so, the results of this tral?
The Deputy Minister of Food and

Agriculture (Shri A. M. Thomas): (aY
Yes.

(b) Prelminary trials have indicated
that the product 1s generally accept-
able to consumers

Shri Barman: May I know the
dxﬂe:enoempneebetwmthetwu?
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Skri A. M. Themas: The price will
be a little less because what is attempt-
ed is to stretch the availability of
flour by adding some percentage of
tapioca flour and some percentage of
ground-nut flour.

Shri Barman: In order to reduce the
pressure on the finer grawns, namely,
rice and wheat, may I know whether
the Government have tried to make
available to the consumers, at least
through the ration shops, this com-
posite atta so that the pressure on
finer grauns by demands from people
of lesser economic means may be taken
away?

Shri A. M. Thomas: Some pilot
studies are being made We made
some small-scale acceptability trials in
Delni  OQur Food Department itself
conducted that The Central Food
Technological  Research  Institute,
Mysore conducted certain trials Now,
we are having large-scale trials 1n
UP We have allotted about 20 tons
of composite atta which has  been
supplied by the Central Food Techno-
logical Research Institute for trials in
UP and they are trying 1t through the
fair price shops, sweetmeat shops, etc
It i1s only after the results of these
trials are obtained that we will try it
on a large scale

Shri Barman: In West Bengal and
Kerala the price of atta and rice 1s
high Why has not the Government
tried to introduce this through ration
shops in these two States?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Kerala does
not consume much of atta It con-
sumes very small quantity of
wheat products So far as Bengal 13
concerned, atta 1s being supplied at
very low prices there and 1t 1s
manufactured out of the overseas
wheat.

Shri Ansar Harvani: In view of the
shortage of wheat m this country, may
"I know 1if this Government 1s taking
any step to discourage the consump-
tion of atta and to replace i1t by some
other food?
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Bhri A.M. Thomas: Sir, even in this
composite product there is one blend
where the wheat atta comes to 90 per
cent and there 15 another one where
it comes to 77 per cent. Therefore, the
possibility of elimunating consumption
of wheat atta i1s much less.

Dr. M. 8. Aney: Is the composite
atta cheaper and more nutntive than
the other atta that we get?

Shri A. P, Jain: It 1s claimed to be
more nutrntive, and 1t 1s also somewhat
cheaper,

Diesel and Electric Locomotives

+
rS‘h.rIAjltSln;h&rhdl:
Shri Ram Krishan Gupta:
Shri Nagi Reddy:

Shri A. K. Gopalan:
Shri Vasndevan Nair:

*208. { Shrl Sadhan Gupta:

Shri Subiman Ghose:
Shra Kunhan: -

Shri T. B. Vittal Rao:

Shri Shree Narayan Das:
Shri Aurobindo Ghosal:
LShri Achar:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No 62 on the 1ith
February, 1959 and state

(a) whether any further steps have
been taken to manufacture diesel and
electric locomotives in India; and

(b) it so, the nature of the scheme
and progress made therein?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes, Sir

(b) In regard to electric locomotives
orders have becn placed for manufac-
ture of 10-1500 Volts D C Eleetric loco-
motives at Chittaranjan Loco Works.
It 13 also proposed to invite shortly
global tenders for supply of 42 AC.
Freight type locos with theiwr progres-
sive manufacture at Chattaranjan

In regard to diesel locomotives, pro-
posals from three firms, who have
indicated their desire to manufacture
diese]l locomotives are under scrutiny.
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Shri Ajit Singh Sarhadi: May 1
know whether TELCO, TEXMACO
and Hindustan Motors have been suc-
cessful in having foreign collaboration
in the manufacture of diesel engines?

Shri 8. V. Bamaswamy: No. The
Hindustan Motors has been replaced
by the National Engineering Industries
of the Birla Group; therefore, Hindu-
stan Motors is out of the picture. The
three now are: TELCOS, National
Engineering Industries and TEXMACO.
They have submitted proposals which
are under scrutiny,

8hri Ajit Singh Sarhadi: I wanted
to know whether they have been suc-
cessful in having any foreign collabora-
tion, and, 1f so, with whom

Shri 8. V. Ramaswamy: Yes; they
have secured.

Shri Nagl Reddy: We were told lash
time that ten locomotives are received
in Chittaranjan 1n a knocked-down
condition for being assembled here,
May I know whether the hon Minis-
ter’s information about the manufac-
ture of electric locomotives only means
the assemblage of these locomotives
which have been brought in a knock-
ed-down condition?

Shri 8. V. Ramaswamy: No, Sir; the
conditions imposed by them were so
onerous that we are giving up im-
porting them in a knocked-down condi-
tion. We are actually going to manu-
facture them at Chittaranjan,

Shri Nagl Reddy: May I know what
percentage of the parts will be manu-
factured in our country and what per-
centage will be imported?

8hri S. V. Ramaswamy: With regard
to the manufacture of ten D.C. locomo-
tives of 1500 volis, we have got the
know-how. We are already assembl-
ing them for the Central Railways.
Therefore, there won’t be any difficulty
dbout manufacture so far as the
mechanical part is concerned and we
can deal with them. Regarding electri-
cals like resisters and so on, we have
got to import them for some time till
the heavy electricals at Bhopal deve-
lop capacity. .
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Bhri T. B. Vittal Rae: In view of the
Mlhatwemwhchin‘waC.,
what is the paint in manufacturing
L.C. electric locomotives?

Shri S.V.w:WemOﬂly
manufacturing 10 D.C. locomotives be.
cause they are immediately needed for
Central Railways. We are going to
invite global tenders for 42 A.C, Yoco-
motives just because we have switched
;wer to AC. and we want to develop
t.

Shri Jadhav: May I know whether
there 13 a long-standing shortage of
electric motives felt by the Central
Railway?

Shri S. V. t Yes; it is to
meet that we have placed an order
with Chittaranjan for ten locomotives.

Shri Joachim Alva: The hon. Deputy
Minister will see that the three firms
whose names he has mentioned are
firms where there is a very heavy con-
centration of industries. Has the Rail-
way Board encouraged any new
entrepreneurs, people who have not
concentrated so much industry in their
hands?

Shri 8. V. Ramaswamy: It 1s such a
heavy material that has necessarly got
to go to heavy industries.

Shri Ajit Singh Sarhadi: May I
know whether any students have been
sent for training with our consultants,
the French National Railways, in the
manufacture of electric locomotives?

Shri 8. V., Ramaswamy: There is an
agreement, Sir; but since the condi-
tions imposed are onerous for train-
ing and manufacture as such, it is
under consideration,

Shri T. B. Vittal Rao: Before taking
a decision to get the locomotives manu-
factured in the private sector, may 1
know whether all the possibilities for
their manufacture in the public sector
were explored?
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Bhei T. B, Vittal Rao: My queshion
is about diesel, whether all possibi-
lities of 1ts manufacture 1n the public
sector have been explored

The Minister of Rallways (Shri
Jagjivan Ram): There 15 no question
of exploring possibilities in the pubhc
sector, because the public sector 1s not
incapable of manufacturing them The
pomnt 15 not that we can't do 1t If
we can do electric locomotives we can
do diesel also, therefore, there 1s no
question of our inability to do so But
on all considerations it was thought
that 1t would be better to leave it to
the private sector,

Shri T. B. Vittal Rao* Sir, he must
give some reasons or grounds for it

Mr. Speaker- Order, order I can-
not go on allowing questions endlessly

Shri Subiman Ghose: Since we have
‘been told that Chuttaranjan will under-
take the construction of these locomo-
tives, may I know when 1t will first
come out from Chittaranjan and when
it will be put on the rails?

Shri S. V. Ramaswamy: We shall try
to expedite the whole thing and put
them on the rails as soon as possible

Pochampad Project
+
Shri Nagi Reddy:
*209.{ Shri T. B Vittal Rao:
Shri E. Madhusudan Rao:

Will the Mimster of Irrigation and
Fower be pleased to refer to the reply
gwven to Unstarred Question No 3644
on the 28th April, 1959 and state:

(a) whether the Central Water and
Power Commussion has since conclud-
ed 3ts examination of the report sub-
sutted by the Government of Andhra
Pradesh regarding Pochampad Pro-
gect; and

(b) if 50, the decision taken thereon?

The Deputy Minisier of Irrigition
ool Power (Shri Hathl): (a) No, Sur

(b) Does not arise.
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Shri Nagi Reddy: May 1 know
whether the Central Water and Power
Commussion is prepared to finahse its
proposals regarding the scheme within
the Second Plan period?

Shri Hathi: The report has been sub-
mutted and I am sure that the Central
Water, Power Commuission may exa-
mine 1t during the Second Plan period,
there 1s no question about it They
will complete the examination

Shri T, B Vittal Eao: This project
report was submtted to the Central
Water, Power Commission some SIX
months ago May ] know why there
1s delay, because after it has been
examuned by the Central Water,
Power Commussion it has to go agamn
to the Technical Commuttee?

Shri Hathi: The project report was
submitted to the Central Water,
Power Commussion on Tth April, 1859
—not six months ago Once the Cen-
tral Water, Power Commssion exa-
munes it, it will go to the Technical
Adwvisory Commuttee of the Planmng
Commussion It 1s not yet six months,
1t was only three or four months ago
that this report was submutted by the
Andhra Government for examination

Shri Heda: May I know whether it
is a fact that different phases mn which
this project can be undertaken have
been mentioned in the report, if so,
how many phases they have mention-
ed there?

Shri Hathi: There are two stages
which the project report mentions.

Shri Rami Reddy: May I know
whether there are any special eir-
cumstances for the Central Water,
Power Commission taking so many
months for examining this report®

Shri Hathi: It 1s not a question of so
many months The other point 15 that
this project 15 not included in  the
Second Five Year Plan. The Central
Water, Power Commission has first
to finalise those schemes which are al-
ready in the Second Five Year
This project is not included in
Second Plan, this is an additional

]

Re



this?

1 can't say, until the
technical exarmunation 1g over

Ceoperative Sugar Factories In the
Ahmednagar District of Bombay

*210. Shri Pangarkar: Wil the
Minister of Community Development
and Cooperation be pleased to state

(a) whether Government of India
have been requested by Bombay Gov-
ernment for permission for setting up
of two cooperative sugar factories m
Ahmednagar District, and

(b) if so, the decision taken thereon®

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8§ Murthy): (a) No, Sir

(b) Does not arise
But, with your permission, Sir, I may
add that there are four co-operative
sugar factories so far set up in Ahmed-
nagar District about which the gues-
tion has been put

Shri Pangarkar: May I know
whether there 1s any proposal to estab-
lish a co-operative sugar factory in the
Marathwada region of Bombay during
the Second Plan period?

Shri B § Murthy: No, Sir

Shri Pangarkar- May ] know the
number of co-operative sugar factories
set up so far in India?®

Shri B 8, Murthy: 21

Mr. Speaker: Order, order I am
unable to hear what 15 going on Hon
Members will rise m their seats and
put their questions loudly

Shri Raghubir Sahai: May I know
it any quota has been fixed for putting
up co-operative sugar factories in
various States; if so, what is that
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quota? May I also know the gumber
allowed to U.P.

Mr. Speaker: We are going away
from Ahmednagar to UP,

Shri B. 5. Murthy: UP has been
allowed five co-operative sugar facto-
ries in the Second Five Year Plan, and
the total number of sugar factories
thought of for bemng allotted during
the Second Five Year Plan 1s 35

Shri B. K Galkwad: May I know
whether there is any proposal to start
& co-operative sugar factory in Nasik
District, 1f so, what action Govern-
ment have taken on 1t?

Shri B. 8. Murthy: There 15 no pro-
posal
Some Hon. Members rose—

Mr Speaker I am not going to allow
references to other Btates

Shri Shivananjappa. 1 want to put
a general question

Shri N. N Patel. May I knowr
whether the Bombay Government has
made any recommendation to set up a
co-operative sugar factory in Surat
Distriet?

Shri Hathi: No, Sir

Surplus Machinery of Hirakud
Project

*211 Shn Panigrahi;: Wil the
Minister of Irrigation and Power be
pleased to state

(a) whether surplus machinery of
the Hirakud Dam Project has been
dl?osed of by the Project authorities;
an

(b) if so, the amount of money
received as a result of such dis-
posals?

The Deputy Minister of
and Power (Shri Hathi): (a) and (b).
The surplus machinery on the Hira-
kud Dam Project 1s being disposed
of by the Project authorities so far
machinery of the wvalue of
Rs 3,47,87,000 approximately has been
disposed of The total amount realis-
ed so far 1s Rs  1,62,63,851'79 nP.
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Shri Panigrahl: May I know whe-
ther the Government has completed
any final stock-taking of the entire
surplus machinery available in Hira-
kud?

Shrl Hathi: We have got the list of
the entire surplus machinery at
Hirakud. It is about the value of
Rs. 505 crores.

Shri Panigrahi: May I know whe-
ther before transferring this surplus
machinery from Hirakud to other
projects the Government of Orissa
was consulted and, if so, whether the
Government of Orissa did not lhke
this transfer?

Shri Hathi: The procedure laid
down for the transfer of surplus
mechinery is, first priority is given
to the State Governments They are
consulted. If they think that the
machinery is surplus then only it is
disposed of to others.

Shri Panigrahi: How much of this
machinery which has been disposed
of has been taken over by the State
Governments?

8hri Hathi: That which has not
been disposed of 1s stll lying with
the State authorities in the Hirakud
project.

ft Twiag Wk @i : A oA
ety fewdtor sires oY 1€ & S wiffa
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27

W Erdl : Ag wiwE ar A g it
o A g
Shri Sonavane: Was this surplus
machinery not required by any other
irrigation project in any of the States”
S8hri Hathi: In fact, this surplus
machinery 1s sent to the various pro-
jects m different States. The Chambal
project has got something, for
example; the DVC has got something
Something has been sent to the
Nagurjunasagar project. It is not
that this has been disposed of to any
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one river valley project. It has been
disposed of to various other river-
valley projects.

Shri Narasimban: Is there anv
scheme for creating a central pool for
all these things and then distributing
them, or, is it all distributed as and
when they like? Are there schemes
for having a central pool for the
surplus machinery from the various
projects ke the Hirakud project
which are near completion and those.
projects which have been practically
completed? Further, what attempts
are being made to get the maximum
price for the machinery, instead of
their being sold at cheaper prices?

Shri Hathi: We have got a direc-
torate under the Central Water and
Power Commission which deals with
these matters such as surplus
machinery It receives all the lists;
the officers go there; they inspect the
machinery and they write to the
different projects and then according
to the price fixed by the Central
Water and Power Commussion the
machmery 15 being disposed of to
different States. There iz a regular
procedure followed for the systematic
transfer of machinery from one pro-
ject to another.
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Scheme for Intensive Cultivation

e218, Shrl Vajpayee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any scheme for inten-
sive cultivation of irrigated wheat has
been finalised;

(b) i s0, the main features thereof;

(¢) whether any expermments have
Teen made or are being made to
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determine the wusefulness of the
scheme; and
(d) if so, the result thereof?

The Deputy Minister of
(Shri M. V, Krishnappa): (a) to (d).
There is no specific scheme for
intensive cultivation of the irrigated
wheat Such schemes form part of
general research and development
schcmes for wheat.

Shri Vajpayee: In view of the fact
that intensive cultivation 1s the only
solution of our food problem, may I
know what assistance or encourage-
ment Government 15 gomng to offer
to the farmers to increase production
by the method of intensive cultiva-
tion?

Shri M. V Krishnappa: Intensive
cullivation 1s adopted by a number
of States in the country and various
facihities are provided for farmers 1n
the form of manure, loans and various
other things But intensive cultiva-
tion as such will be taken up in the
Third Five Year Plan; not now

Shri Vajpayee: May I know if
intensive cultivation has been under-
taken i1n any one of the Government
farms up ti]l now”

Shri M. V. KErishnappa: Yes; In the
reply to the mam question itself 1t
has been said that these schemes form
part of general research and develop-
ment schemes for wheat

Shri Vajpayee: What 1s the result
and what has been the experience?

Shri M. V. Krishnappa: The experi-
ence has always been good Intensive
cultivation 1n any form is always
good

Indian Ship Adrift ia Arablan Ses

*214. Shri Raghunath SBingh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that Indian
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{b) it so, whether any steps wers
taken by Government to search for
the ship; and

(c) whether 1t 15 a Zact that its
nine seamen were rescued by a
Japanese frewghter?

The Minister of State in the Minis-
of Transport and Communications
( Raj Bahadur): (a) Yes

(b) and (c) The Jspanese Tenker
“M V Nissyo Maru” rendered neces-
sary assistance and picked up the
entire crew No further action was
necessary

Bhri Raghunath Singh. May I know
whether & record of the arrival and
departure of smling vessels 1s not
kept and what steps are being taken
to ascertain the whereabouts of
vessels when they are m danger or
are in need of attention”

Bhri Raj Bahadur: The matter is
under consideration As a matter of
fact the number of sailing vessels that
sail out from munor ports, of differ-
ent types and of different sizes, 18
such that naturally it 18 not possible
for us to maintaimn regular establish-
ments to keep a record of their sail-
ngs, their departures or the expect-
ed arnvals at their destinations That
will requre a large establishmert
and we can see what can be done m
this behalf

Shri Joachim Alva: What machir
ery 15 the Government going to set
up to render assistance to ships m
distress® Are not the shipping cor-
porations at least asked to inaugurate
a kind of service to render assistance
to such vessels?

Bhri Raj Bahadur: The rescue
operations normally are carried on hy
the navy and the merchant navy
normally request them to do 1,
although the merchant navy vesseli
also come to the rescue as best as
they can in these cases

Shri Hem Baruwa: May I know whe-
ther it 1s a fact that three other sail-
ing vessels besides ‘Bhawam Prasad”
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were on the high seas during the
cyelonic storm mn the Arabian Sea
and they were also reported to be
rmussing at the same time and, o so
whether any information 18 collected
about them or not?

Shri Raj Bahadur: Offhand, I can-
not exactly say whether there was a
similar occurrence elsewhere but I
think if notice is given I szhall try
to collect information

Shri Hem Barua: May I know 1
the meteorologists 1n Bombay made
any weather forecasts about the
cyclomic storm in the Arablan Sea
when this “Bhawani Prasad” launch-
ed out on her voyage?®

Shri Raj Bahadar: I am not aware
of any such meteorological forecasts.
The vessel sailed on the 26th Aprml
from Mangalore and until 17th May,
when she sighted Ratnagiri there was
nothing wrong Then suddenly it
came across adverse weather which
continued for sometime She lost
sight of land, and until about the
26th of May the weather continued
to be bad She, rather the crew, was
rescued on the 2Tth
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Cattle Disease in Manipur

*215. Shri L. Achaw Singh: Wilv
the Minisier of Food and Agriculture
be pleased to state-

(a) whether there was an epidemic
of cattle disease in Mampur dJuring
May and June, 1859,

(b) the number of cattle heads who
died m the termtory durmng this
period, and

(c) the steps taken in this regard?
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The Minister of Food and Agricul-
dure (Shri A, P. Jaln): (a) Yes, Sir,

«(b) 169

(c) Cattles 1n the wvillages where
cattle diseases 'were reported, have
been inoculated against such diseases

Shri L. Achaw Singh: May 1 know
whether the disease has been identi-
fied and whether these inoculations
have proved efficacious and, if so,
whether any effective steps have been
taken?

Shri M. V. Erishnappa: Yes, it was
identified owing to black quarter
«digease, 80 cattle died, from Anthrax
about 17 died and from Haemorrhagic
Septicaemia about 62 Wherever these
diseases occur, mass 1noculation has
been done and we are considering to
introduce legislation also whereby we
will compel every cattle-owner to
have their cattle inoculated

Rabi Campalgn

( Shri Ram Krishan Gupta:
*216. { Shri Tridib Kumar Chaudhurl:
Shrl Vajpayee.

‘Will the Mimister of Community
Development and Cooperation be
pleased to state

(a) whether the observations con-
tained 1n the preliminary report
prepared by the Programme Evalua-
tion Orgamisation of thc Planning
Commussion on the ‘Rabi Campaign’
in selected Community Development
Block areas of different Stales have
been brought to the notice of Gov-
ernment,

{b) whether Government have
prepared any concrete scheme 1In
collaboration with the State Govern-
ments for overcoming the deficiencies
of Community Development Block
Organsation 1n regard to the ‘cam-
paign' pointed out by the Programme
Evaluation Organsation,

(c) if so, the main features of that
scheme, and

» (d) whether this new scheme would
be brought into operation at the time
of the current Kharf Cempaign’ so
far as Community Development Block
areas are concerned?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Murthy): (a) Yes, Sir

(b) and (¢) The Annual Confer-
ence on Community Development held
at Mysore from the 23rd to the 28tk
July, 1858 considered the defects
pointed out in the Report and made
some suggestions as to the manner in
which future production campaigns
are to be organised

(d) Relevant decisions of the Con-
ference 1n this regard will be convey-
ed to the State Governments shortly
to assist them 1n organising future
campaigns

S8hri Ram Krishan Gupta: May I
know whether there 1s any proposal
to introduce this scheme 1n non-block
areas in future?

Mr. Speaker: Is he asking for “all
blocks” or “non-block” areas®

Shri B § Murthy: He 13 asking
for non block areas I have no juris-
diction over non-block areas

The Minister of Food and Agricul-
ture (Shri A. P. Jamn): It 1s operative
both i1n the block and non-block
areas

Shrimati Renu Chakravarity: May
1 know whether in Mysore the aspect
that one of the greatest difficulties
in getting the rab: campaign under
way 15 the question of timely distri-
bution of agricultural loans has also
been borne in mind and whether any
steps have been taken in that regard?

Shri B. 8. Murthy: All yuestions
relating to the stepping up of agri-
cultural production have been discus
sed thoroughly and decisions have
been arnived at

Shri Vajpayee: What are the main
deficiencies ;n CD Blocks pointed

out by the Programme Evaluation
Organusation?
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Shrl B, 5, Murthy: There are a
-number of deficiencies, viz, the sub-
-<divisional officers did not take much
interest in the campaugn; the educa-
tion department which was associat-
-ed with the campaign work could not
secure the services of the teachers.
ete

Mr. Speaker: Is the report available
for Members of Parliament?

Shri B, §. Murthy: Yes, Sir

Mr. Speaker: Then hon Members
need not put questions relating to the
«details

Shri Thirumala Rao: I want to
know whether this campaign 15 bewrg
carried on under the aegis of the Food
.and Agriculture Minstry or the Com-
munmity Development Ministry M,
-question arises out of the answer
given by the hon Deputy Minister
that he 1s aware of the campawgn
only in the community development
block areas Is the Food and Apgri-
culture Mmisiry responsible for 1the
non-project mreas”

Shri B. §. Murthy: I did not say
“aware”, 1 only said “jurisdiction”

Mr Speaker: Apart from this
answer, the hon Member wants to
know whether this rabi campaign s
carmed on by the Community
Development  Ministry or by  the
Food and Agriculture Ministry or by
both

Shri A. P. Jain: This campaign was
mnitrated by the Ministry of Food and
Agriculture Both in the community
development areas, the conduct of the
campaign was the special responsi-
bility of the Community Development
Minstry

Shri Jadhav: May I know whether
it 18 a fact that all the States did
not co-operate m this respect”

Shri B. 8. Murthy: I do not think
the hon Member 1s correct in saying
that all States are not co-operating
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Ch. Ranbir Singh: May I know
whether arrangements for supply of
umproved seeds were also formulated?

Bhri B. 8. Murthy: The position of
supply of umproved seeds 13 now
better.

Ch. Ranbir Singh: May 1 know
how much improved seeds have been
supplied?

Bhri B. 8. Murthy: I require notice.

Shri Ram Krishan Gupta: May I
know the main suggestions made at
the Mysore Conference to overcome
these deficiencies?

Shri B. 8. Murthy: In planning the
campaign, 1n fixing the targets and
in supervising the work, the gram
sevaks, the panchayats and the cor-
porations should be associated This
1s the fundamental thing, so that the
representative organisations of the
people will be n charge of the pro-
glamme
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1 would like to add that we have
on our part finalised the delegation
and we are now wating for the

clearance of the Chinese Government
from the other end

*2te
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Shri M. V. Krishnappa: There are
six members of the delegation Five
of them are offictals who are in
charge of research stations and things
like that The last one 1s a Krishi
Pandit, a farmer
-

Shri Viswanatha Reddy: May I
know whether 1t 1s fact that already
some centres have been started in
which the Chinese method of rice
production 15 being experimented, as
for instance in Nellore District?

Shrl M. V. Krishnappa: Yes, Bir, 1in
all our research stations, whenever
our officers feel that some better
method has to be tested, they do 1it;
Chinese method 15 one such thing

Shri Viswanatha Reddy: Centres
have been already started, sponsored
by the Central Government Shn
Thomas says 31 centres have already
been started How are they work-
ing?

Shri M. V. KErishnappa: Some cen-
tres have been started As to the
exact number, I would require
notice
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Skl Bonavane: May I know whe-
ther we have tried sufficlently the
Japanese method of rice cultivation?
Why are we running after the Chiness
method” May I know whether the
latter is superior to the Japanese
method or whether we have failed
in trying the Japanese method?

Shri M V. Erishnappa: I mysel? had
been to China as the leader of the
delegation and after seemg the me-
thods 1n China, I went to Japan also.
I came to the conclusion that the
Japanese method is superior to all
other methods 1n the world and we
were following the Japanese method.
But later on, there were certain high
claims from the Chinese Government
and our Minister for Agriculture had
been there They say they have made
a forward leap and so we thought we
might send some of our scientists to
see what improved methods they are
following

e wradfes afurg

*e ot g W v e
Y Tg wam W v v e

(w) ¥ wgafes oforg o
AT § frena ® |y sTvr 5 W

(=) % s o ool @ o
ot oW 8

waveen st (oft wowowt)- (w)
Wk (@) ¥ aww ofog, oF
wadr ¥y Fid ey SR S
qfteg o woor & Ak & & W
fawrfor ax far vt @ iR ox
Y fis atm feafia) F et oot
® i ©F ag A fwtor sor
wE i ) Wil o feeg ¥k
Y wrdandt aff ¥ vy )

Some Hon, Members: The English
answer may be read.

Mr. Speaker: Yes.
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Shri Earmarkar; (a) and (b)
The Central Council of Health, which
considered the Dave Committee re-
port mmcluding its recommendation for
setting up a Central Ayurvedic Coun-
c1l, was of the opinion that under
existing conditions 1t 1s not possible to
lay down a uniform policy for all
States As such no further action was
taken on the matter

I would like to add that recently
another Committee went thoroughly
mto the matter It was presided over
by Dr Udupah They have recommen-
ded that a suitable council may be set
up That matter 1s under considera-
tion
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Mr. Speaker: Are we not gomg away
from the question?

Dr. Sushila Nayar: This 1s about the
Central Ayurvedic Council That
could not be established because of
different standards and methods 1n
different States So, one of the other
proposals 1n the same line is that in
medical college some ayurvedic teach-
mg might be given I am asking
whether that has been pursued and,
if so, to what extent?

Mr. Speaker: He has not given up
exploring the possibility of establish-
ing an ayurvedic college Another
report has been recelved by him He
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18 examining it After that, if 1t 1
given up then the hon Members can
put gquestions later on Now I will
go to the next question

Shri M L. Dwivedi: May I
know

Mr. Speaker: What 1s the object of
pursuing 1t, I am not able to under-
stand The Ayurvedic Council 1s con-
sidering it

Shri M. L. Dwivedi: What are the
existing condittons under which 1t 1s
not possible for the Central Govern-
ment to establish this Council” And
if they cannot establish 1t, what 1s the
function of the Government of India
n this connection?

Mr., Speaker He has already said
that one report was agamst i1t and
another report 1s m favour of it What
more does the hon Member want?

Shri M. L. Dwivedl, He said there
are certain existing conditions because
of which he cannot implement the
proposals of the Committee I want
to know those existing conditions
which are preventing him from putting
into operation such a Council, espe-
cially when 1n several other spheres
he has already established certain
other organisations of this type

Shri Earmarkar: Now the question
1s clear to me The precise position
1s this  As my hon friend knows, we
in the Ministry of Health are more a
coordinating factor We have no terr-
tory of our own, except the Central
territory Otherwise, we have to
operate through States and we have to
create conditions favourable for that
and co-ordinate their efforts Now,
different States are different m the
intensity of thewr enthusiasm for
Ayurved  Our policy has been,
wherever a constructive effort with
regard to ayurved 1s going on, to help
it to the best extent possible There-
fore, suppose State ‘A’ does not show
enthusiasm about Ayurved I cannot
march an army there and force them
to accept Ayurved

Shri Raghunath Bingh: There 18 no
question of marching an army

AUGQUST 7, 1969
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Shri Karmarkar: I am speaking
figuratively

Shri M., L. Dwivedl: Government is
encouraging other gystems of medicine
Why are the same facilities not pro-
vided for Ayurved?

Shri Karmarkar: When the cond:-
tions are ripe, we shall introduce m
all educational mstitutions teaching
mn Ayurved also Now there 1s this
question of Sudh Ayurved and inte-
grated Ayurved, and there is a deep
difference of opinion over that Now
we cannot take a decision whether it
should be Sudh Ayurved, integrated
Ayurved or any other Ayurved, for
that the conditions are not ripe now
As goon as they are ripe, my friend
can trust me for taking immedately
action 1n the matter

Foodgrains from U.8.A,

+
Shr: Assar:
*219. { Shri Pahadla:
Shrimati Ila Palchoudhuri:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether Government have re-
quested the US A Government to
supply 3 million tons of foodgrains,

(b) 1f so, whether negotiations have
been completed,

(e) if <o, what are the terms and
conditions, and

(d) when the shipment will begin?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (d) The question of supply of
3 million tons of wheat by USA
under PL 480 i1s under discussion
with the US authorities

Shri Assar: May I know the rate at
which foodgrains 1s being purchased
from USA"*

Shri A. M. Thomas: No rates are
fixed It 1s purchased under PL 480,
the chief characteristics of which have
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been explained more than once in the
House

Shri Assar: May I know whether
all the goods will be brought to India
by Indian ships or by foreign ships?

Shri A. M. Thomas: 50 per cent will
be under Indian flag vessel and the
rest under vessels of their flag

Shri Panigrahi: What 1s the total
amount of foodgrains bought from
USA under PL 4807

Shri A. M. Thomas: As the hon
House knows, there have been three
agreements One was n 1956 for a
total quantity of 37 lakh tons There
was an agreement 1n June, 1858 for a
total quantitv of 5,85,000 tons The
third agreement in September, 1958
was for a total quantity of 29,40,000
tons
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Shri A. M. Thomas: It cannot be
said that i1t was at the request of any
particular country It i1s a mutually
advantageous arrangement As far as
the United States is concerned, they
have surplus and we are short of
wheat

Shrimati Renu Chakravartty: We
have had three agreements under
PL 480 since the last two years May
1 know the rate at which we have
bought this wheat, or we have agreed
to accept 1t as a loan® Is 1t the same
rate throughout or there 1s fluctuation
from agreement to agreement? I so,
what 1s the price under the iast agree
ment?

The Minister of Food and Agricul-
ture (Shrl A P. Jain): The position 1s
this Under PL 480 the Government
of the United States places certamn
funds at our disposal Out of these

SRAVANA 186, 1881 (SAKA)
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funds we have t¢ purchase wheat from
the market The price at which we
purchase depends upon the market
price prevailing in the United States

Shrimati Renu Chakravartty: What
1s the price at which we have bought
under the last agreement”

Shri A. P. Jain: The price has been
varying for each lot we have bought.
But the prices are much lower than
those prevailing in India Generally,
they are round about Rs 12 a maund

Shri Vajpayee, May I know 1if all
our requirements will be met after
the delivery of three million tons?
Or will we have to import more®

Shrl A. P. Jain: For the time being,
we will not be utilising all the three
mtllion tons We will be bulding
some stocks out of it

Shn Assar: May 1 know whether
the Government 1s aware that food
supplied to us by these countries many
times comes out to be of a bad quality?
What steps have the Govemment
taken to see that we get good quality
foodstuff?

Shri A. P. Jain: No Sir I do not
accept the wview that the wheat
supplied to us 1s of a bad quality It
15 of a good quality

Shri Vajpayee. The hon Deputy
Minister has stated that the US A had
to dispose of the surplus If so, may
I know whether the surplus they are
disposing of 1s of a bad quality and
case 1t 1s so what steps are being taken
against that?

Shri A. P. Jain: It 1s not a particu-
lar stock which they send to us They
place the funds at our disposal and
we buy m the market where good
wheat 1s available
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WRITTEN ANSWERS TO
QUESTIONS

Western Yamuna Canal in Delhi

*208. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 2162 on the 1st
May, 1959 and state:

(a) whether the project report on
the Western Yamuna Canal in Delh:
has since been received m the Central
Water and Power Commission for
technical scrutiny; and

(b) 1f so, the action taken thereon?

Ths Deputy Minister of Irrigation
and Power (S8hri Hathl): (a) Mo, Sir.

(b) Does not arise.

Gudivada-Bhimavaram Rallway Line

Shri Kunhan:
'“"{sm T. B. Vitial Reo:

Will the Minister of Rallways be
pleased to refer to the reply given to

AUGUST 7, 1999 - Written Annoers 1120.

Starred Question Ne. 3008 on the 28zd
April, 1950 and state:

(a) the progress made up-to-date
in the work on the conversion of Gudi-
vada-Bhimavaram line from metre
gauge to broad gauge; and

(b)when it is likely to be completed?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Initial
work on the project has been started.
Tenders for earthwork and bridgework
have been received and are under
scrutiny by the Railway Administra-
tion.

(b) By about March, 1862,

Squatting on Rallway Track

Bhri Nath Pai:
Shri Raghunath Singh:
221, Shri Assar:
1 Shri Kodiyan:
| Shri Parulekar:

Will the Minister of Rallways be
pleased to state:

(a) whether it 15 a fact that a large
number of passengers squatted on the
Railway track at Virar Station
(Western Railway) on the 16th June,
1959, and as a result thereof there
was serious dislocation of traffie;

.

(b) whether Government have in-
quired into the causes of this move
on the part of the passengers; and

(c) which were the trains that were
affected as a result of this squatting?

The Deputy Minister of Raflways
(Shri Shahnawaz Khan): (a) Yes,
near Bassein Road station.

(b) Yes.
(c) A statement is laid on the

Table of the Sabha. (See Appendix
I, annexure No. 63].
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Timber Scasoning

Pandit Munishwar Dutt
o222 Upndhyay:
Shri M. L. Dwivedi:
Shri 8. A. Mehdi:

Will the Minister of Food and Agri-
cvulture be pleased to state

(a) what steps are being taken to
make arrangements for augmenting
timber seasoning and preservation in
the country in view of the growing
importance of trmber for rural hous-
ing, and

(b) whether 1t 1s a fact that 40 per
cent of our timber 1s wasted for want
of seasoning and preservation arrange-
ments?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) (a) A state-
ment 1s laid on the Table of the Sabha
[See Appendix 1, annexure No 64]

(b) Government have no statistics
on this subject

Irwin Hospital, Delhi

Shri Warior:
*228. { Shrl Vasudevan Nair
Lshﬂ Punnoose:

Will the Mimister of Health be
pleased to state

(a) whether Government have exa-
mined the report of the Delh:i State
Medical and Health Reorganisation
Commuttee (1955) about revising the
pay scales of the medical staff of the
Irwin Hospital, Delhi, and

(b) 1f so, the decisions arrived at®

The Minister of Health (Shri Kar-
markar): (a) Yes

(b) The Central Health Service has
mnce been created and all medical
and public health posts 1n Delhi have
been included mn the different grades
of the service

Bbakra Dam

*224 Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to refer to the reply given to
Starred Question No 684 on the 28th
August, 1958 and state:

(a) whether the Central Spillway
training wall in the Bhakra Dam has
since been repaired, and

(b) 1f so, the additional cost in-
carred on 1itg repairs?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir

(b) Rs 4,07,500

Supply of Rice to Madras

*225 Shri Subblah Ambalam: Will
the Minuster of Food and Agriculture
be pleased to state

(a) whether the Madras Govern-
ment have made a request to the
Centre for the supply of one lakh
tons of rice out of its purchase Imn
Andhra, and

(b) 1if so, the quantity supplied so
far?

The Minister of Food and Agricul-
ture (Shri A  P. Jain): (a) On a re-
quest received from the Madras
Government, the Government of India
have agreed to supply one lakh tons
rice to the Madras Government

(b) Besides about 2,000 tons of Nel-
lore rice supplied earlier, the supply
of another 15,000 tons of raw rice is
being arranged 1n accordance with the
request of the State Government
Further supplies of rice will be ar-
ranged, as and when required, in con-
sultation with the State Government

Ayurvedic Manuscripts

#228. Bhri Shankaraiya: Will the
Minister of Health be pleased to state

(a) whether any attempt has been
made or scheme formulated to col-
lect Ayurvedic manuscripts from all
parts of India and to classify, tabu-
late and publish them,
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(b) whether any research work has
been carried on in this regard; and

(c) what are the facilities provided
it any?

The Minister of Health (Shrl Kar-
markar): (a) No, Sir.

(b) and (c). Does not arise.
Kosl Canals

*227. Shri Hem Baruwa: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress so far made in the
construction of the Kosi canals, and
the time by which they are expected
to be completed;

(b) whether any foreign assistance
in the matter is being ob.ained from
any source; and

(c) if so, the extent thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement containing the requisite
information is placed on the Table of
the House,

Statement

(a) Out of 73'82 crore cft. of earth-
work to be done on the canals, the
progress up to the end of May, 1959
is 38'38 crore cft. Masonry structures
have also been taken in hand. The
canals are expected to be completed
in 1963. Burveys and investigations
are in progress in respect of the
distributaries.

(b) Yes, for the Kosi Project as
a whole,

(c) Under an agreement entred into
between the Government of India
and the International Co-operation
Administration, an agency of the Gov-
ernment of the United S'ates of
America, assistance will be provided
to the Kosi Project to the extent of
Rs. 7-T8 crores, Out of this amount,
approximately Rs. 7'24 crores will be
on a loan basis and the balance of
Rs, 0'54 crores on a grant basis.

AUGUST 7, 1059
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Licenses for Radie Sets

o228, Shri Shree Narayan Das:
Shri Eadha Raman:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total number of owners of
unlicensed radio sets who were allow-
ed to obtain licenses without any
surcharge during the period of gene-
ral amnesty from the st January to
31st March, 1959;

(b) whether intensive drives against
owners of unlicensed radio sets are
in progress after the expiry of the
amnes y period; and

(c) if so, the results of such drives
so far achieved?

The Minister of State in the Minis-
try of Transport anq Communications
(Shri Raj Bahadar): (a) The total
number of unlicensed sets and for
sets whose licenses had expired for
which licenses were issued without
surcharge during ‘*he amnesty was
56,169,

(b) Instructions have been issued to
launch intensive drives against radio
license defaulters,

(c) During the drives that were
launched after 31st March, 1059, 1445
unlicensed radio sets have been de-
tected upto July, 1959.

Reorganisatiop of the Central Water
angd Power Commission

Shri Ram Krishan- Gupta:

*22% °\ Dr. Ram Subhag Singh:
Will the Minister of Irrigation and
Power be pleased to refer to the

reply given to Starred Question No.
2007 on 23rd April, 1959 and state:

(a) whether the scheme of reorga-
nisation of the Central Water and
Power Commission has since been
finalised; and

(b) if so, the nature of the scheme
finalised?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir

(b) Does not arse

Alarm Chain Pulling

Shrimati Na Palchoudhuri:
Pandit D N Tiwary:

*230. Shri Aut Singh Sarhadi:
Shri Rarhanath Singh
Shr: Bibhuti Mishra:

Will the Minis er of Rallways be
pleased to state

(a) whether there has been any
improvement in respect of the mncid-
ence of alarm-chain pulling on Indian
Railways since enforcement of the
Indian Railways (Amendment) Act,
1959, and

(b) if so, the extent thereof during
the fiist three months the amended
Act has heen n force—as compared
to the coricsponding period before
the amended Act became effective?

The Deputy Mimister of Railways
{Shr1 Shahnawaz Khan). (a) and (b)
The Indian Railways (Amendment)
Act 1959 has been cnforced fi m
2nd May, 1959

The figures of alarm chain pulling
during May and June 1859 do not
show any improvement as compared
with those for May and June 1958,
while the figures for July 19589 are
not yet available

Kathua Peeder Canal

*231. Shn D C Sharma Will the
Minister of Irrigation and Power be
pleased to iefer to the reply given
o Starred Question No 611 on the
24th February, 1959 and state

(a) whether the scheme for con-
struction of the Kathua feeder canal,
has since been sanctioned and con-
struction work =tarted, and

(b) if so, the amount spent so far
on the project?
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The Deputy Minister of Irrigation
and Power (Shrl Hathl): (a) Yes, Sir

(b) Information 1s being collected
from the State Government concerned
and will be laad on the Table of the
House as soon as possible

Hindustan Shipyard

Shn Nagi Reddy:
*332 Shri A K Gopalan:
“ 1 Shri Vasudevan Nair;
Shri Kunhan:

Will the Minister of Transport and
Communications be pleased to state

(a) whether Hindustan Shipyard
has submuttcd any proposals for the
extension of Jetty as an in‘egral part
of shipyard’s production programme,

(b) if so, what 1s the total cost
mvolved, and

(c) the foreign exchange necessary
for the purpose®

The Minister of State in the Minis-
try of Transport and Communications
(Sh 1 Ra) Bahadur): (a) Yes The
proposal has since been approved by
the Government

(b) Estimated at Rs 25 lakhs
(¢) Rs 7 lakhs approximately,

Surplus Rallway Land

{ Shri Panigrahi:
*233 \ Shn A M Tarlg:

Wil] the Minister of Rallways be
pleased to refer to the reply given
to Unstarred Question No 1155 on
the 9 h December, 1958 and state-

(a) whether 28,000 acres of sur-
plus land handed over to the State
Governments has since been allotted
to the cultivators m wvarious States,

(b) if not, the nature of steps taken
or proposed to be taken in the matter;
and

(c) whether all this surplus land
has been found suitable for crop pro-
duction®
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The Deputy Minister of Rsafiways
(S8hri 8, V Ramaswamy): (a) The
actuml allotment of these lands rests
with the State Governments This in-
formmatson wil] therefore be available
with the Btate Governments

(b) State Governments are bemng
urged to allot all the land made over
to them to cultivators

(c) Yes—the State Governments
take over only such lands as are
considered swtable for cultivation

fgwtewr s ® wry STmw
¥A¥ S W THA W@ e
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T W Yo} ¥ I ¥ wEY A
qg ¥ ¥ T w i fgmmae wdw
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qYT ATET H CEfEEY ¥ W w@ W
I TWE FT IR W qAIE A
feara & frd gowTe 7 g @ w1 FE-
i ¥y g ?

wTe o wfa AFT (5 qo Wo )
w fawg o afwa  fa=e famar o
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Food Production in Uttar Pradesh

235 Shri Munishwar Dutt
Upadhyay. Will the Mimster of
Pood and Agriculture be pleased to
state

(a) whether 1t 13 a fact that Uttar
Pradesh has produced about two muil-
lion tons of foodgraing more this year
as compared to last year,

{b) whether it 1s also a fact that
in spite of this increased production,
there has been little increase in the
marketed surplus,

(c) how the inter regional ban on
wheat movement has affected the
prices, and

(d) what 15 the monthly quota of
Uttar Pradesh released by the Centre
for fair price shops?

AUCRUST 17, 1909
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The Minister of Food and Agricul-
ture (Shrli A. P, Jain): (a) The pro-
duction of foodgrains in UP this year
has been about 1 6 million tons more
than that in 1957-58

(b) Precise Information 1s not
available for all the markets but,
generally speaking, the arrivals in the
markets this year have been less

(c) The price level of foodgrains is
influenced by wvarious factors from
time to time and it 1s difficult tfo
1so0late the effect on prices of wheat,
of the single factor of restrictions
imposed on the movement of wheat
on a regional basis

(d) There 15 no fixed monthly quota
of wheat for supply by the Centre
to UP for fair price shops Allot-
ments are made from time to time
according to the requirements of the
State

Skymaster Air Service in Assam
Sector

*236 Shri Hem Barua. Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether 1t 13 a fact that the
Government propose to introduce
Skymaster air services 1in the Assam
Sector,

(b) if so, whether any deadline for
the implementation of this proposal
has been fixed and

(c) 1if not, what are the factors that
are mmpeding the fixing of this dead-
line?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). (a) to (c) The
Indian Awrhines Corporation have pro-
posals to introduce a Skymaster Ber-
vice on their Calcut'a-Gauhati route
as soon as the work of extension of
the runway at Gauhati 13 completed
which is expected to be sometime 1n
the muddle of 1960
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Seeond Bridge over the ¥Yamuna

Will the Minister of Raillways be
pleased to refer to the reply given
to Starred Question No. 1293 on 17th
March, 1859 and state:

(a) whether Government have since
received report from the Central
Water and Power Commussion's Hy-
draulic Research Station, Poona, re-
garding the construction of second
bridge on the Yamuna near Tugh-
lakabad;

(b) if so, the details thereof; and
(c) 1ts location?

The Deputy Minister of Railways
(Shri 8. V Ramaswamy): (a) No,
Sir

(b) Does not arise

(c) It has been tentatively decided
to locate the Second Railway Bridge
over the Yamuna near the Purana
Qila Final decision as to the exact
siting of the Bridge will be taken
when final report 1s received from
the Hydraulic Research Station

Extension of B. G Line from Barauni
to Samastipar

[ Shri Shree Narayan Das:
*238. { Shri Radha Raman:
Shri Bibhuti Mishra:

Wil the Minister of Railways be
pleased to state

(a) whether the work m connection
with the extension of broad gauge
line from Barauni to Samastipur on
the North Eastern Railway has com-
menecd;

(b) if so, the precise nature of pro-
gramme drawn up in this regard; and

(c) the estimated expenditure in-
volved?

The Deputy Minister of Rallways
€8hrl 8. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.

(c) The estimated cost of the line
will be aproximately Rs. 2'09 crores.

Unauthorised Medical Practitioners

*239. Shrimati Ila Palcboudhari:
Will the Minister of Health be pleas-
ed to state:

(a) whether it 1s a fact that the
Government of India have suggested
to the State Governments to take
steps to prevent unauthorised per-
sons from practising medicine;

(b) if so, the details of the sugges-
tions made; and

(c) the nature of response thereto
from the State Governments?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

(b) The Draft Model Bill prepared
by the Union Ministry of Health has
been circulated to the State Govern-
ments/Union Terrntorres for adoption
A copy of the Draft Model Bill is
laxd on the table of the Sabha.
[See Appendix I, annexure No. 65].

(c) No reply has so far been re-
ceived from any State Government,
except the Union Territories of Lac-
cadive, Mimcoy Islands, Manipur and
Tripura

Panchet Hill Project

Shri Nagl Reddy:

240 Shri A. E Gopalan:

. shri Vasudevan Nair:
shri Kunhan:

Will the Munister of Lrrigation and
Power be pleased to state:

(a) whether any action has been
taken agamnst Texmaco for their fail-
ure to supply spillway gates for the
Panchet Hill Project under D.V.C. as
per schedule; and

(b) whether their failure was the
primary reason for the delay in the
progress of Pam.‘bet Hill Project?
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The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No, Bir.

(b) No, Sir.

Corruption Cases in Bikaner Division

337, Shri Bam Krishan Gupta: Will
the M:nister of Rallways be pleased
to state:

(a) the number and nature of cases
of corruption committed by Railway
employees during 1858-50 on the
Bikaner Division of Northern Rail-
way;

(b) the number of persons acquit-
ted; and

(c) the number of persons con-
victed (case-wise)?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Number:
15.

Nature:

(1) Misappropniation of Govern-
ment money,

(1) 1illegal gratification,

( 1) misuse of Railway material
and labour,

(iv) misuse of P T.Os,

(v) sale of umiforms

(b) and (¢). None of these 15 cases
was put up before a Court. One case
has been dropped and two have been
finalised resulting in punishments of
3 employees. The remaining 12 are
pending 1investigation and depart-
mental action.

State Health Education Bureaus

[ Shri Ram Krishan Gupta:
3138, Shri Assar:

Will the Minister of Health be
pleased to state:

(a) the target date for establishing
Health Education Bureaus in the
various States;

(b) the names of the States which
have not set up the Bureaus so far;

AUGUST 7, 1950
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(c) the nature of the steps taken or
proposed to be taken for setting up
these Bureaus in those Btates;

(d) whether United Nations assist-
ance will be given to the Health Edu-
cation Bureaus; and

(e) if so, the details thereof?

The Minister of Health (Shri
Karmarkar): (a) It is proposed to
establish Health Education Bureaux
with Central assistance in ten States
during the Second Five Year Plan;

(b) and (c). The Central Govern-
ment have agreed tp the establish-
ment of Health Education Burcaux
with Central assistance during 1959-60
in the following States.--

1. Andhra Pradesh
Bihar
Bombay
Kerala
Madras
Onssa, and
West Bengal

The Government of Rajasthan do
not propose to establish a Health Edu-

cation Burcau during the Second Five
Year Plan period

-1 & 0 e W N

Proposals from the other States for
the establishment of Heallh Educa-
tion Bureaux have not yet been re-
ceived

(d) and (e) Equipment and sup-
plies, such as technical equipment,
vehicles etc estimated at Rs. 87,000
are expected to be provided by
UNICEF for each State Bureau The
details of UNICEF assistance are being
finalised in consultation with UNICEF
and the State Governments concerned

Rallway Protection Force, Northern
Railway

339, Shri D. C. Sharma: Will the
Minister of Railways be pleased tc
state:

(a) the strength of the Railway
Protection Force of Northern Rallway
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on the 1st April, 1958, separately on
:ach division, and

(b) the total expenditure involved
for maintaining the above protection
force m each Division during 1958-597

The Deputy Mimster of Railways
(Bhri Shahnawaz Khan): (a) and (b)
The required information 1s given
below —

Division Strength
of mx\:rzf\rcd
Raillway on the
Protection mainten-
Furccas ance ot
on the Foree
1-4 59 dgnns
59
( lglgurl:l
n
thousands)
Nus Rs
Delhi 1,676 3,382
Allahabad 1,090 1,206
B kaner 419 590
Jodhpur 171 220
Furozpur 752 908
Lucknow 1,072 1,129
M radabad 652 772
Headguar ers Force
(a) Armed Win 1,574 1,376
(b]) Unuformed I rec 1’5‘: : 257
(¢) Intclligenee 9
RPEF I raimng
School, Lucknow 54 259

Commissions and Committees under
the Mimstry of Railways

340. Shri D C Sharma: Will the
Minister of Raillways be pleased to
state

(a) the names of Commissions and
Committees which worked under the
Ministry of Railways during the
period from the 1st April, 1958 to 31st
July, 1959, and

(b) the work done by each Com-
mittee?

The Deputy Minister of Railways
(S8hri 8 V¥V Ramaswamy): (a) and
(b) A statement 1s laid on the Table
[See Appendix I, annexure No 66§)]

Survey of New Lines on Centrat
Railway
341 Sbrl Pangarkar: Will the Minis-
ter of Railways be pleased to state*

(a) the details of the survey of
Raillway lines so far carried out on
the Central Railway since 1956 up-to-
date,

(b) how far the survey work has
progressed, and

(¢) when the actual work of cons.
truction of these lines 13 likely to be
completed?

The Deputy Minister of Railways
(Shri § V. Ramaswamy), (a) and (b)
A statement show:ing details of the
Surveys carried out by the Central
Railway in respect of new Railway
lines since 1956, 1s laid on the Table
[See Appendix I, annexure No €7].

(c) Construction can be taken up
only when the lines are approved by
the Planning Commission and estl
mate for the work sanctioned

Thefts of Treadles

342 Shri C K Bhattacharyya* Will
the Minister of Railways be pleased
to state

(a) whether theft of treadles, an
essential part of the automatic lock
and block signalling system, have
increased on the Howrah-Bandel
Burdwan clectrified section of the
Eastern Railway,

(b) whether the Railway Protec
tion Force are finding it difficult to
guard agamnst such thefts because the
miscreants are let off with six days
rigorous 1mprisonment, and

{c) whether any step has been
taken to prevent such thefts and to
have the muscreants properly pumi h-
ed?

The Deputy Minister of Railways
(Shri Shahpawaz Khan): (a) Yes
There were 55 incidents of such thefts
during six months ending June 1959,
on this section

(b) It 1s not correct that muscreants
are let off with 6 days’' rigorous ime.
prisonment as no case has been set-
tled so far, all being sub judice,
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{c) It 13 not feamible for the Raliway
Protection Foree to guard effectively
each and every treadle round the
clock during day and night. Special

locking arrangements were devised

and all other possible steps taken
securing the co-operation of the local
police to combat such thefts and to
apprehend the miscreants
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Tube-walls In Orissa

344 Bhri B C Mullick: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether any help has been pro-
mised to Orissa for digging tube-wells
during the current financial year, and

(b) if so, what 1s the amount?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): (a) Yes

(bY Rs 365 lakhs

Air Bervices in NEFA.

Shri Ramam:
“"'{sml T B. Vittal Rao-

‘Will the Minister of Tramsport and
Communications be pleased to state

(a) whether there i1s a proposal to
start freighter and passenger air ser-
vices m North East Frontier Agency
areas, and

(b) 1f so, the details thereof?

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): (a)
and (b) Passighat and Along in the
North East Frontier Agency are al-
ready connected by air The Indian
Airlines Corporation’s service Calcuttas
Gauhati/Monhanbary/Passighat/Along
operates to Passighat four times a
week and to Along once weekly As
for freighter services the Corporation
is carrying out supply flights on be-
half of the North East Frontier
Agency Administration to points of
their choice

The Corporation have no immediate
plans for expansion of the passenger
or freighter services 1n that Area

Hindustan Shipyard

346 Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) whether 1t 18 a fact that stock
of materials of the vwvalue of
Rs 17,50,000 has remamed stagnant
for a considerable period 1n the
Hondustan Shipyard, and

(b) if so, what action 1s being taken
to dispose of the surplus stock?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Yes Surplus stores of the approxi-
mate value of Rs 165 lakhs were
taken over from Scindias when the
Yard was taken over by the Hindus-
tan Shipyard n March, 1852 At
tempts were made to dispose of the
materials to the other public .ector
organisations and also by nwiting
tenders by advertisement m news-
papers, but without much success
The management have since decid-
ed to dispose of the materals
m lots by means of auction
So far, two auctions have been
held and a total sum of Rs 1 lakh has
been realised The practice of hold-
ing such auctions periodically to dis-
pose of the remaining items of store:
as quickly as possible 1s bemng conti-
nued

Licensed Porters Union at Howrah

347 Shrn H C. Sharma: Will the
Minister of Railways be pleased to
state

(a) what is the yardstick laud down
for fixing up the number of licensed
porters to be kept at a station,

(b) what facilities are provided for
the licensed porters at Stations for
taking rest or attending to mnatural
calls ete;

(¢) whether they are authoriscd to
use the amenities provided for 3rd
Class passengers, and

(d) whether 1t 15 a fact that at
Bombay Central Station of the
Western Railway the licensed porters
use the latrines provided for third
class passengers causing a great in-
convenience to the passengers?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No yard-
stick, as such, has been laid down for
determining the number of porters to
be licensed at each station. But
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their number 18 regulated by the local
officers, having due regard to the num.
ber of trains passing through the
station, their frequency and the num-
ber of passengers entraiming and dec-
tramning

(b) and (¢) No separate facihties
are provided for the use of licensed
porters At the same time they are
not prohibited from using the watirg
halls, lavatories and water taps pro-
vided for passengers, 1n such a manner
as not to cause nconvenience to the
passengers

{d) No complaint has been received
of such mnconvenience caused to third
class passengers at Bombay Central

Temporary Labour at Ports

348. Shri Anthony Pillai: Will tne
Minister of Transport and Communi-
cations be pleased to state

(a) how many daily rated (other
than the shore workers) and tem
porary men are at present employed
in the ports of Bombay, Calcutta and
Madras, and

(b) to how many of them have the
Provident Fund benefits been extend-
ed as per Government's decision on
the Chowdhury Report”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
information 1s being collected and
will be laid on the Table of the
House on receipt

UN Mission to Study CD.
Programme

Shri Rajendra Singh:
Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Shri Shree Narayan Das:
Shri Radha Raman:

Shri Bhakt Darshan

348,

Will the Minister of Community
Development and Co-operation bo
pleased to refer to the reply given

AUGUST 7, 1950
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to Unstarred Question No, 2883 on
the Sth April, 18950 and state.

(a) whether the UN Mission’s re-
port on the working of the Community
Development Programme in India has
since been submitted to the Govern-
ment,

(b) if so, what are the mam re-
commendations, and

(c) the decision, if any, of the Gov.
ernment to implement them?

The Depuiy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): (a) Not yet

(b) and (¢) Do not arse

I
Report on Ship-bullding and Ship
repairs

gse, [ Shri Subodh Hansda:
| 8hrt 8 C. Samanta:

Will the Minister of Transport and
Communications be pleased to state

(a) whether the report of the Ad-
visory Commuittee on ancillary indus-
tries relating to ship-building and
ship repairs has been submitted to
Government,

(b) if so, when, and

{c) the important observations made
in the report?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Babadur). (a) to (c) 'The
Commuttee 15 a Standing Advisory
Commuttee and 15 expected to submn
reports to Government periodically.
Its first report 1s expected to be re
ceived by the end of this month

DV.C.

(Shri Ram Krishan Gupta:
Shri Nagi Reddy:
35L ! Shrli A. X Gopalan:
Shri Vasudevan Nair:
Shri Kunhan:
Will the Mmuster of Irrigation ana
Power be pleased to refer to tne
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reply given to Unstarred Question
No. 3474 on 23rd April, 1959 and state.

() whether the Damodar Valley
Corporation has since formulatea »
roncrete programme of soil conseiva-
tion measures, and

(b) if so, the details of the pro-
gramme?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) The
reply 1s in the affirmative

(b) A statement giving the details
of the programme 1s given below.

STATEMENT

The Damodar Valley Corpoeration
has taken up the so1l conservailon
work in the upper catchment of the
Damodar Valley with a view to mmn-
proving and mamtaimng the produc-
tivity of the land in this arca and
also to reducing the silting rate of
the reservoirs to the minimum The
programme of work includes ma.n.
Iy —

1 Afforestation of highly eroded
lands and regeneration of Lhe
existing forests which are in
an extremely depleted con-
dition to the extent of 5,000
acres annually

2 Soil Conservation demonstra-
tion on the cultivators' fielas,
with the active particrpation
of the farmers which include
treatments like construction
of terraces with proper waicr
disposal system, strip cilop-
ping, crop rotation along with
proper fertilisation and neces-
sary plant protection meas-
ures The programme also
includes consolhidation and
reallotment of holdings along
contour

3 Demonstrations on grass land
development and management
along scientific lines This 1s
being done on both Govern-
ment owned land as well a3
on tenancy lands

4 Construction of different types
of engineering structures in
gullied waste lands for retard-
ing runoff, safe disposal of
excess runoff, trapping st
and retarding flood The
nature and size of the struc-
tures depend entirely on the
local conditions aad ca'l for
precise designing.

Before the land 1s taken up for aol
conservation treatments a soil survey
is carried out by the Sotl Survey Umt
and the soil is analysed in the Labo-
ratory m order to classify the lands
according o their fertiity and poten-
tiality so that they can be put to the
best possible use  Experiments re-
garding run off, cropping practices,
terrace designs, etc are conducted at
the Deochanda Station for werking
out proper soil conservation tech-
miques suitable under the loecal con=
ditions These are then recommended
to the farmers and ultimately adopt-
ed 1n the cultivators’ fields

DVC Act

352. Shri Ram Krishan Gupta: W.ll
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No 3475 on
the 28rd April, 1959 and state’

(a) whether the draft amendments
to the Damodar Valley Corporation
Act have since been examuned, and

(b) 1if so, the nature of the decision
arrived at”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The draft
amendments are still under considera-
tion 1n consultation with the partici-
pating Governments

(b) Does not arise

Radar at Gauhati Airport

353 Shri Ram Krishan Gupta: Will
the Mimster of Transport and Com.
mumcations be pleased to refer to the
reply given to Starred Question
No 2013 on 23rd Aprl, 1958 and state
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the nature of the progress made s0
far in equpping the Gauhat: anpsrt
with radar?

The Deputy Minister of Civil Avia-
tiem (Shri Ahmed Mohiuddin): It has
been decided to instal a storm warn-
ing radar on the terminal building at
the Gauhati airport ‘The estimates
have been drawn up for the nece.saiy
action, e g, creation of a steel-staging
on the terrace of the terminal buund-
ing, provision of power points and
execution of certain other minor cun
structon works The construction
works will be taken in hand as soon
as the present heavy monsoon season
abates and the radar will be ins.alicd
at the earhest date possible

Irrigation and Power Potentia) of
Indian Rivers

354, Shri Ram Krishan Gupta:
Shri D. C Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 422 on
19-2-1869 and state

(a) whether the work of cverall
study of the irrigation and power
potential of the remaining river zones
and sub-zones has been completed,
and

(b) 1t so, the details of the ~oik
studied?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer 1s in the nepative

(b) Though the overall study of the
irrigation and power potential of
Indian rivers has not been completed
draft reports on the irrigation potun-
tial 1n respect of the following sub
zones have been prepared m adcition
to the progress indicated in the renly
given to Starred Question No 422 on
19-3-1959

Ganga River Bamn

1 Sone and other river basins
between Tons and Sone
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2 Gogra river basm,
3 Gumti river basin

4 Right bank tributaries below
Sone

5 Left bank tributaries below
Gogra

Rent for Leased Railway Land

355, Shri Ram Krishan Gupia: Wil
the Minister of Rallways be pleased
to state

(a) whether 1t 1s a fact that huge
amount of rent for Re'lway leastd
land 1s to be recovercd from outs ders
at a number of station areas,

(b) if so, the total amount o be
recovered, and

(c) the nature of steps taken or pro-
posed to be taken for the recovery of
the amount?

The Deputy Minister of Rallways
(Shrl 8 V Ramaswamy): (a) It .» a
fact that some amount of rent 1or
Railway land licensed 1s to be recover-
ed from outsiders at a number of
stations

(b) The total amount to be recover-
ed 1s approximately Rs 27 19 lakhs

(c) Parties are served with notices
by Railway Adrumstrations for
making the payment within a speci-
fied time Suits are also filed against
defaulters 1f considered necessary

Surplus Machinery with Irrigation
and Power Projects

Shri Ram Krishan Gupta:
356. Shri Subodh Hansda:
Shri 8. C, Samanta:

Will the Mmuster of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No 2288 on the 6th May, 1939 and
state

(a) whether the Report of the
Officer appointed for the assessment
work regarding the avalability of
capital equipment and spare-parts
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which are surplus with the Irrigation
and Power Projects has since been
submitted; and

(b) it so, the details thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
zeply 15 1n the affirmative

(b) A statement containing & sum-
mary of the salient observations made
by the officer in his report 1s lad
on the Table [See Appendix I, an-
nexure No 68]

State Agricultural Credit (Relief and
Guarantee) Funds

357, Shri Radha Raman: Will the
Minister of Commumty Development
and Co-operation be pleased to state
whether the State Agricultural Credit
{Relief and Guaraniee) Funds have
been created in the various States
and are in operation?

The Deputy Minister for Community
PDevelopment and Co-operation (Shri
B. 8. Marthy): Yes, in all States,
except Madras and West Bengal The
funds have not been operated upon
as yet,

Pile Bridge near Badla Station

58, Shri Shree Narayan Das:
Shri Radha Raman:
Will the Minister of Railways be
pleased to state

(a) whether the construction of a
Pile Bridge near Badla Station on
Mans: Supsul Branch of the NE
Railway has been completed;

(b) if so, whether trans are run-
mung over the bridge, and

(c) the amount of expenditure
incurred on this work?

147 LSD--3.

The Deputy Minister of Rallways

(Skri 8. V. Ramaswamy): (a) Yes,
Sir

(b) Yes, since 3rd July, 1959

(¢) The estimated cost of the
bridge 18 Rs 4:73 lakhs The actual
expenditure incurred 18 not Yyet
known

Ice-cream Plant in Delhl

359, Bhrimati Ia Palchoudhuri:
Will the Minister of Food and Agri-
sulture be pleased to state:

(a) whether 1t 1s a fact that the
Government of India have decided to

install an ice-cream making plant in
Delh,

(b) it so, the reasons for taking
such a decision, and

(c¢) the details m regard to cost,
capacity and date of going into pro-
duction of the plant?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes Pro-
vision has been made for the munu-
facture of ice cream and other milk
products under the Delu Milk
Scheme

(b) Due to seasonal differences in
mulk production, 1t will not be possi-
ble for the scheme to dispose of, for
liguid  consumption, the entire
quantity of milk procured by it
Milk surplus to liquid consumption
will, therefore, have to be marketed
by manufacturing it into milk pro-
ducts such as sterihzed mlk, cream,
butter, ghee, cheese, 1ce cream and
milk powder and equipment for the
manufacture of these products has
been provided

(¢) The cost of ice cream plant 18
Rs 4,28,047, 1t can produce about 300
gallons of ice cream per hour; and
it 15 expected to go into production
this Year
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Piferage at Major Perts

360. Shri Harish Chandra Mathur:
Will the Minister of Transport amd
Communications be pleased to state:

(a) what is the total value of pil-

Zerage reported at each major pori
during each of the last 3 years;

(b) what steps have been taken to
tighten control; and

(c¢) who were the people generally
found responsible for the pilferage?

The Minister of State in the Minls-
try of Transport and Communications
(Bhrli Raj Hahadur): (a) The infor-
mation is being collected and will be
laid on the Table of the House on
receipt.

(b) Each major port has its Police
force and also a watch and ward
organisation to keep down crime and
check pilferage. The nature sand
magnitude of the pilferage problem
differs from port to port. Accord-
ingly the measures also differ. The
measures taken by each of the majer
ports to tighten control against pil-
ferage are as follows:—

Caleutta Port:

(1) A Scheme for regulating entry
into the Dock and Jetty enclosures
by a system of permits has been
drawn up by the Port authority.

(2) Boundary walls around the
Docks have been constructed. Con-
struction of walls around the Yards
has been undertaken,

(3) A programme for improving
lighting arrangements in the Yards
has been initiated.

(4) Lockfasts in the sheds are being
strengthened.

(3) To prevent lorries slipping
through gates, a scheme to provide
second barriers at the gates is being

(8) Bpecial packages which have to
move from transit sheds to ware-
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houses will in future move by lorries
and not by wagons.

(7) Mensures are being devised o
curtail the detention of cargo in the
transit sheds.

(8) The Commissioners propose alse
to set up a special section to ensure
that cases against persons arrested
for pilferage are more effectively
dealt with on behalf of the prosecu-
tion.

(9) Bpecial instructions in the
matter of security arrangements have
been drawn up for observance by
Superintendent of Sections.

Bombay Port:

(1) Lockfasts are being provided at
all sheds and warehouses at the
Docks, where valuable cargoes are
secured,

(2) Cash awards are given to Pert
Trust staff for detection of theft and
pilterage of cargoes etc. at the Docks.

(3) Entry into the Docks i3 regulat-
ed by the issue of permits,

(4) Flying squads have been form-
ed to patrol the Docks all ‘Le twenty-
four hours.

(5) The Police carry out snap
checks of vehicles.

Madras Port:

(1) Practically the entire landed
area of the .harbour area has been
walled in.

(2) Entry into the Harbour iIs
regulated by the issue of pusses.

(3) Valuable goods and loaded
wagons left over at nights are special-
ly guarded.

(4) During nights, only the rhini-
mum number of doors of Transit
sheds are kept gpen.

(5) Floodlighting is being arranwed
at all vulnerable points.
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Cochin Port:

(1) The Port's watch and ward staff
are posted at all vulnerable points,

(2) The Port Police force has been
augmented,

(3) A system of vehicles permits

and passes for persons has been
introduced.

Vizagapatam Port:

(1) The Police force has bcen
strengthened

(2) Wherever necessary, ureas are
being fenced and wulls raised

Kandla Port:

(1) All the important traffic paints
are manned round the clock

(2) A compound wall around the
Docks 15 under construction so that
the entry of persons into the Docks
can be regulated

(c) Labourers employed at the
Port, habitual offenders and hired
vagabonds have generally been found
responsible for the pilferage

Departmental Catering

361. Shri D, C. Sharma: Will the
Minister of Rallways be pleused to
state:

(a) whether it 15 a fact that after
taking over vending and catering
business from contractors on North-
ern Railway, the Railway Administra-
tion 18 imncurring a loss;

(b) 1t so, what was the loss
incurred during the years 1857-58 and
1858-59 so far; and

{c) the reasons for this loss?

The Deputy Minister of Railways
{Bhri Shahnawaz Khan): (a) Ye=

(b) Year Loss incurred
Rs.

1957-58 79,000 (Actual

1958-58 64,000 (Rewvised

Estimates)

(c) (i) Payment at the Central
Government’s prescribed scales of pay
to the staff, with the service coni-
tions applicable to Central Govern-
ment employees:

(un) The sale of better guality of
edibles; and

(1) Maintenance of better service
to the public

Purchase of Aircrafis angd Aircraft
Parts

362. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total value of aircrafts and
aircraft parts purchased by India
from Britain during 1958 (upto 31st
July, 1959) for Civil Awiation; and

(b) the total value of aircrafts and
aircraft parts purchased from other
countries during the same perlod?

The Deputy Minister of Civil Avia.
tion (Shri Ahmed Mohiuddin): (a)
and (b) The wvalue of arcraft and
aircraft parts purchased by the two
Corporations, Civil Awviation Tra.n-
ing Centre and Ghding Centres dur-
ing 1959 (upto 30th June, 1959) 1s
gven below'—

(1) From Brntamn, Rs 2670 lakhs,

(n) From other countries,
Rs 129 72 lakhs.

Note The above figures imneclude
advance payments made by the Air
India International in the US A, and
in the UK agamnst 3 Amerncan Boe-
ing 707 aircraft fitted with Brnitish
Engines, on order.

Ticketless Travel

[ Shri D, C. Sharma:
383. { Shri Bibhuti Mishra:
| Shri Hem Raj:

Will the Minister of Railways be
pleased to state:

(a) the number of ticketless
travellers detected on the Railways
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during 1959-80 (upto 31st July, 1059),
Zone-wise;

(b) the total amount of loas of
revenue during the same period on
the above account (Zone-wise);

(c) the number of those who were
penalised (Zone-wise), and

(d) the total amount realised from
them (Zone-wise)?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a), (c¢) and
(d) The information 1s being collect-
ed and will be laid on the Table of
the Sabha

(b) It 1= not possible to estimate
the loss due to ticketless travel from
the results of day-to-day checks,
since from the statistics of such checks
no estimate can be made of the cases
that go undetected Spewial check
are necessary for estimating the
extent of ticketless travel that pre-
vails Such checks were conducted
during the year 1857, and the loss
estimated was Rs 5 crores per annum
approximately

Surface Drainage

364. Shri D, C. Sharma: Will the
Minister of Irrigation aad Power be
pleased to refer to the reply given
to Starred Question No 54 on the
11th February, 1859, and statc the
progress made so far in the surface
drainage improvement works out of
the funds available for flood control
in the country as approved by the
Central Flood Control Board?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
showing the progress made so far
with regard to surface dranage
improvement works in the States of
Andhra Pradesh, Assam, Uttar Pra-
desh, Punjab, Rajasthan and in the
Union Territory of Delhi 15 laid on
the Table [See Appendix I, annex-
ure No 70] No drainage schemes
have been received from other State
Government/Union Territories
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Orientation Training Centres

ses. [ Sbel R. C. Maghi:
Shri Subodh Hansda:

Wil the Minister of Community
Development and Co-operation be
pleased to state whether the Orienta-
tion trminuing centres have been set
up at Jubbulpore and Junagarh?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): Yes, Sir.

Commonwealth Coaxial Telephone
Cable System

366. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply to Unstaired Question No 2722
on the 6th April, 1959 and state the
nature of steps taken so far to have
Commonwealth coaxial telephone
cable system?®

The Mmnister of Transport and Com-
munications (Shri 8. K. Patil): The
position has not matenally changed
fiom that indicated in the reply given
to the Unstarred Question No 2722
on the 6th Apml, 1859

P. & T. Building, Chandigarh

367 Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications bc pleased to refer to
the reply given to Unslarred Question
No 3059 on the 15th April, 1859, and
state at what stage 1s the scheme for
constiuction of a Central Post and
Telegraph Office building at Chandi-
garh?

The Minister of State in the Minis.
try of Transport and Communications
(8hri Raj Bahadur): The scheme for
the construction of a Central Posts
and Telegraph Office at Chandigarh
including office of the Postmaster-
General, which i1s now at Ambala, has
been under consideration for some
time The immediate requirement of
the P & T do not justify construc-
tion of an eleven storeyed bulding
which has been insisted upon by the
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Chief Town Planner of Chandigarh.
The cost of the 11 storeyed building
is approximately Rs. 1:10 crores. The
question whether such a big building
is required immediately for the P&T
is still under consideration,

In the meanwhile, u building for
accommodating Post Office and small
telegraph office 1s under sanction in
a separate plot of land. This will
meet some of the requirements of
Posts and Telegraphs Office at
Chandigarh.

Air Bervices

368. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to state the
names of foreign countries with which
new air services are proposed to be
started durmg 1959-607

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): The
two Coiporations—Air India Interna-
tional and Indian Airlines Corpora-
tion—have no definite plans at present
to start new mir s<ervices to any
foreign country during the year 1959-
60

Fisheries Technological Institute

369. Shri Bhivananjappa: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether a Fisheries Technolo-
gical Institute will be set up 1n Mysore
State; and

(b) f so, what assistance the
Union Government have given to the
State Government, in this connec-
tion”

The Minister of Food and Agricul-
ture (8hri A. P. Jain): (a) There is
no proposal at present to establish a
Fisheries Technological Institute 1n
Mysore State.

(b) The State has not set up any
Fusheries Technological Institute and
the question of giving assistance has
mnot, therefore, arisen.

C.D. Programme in Bombay State

370. Shri Pangarkar: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that the
programme of the NES. and CD.
blocks in some regions of Bombay
State has been upset due to the
reduction of allocation by the Gov-
ernment of Indis;

(b) the amount of allocation applied
for 1959-60 by the Government of
Bombay; and

(¢) the amount of allocation sanc-
tioned for the same period?

The Deputy Minister of Commnnity
Development and Co-operation (Shri
B. 8. Murthy): (a) The annual plan
allocation was made as usual by the
Planming Commussion 1n consultation
with the State Government. No
reduction was made later on.

(b) Rs 690 00 lakhs
(c) Rs 43700 lakhs.

Co-operative Bugar Factories in
Bombay

371. Shri Pangarkar: Will the
Minister of Community Development
and Co-operation be pleased to siate;

(a) the posrtion with regard to the
establishment of the Co-operative
Sugar Factories allctted to Bombay
State,

(b) the amount of profit pa:d to
the cane growers in the areas of the
co-opelative sugar factories durng
the year 1958-59, and

(c) 1ts percentage on the amount
of capital 1nvested by the cane
growers?
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The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Of the 18 co-
oocrotive suzar factories allotted to
the Bombay State upto the end of
the Second Five Year Plan, 14 had
gone nto production by the 1958-58
crushing season One factory 1s
expected to go into production m the
1959-80 season and enother in the
1960-61 season The 17th factory 1s
negotiating for an old plant and if it
succeeds, 1t will also go into produc-
tion m 1960-81 The 18th umt,
though included in the Second Plan,
has not yet been given a licence under
the Industries (Development and
Regulation) Act 1851 on account of
foreign exchange difficulties

(b) The audited accounts for the
year 1958-59 have not been complet-
ed and 1t 1s, therefore, not possible
to indicate the amount of profits paid
to the cane growers.

(c) Does not arise

Development of Ports on West and
East Coasts of India

Shri Goray:
s {Shri Assar

Will the Minister of Transport and
Communications be pleased to state:

(a) names of punor ports on the
West and BEast Coasts of India which
are to be developed during the re-
maining period of the Second Five
Year Plan; and

(b) which of them will be deve-
loped as all weather ports?

The Minister of State in the Minis-

try of Transport and Commanications
(8hri Raj Bahadur): (a) and (b) In-
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Names of sor ‘To be develo .
Y dll-weather p?;ru
durnng second Plan

ennod of the
econd Five Year
Plan

Chandbali (Eastern Already an all-weather
Coast) Port.

Paradip Do Under consideration,
Kakinada Do. Under cunsiderauon-
Masulipatnam Do, No.
Krishnapatnam (Eastemn No
Coast)
Pondicherry Do No.
Cuddalore Do. No
Nagapattinam Do. No.
Karwar  (Western No
Coast)
Malpe Do. No
Honnavar Do. No.
Bihkere Do No
Kumra Do. No.
Bhatkal Do. No
Coondapur Do No.
Tadn Do No

Eharif Campaign

$73. Shri Goray: Will the Mimster
of Food and Agriculture be pleased to
state:

(a) whether all the State Govern-
ments co-operated with the Central
Government so far as the “Kharif
Campaign” 1s concerned; and

(b) which State did not co-operate
and for what reasom?

The Minister of Food and Agrical-
ture (Shrl A. P. Jain): (2) Yes.

(b) Does not arise,
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Soll Comservation

377, Shrl Ball Reddy: Will the
Minister of Foed and Agricuiture be
pleased to state:

(a) whether the expert sisigned by
the F.AOQ, in 1058 to advise the Gov-
ernment of India on soil conservation
has submitted his report; and

(b) if so, what are the recommenda-
tions made in the report?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) The Hon'ble
member is perhaps referring to Dr.
R. M. Gormie who was deputed by
the Food and Agmnculture Organisa-
tion for a period of six months to ad-
vise on the Control of erosion and
Soil Conservation in the Forest Zone.
If so, the answer 1s i1n the affirmative.

(b) His main recommendations are
gwven 1n the statement laid on the

Table [See Appendix I; annexure
No 71].

Irrigation and Power Schemes in
Orissa

378 Shri Panigrahi: Will the Minis-
ter of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No 338 on the
16th February, 1959 and state:

(a) whether the necessary informa-
tion with regard to Orissa State in
respect of investigations for irrigation
and power schemes included in the2
Second Five Year Plan and for future

projects has since been made avail-
able; and

(b) if so, the number of power and
irrigation schemes which have been
investigated so far?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
answer 18 1n the affirmative.

(b) Investigation on the Bhimkund
Hydro-Electric Scheme on the Baitern
River has been completed. Investi-
gations on the following multipurpose
projects in which power development
is also envisaged, are in progress.
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1. Tikarpara on Mahanadi river.
2, Rongali Project on Brahmni river-
3. Balimela Project on Siieru river.

According to the information avail-
able the following irrigation schemes.
were under investigation:

1. Bahuda.

2, Dombaundhapia Canal Scheme.
3. Khandapada.

Rural Water Supply BSchemes in:
Orissa

379. Shri Panigrahl: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Question

No, 788 on the 24th February, 1959
and state:

(a) whether the Government have
received lList of Rural Water Supply
Schemes from Orissa Government for

the remaining period of the Second
Five Year Plan; and

(b) 1f so, the names of the schemes

received with thewr respective esti-
mated costs?

The Minister of Health (Shrl Kar-
markar): (a) No.

(b) Does not arise,

Consolidation of Land Holdings

380. Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleased to state how many States of
India are pursuing the policy of con-
sohdating land holdings or have given
up the idea of consolidation or have
revised their policy regarding consoli-
dation since the policy of co-operative
farming has been adopted by the
Central Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The scheme
of Consolidation of Holdings 1s includ-
ed m the Second Five Year Plan.
This 1s being 1mplemented by (1)
Andhra Pradesh (2) Bthar (3) Bom-
bay (4) Madhya Pradesh (3) Mysore
(6) Punjab (7) Rajasthan (8) Uttar
Pradesh and (9) Himachal Pradesh.
Assam and Jammu and Kashmir have
made provision for the scheme during.
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the current financial year, West
Benga] hasz also made a token pro-

In Omssa and Kerala, consolidation
could be taken up at this stage until
land reform measures are implement-
ed. In Madras provisions for consoli-
dation of holdings has been made in
the Second Five Year Plan, but the
State Government have not yet bcen
able to take up the programme. In
the Union Territory of Delhi consoli-
dationn has already been carried out in
a large number of villages and the
work will be taken up in the few
remaming villages after the imple-
mentation of the Delhi Land Reforms
Act.

There 1s no conflict between the
scheme for Consolidation of Holdings
and that of co-operative farming.
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P. & T. Committess and Beards for
Eerala State

Shr! Narayanankutty Menon:
. Shri Punnooss:

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of Committees and
Boards formed by the Posts and Tele-
g—"-ﬂb}z Depariment iz the Xerala

tate;

(b) whether any Member of Parlia-
ment or State Assembly have been
nominated on them; and

(c) 1f so, the political party to
which they belong?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Four, One
Regional P&T Adwisory Commuttee
and three Telephone Advisory Com-
mittees, one each at Trivandrum,
Kozhikode and Cochin.

(h) Yes.
(¢) Members of Parlament:

(1) Telephone Advisory Com-
mittee at Cochin.—One Inde-
pendent,

(2) Telephone Advisory Com-
mittee at Kozhikode~One

Congress.

(3) Telephone Advisory Com-
mittee at Trivandrum —One
Communist,

[¢)) Roslmll PLT Advisory Com-
for Kerala State~Two

com
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Members of Leguslative Assembly

(1) Telephone Advisory Com-
muttee at Cochin—One Con-
gress

(2) Telephone Adwvisory Com-
mittee at Kozhikode —One
Congress

(3) Telephone Advisory Com-
mittee at Tnvandrum ~—One
Communist

National Co-operative Development
ang Warehousing Board Granis to
Orissa

383. Shri Panigrahi. Will the Min-
ister of Community Development and
Co-operation be pleased to state

(a) whether Orissa Government
had fully drawn the grants sanction-
ed by the National Co-operative De-
velopment and Warchousing Board
during 1957-58 for assisting the co-
operative societies in the State, and

(b) whether the programme for
1958-59, which got the technical ap-
proval of the Board, has been com-
pleted”

The Deputy Minister for Commumni-
ty Development and Co-operation
(Shri B 8 Murthy): (a) Yes, but
subsequently out of a total grant of
Rs 476 lakhs the State Government
refunded an amount of Rs 88,838 on
the basis of actual expenditure

(b) Yes, except in respect of sei-
ting up of Co-operative Cotton gins

Village Co-operative Societies

Shri A. K Gopalan:

Shri Eunhan:

Shri Ajit Singh Sarhadi:
384. { Bhri Damaal:

Pandit Munishwar

Upadhyay:

8bri M. L, Dwived!:
Will the Minister of Community
Devslopment angd be
Plensed to stade:

(a) whether the Government of
Tndia propose to give loans to States

to contribute to the capital of Pri-
mary Village Co-pperative Societies;

(b) 1 so, what are the conditions
for the loans, ahd

(c) what 13 the amount
to be given to each State?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S Murthy): (a) No

{(b) and (¢) Do mot anse.

EKharagpur-Waltafr Passenger Train

Shri Surendranath Dwivedy:
385. { Shri B C Mailick:
{_ 8brl Panigrahi:

Will the Minister of Railways be
pleased to state

(a) whether 1t 15 a fact that the
Kharagpur-Waltair passenger tram
has been withdrawn,

(b) if so, the reasons therefor; and

(c) whether 1t 15 proposed to intro-
duce any new passenger train to meet
the needs of the passengers m the
Orissa Section of the S E Ralway
between Kharagpur and Palsa?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, but
the runs of Nos 325 Up and 328 Dn
Kharagpur-Waltair passenger trawuns
have been temporarily curtailed over
the Kharagpur-Khurda Road section
with effect from 22-5-1959

(b) As the capacity on the Kharag-
pur-Khurda Road section 18 over-
taxed, the runs of Kharagpur-Waltair
passenger trains have been curtailed
on the aforesaid section to conserve
capacity for the movement of essential
goods traffic

(c) Not at present.

Agricultural Loans in Tripura

388. Shri Dasaratha Deb: Will the
Minister of Food and Agricslture be
pleased to state:

(a) how many petitions have been
received by the Tripura Administra-
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tion for agricultural loan this year
throughout the Tripura State;

(b) the number of applications re-

ceived from Displaced persons and the
applications received from local pea-
sants for agricultural loan; and

(c) the number of cases in which
loan was advanced?

The Minister of Fooq and Agrioul-
ture (Shrl A P, Jain): (a) 20,784
petitions for agricultural loans were
received by the Tripura Administra=-
tion from January to June, 18359.

(b) 12,076 applications were receiv-
ed from displaced persons and 8.708
applications from other agriculturists.

(c) Loans have been advanced in
3,760 cases so far.
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Himachal State Transport

389 Shri Muhammed Elias: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) the total strength of workers
employed in Himachal State Trans-
port including clerical and managerial
staff; and

(b) the number of permanent and
temporary staff, category-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shrt Raj Babadur): (a) and (b).
A statement giving the required in-
formation as on the 30th June, 1858
1s lard on the Table [See Appendix
1, annexure No 72].

LARL

390. Shri Tangamani: Will the Min-
ister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 1160 on the
9th December, 1958 and state:

(a) the rate of wages which wes
paid to the monthly-men of the
Indian Agricultural Research Instl-
tute during the period from 1st April,
1948 to 31st December, 1951;
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(b) whether it included the element
«of compensatory allowance; and

{c) if not, the reasons therefor?

The Minister of Food and Agricul-
4ure (Shri A, P. Jain)?{ (a)

(Rs. p.m.)
1. Dairy Chowdhries or mates . (£} 38
(1) 45
2. Dairy Gwalas . ?‘! 33
1) 40

3. Ploughmen and other
monthly-men . () 33
(n) 49

Those employees who were provid-
«d with Government accommodation
in the IAR] were placed under
category (1) and those who were not
provided with any Government ac-
<ommodation were under calegory
(u)

(b) Yes

(c) Does not arise

Wages of Workers in 1IARI

301. Shri 8. M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the mmmum wages fixed
under the Minimum Wages Act, 1943
for various categories of workers in
the Indian Agnicultural Research
Institute,

(b) whether Register of Wages 18
maintained,

(c) whether wage slips, as required
under section 26 of the Minmmum
‘Wages (Central) Rules, 1950, are
given to the workers; and

(d) if not, the reasons therefor”

The Minister of Food and Agrirul-
ture (Shri A P. Jain): (a) to (d) A
statement 1s laid on the Table of the
House

STATEMENT

(a) The minimum wages fixed
under the Mimnimum Wages Act, 1948

for various categories of workers in
the Indian Agricultural Research
Institute are furnished as under:—

Rs.

(%) Adult Mazdoors 1-8-0 107 Per hesd
(Masle) 2-0-0 per  day

according
(1) Adult Mazdoors 1-4-0 o  ope-
(Female) to ation on
1-8-0 which
engaged.
(1) Boys (big) . I-0-0 Per head
(tv) Boys (smull) 0-12-0 per  day.

(b) Registers of wages are main-
tained

(c) and (d) No wage slips were
being 1ssued to the labourers hither-
to. Acknowledgements for wages re-
ceived were taken from the labourers
on the muster rolls, on which the
details of wages paid are entered Ins-
tructions have now been issued for
1ssuing wage shps to the labourers

Assam Co-operative Socleties” Act

392. Shri L. Achaw Singh: Wil the
Minister of Community Develupment
and Co-operation be pleased to state:

(a) whether the Assam Co-opera-
tive Societies Act has been extended
to Manipur, and

(b) 1if so, whether rules have been
framed under the Act and the steps
taken to implement the provisions of
the Act?

The Deputy Minister of Community
Development and Co-operation (Shri
B S, Murthy): (a) Yes

(b) The Admumstration is taking
necessary steps to frame the rules for
implementing the provisions of the
Act,
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Adulteration of Food-stuff

384, Shri Jhulan Sinha: Will the
Minster of Food and Agriculture
be pleased to state.

(a) whether 1t 135 a fact that quite
a number of cases of adulteration m
food articles like Ghee or non-essen-
tial (edible) o011 bearing Ag-mark
lubels, have been detected recently;
and

(b) if so, the steps taken to ensure
purity 1n the supply of those articles?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir

(b) Does not arise.

Health Insurance Scheme in Delhi

395. Shri N. Keshava: Will the
Minister of Health be pleased to state

(a) whether there is any proposal
to introduce Health Insurance Scheme
m Delh1; and

(b) 1f so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b) There 1s no
proposal at present for the mtroduc-
tion of Health Insurance Scheme in
Delhi, apart from the Employees
State Insurance & Contributory Health
Services Schemes, are already in
operation
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Purchase of Ofil Tankers

Shrimati Nla Paichoudhari:
Shri Vajpayee:
398 { Shm Raghunath Singh:
Shri Sadhan Gupta:
LShrhnall Mafida Ahmed:

Will the Munister of Transport and
Communications be pleased to state

(a) whether 1t 1s a fact that Govern-
ment are considering a proposal to
purchase three ocean-going tankers;

(b) if so, their capacity snd cost;
and
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(c) the country from which they are
proposed to be purchised?

The Minister of State in the Minis-
Communications

try of Transpori and

(8hri Raj Bahadur): (a) to (c). The
matter is still 1n a preliminary stage
of consideration and therefore, it is
not possible to give any information
at this stage

Quarters for P. & T. Employees

) J Shri Kunhan:
7 R Shri T. B. Vittal Rao:

Will the Miruster of Transport and
Cemmunications be pleased to state:

(a) whether there 1s any proposal
for the construction of quarters for
Post and Teclegraph employees at
Nagpur, during 1959 60,

(b) 1if so, the number proposed to
be constructed, and

(¢) the amount likely to be spent
on the same?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c) A
proposal to construct six Type II(a)
quarters at Nagpur approximately at
a cost of Rs one lakh 1s under con-
sideration

Doubling of Vijayawada-Gudur Section

400 Shri Kunhan:
* _Shri T. B. Vittal Rao:

Will the Minister of Rallways be
pleased to state:

() 1in how 1many parts the work of
doubhing the track between Vyaya-
wada and Gudur, Southern Railway,
is being carned out;

(b) whether the work 1s being done
according to schedule; and

(c) whether Government propose
to accelerate the pace of work
view of increase in the volume of
traffic in this section?

1174-

The Depuly Minisier of Rallways
(Bhri 8. V. Ramaswamy): (a) In eight
parts, mz,

Miles.
(1) Gudur-Manubolu 55
(i) Talamanchi-Musunur 175
(in) Tettu-Ulavapadu 85

(iv) Ulavapadu-Surareddipalem 17-0
(v) Uppugundur-Chinnaganjam 40
(v1) Chmnaganjam-Kadavakuduru

25

(vi1) Kadavakuduru-Bapatla 195
(viu) Bapatla-Tenali 20'5
Total 1010

(b) Yes, Sir.

(c) These works are being done to
specific target dates which have been
fixed giving due consideration to
various factors like supply of mate-
rials, volume of traffic and interferen-
ce with the existing train services by
the imposition of speed restrictions.
It 1s, therefore, not possible to acce-
lerate the progress any further.

Civil Hospital, Impbal

401. Shri Warlor: Will the Minister
of Health be pleased to state:

(a) the pay scales of medical staff
in the Civil Hospital, Imphal, and

(b) whether Government have
taken a decision to revise their pay
scales?

The Minister of Health (Shri
Karmarkar): (a) A statement show-
ing the pay scales of medical staff 1n
the Civil Hospital, Imphal 1s laid on
the Table [See Appendix I, an-
nexure No 73]

(b) The existing scales of pay of
the gazetted permanent posts included
i the Central Health Cadre will be
revised with effect from the lst June,
1959, to those prescribed under the
Centra]l Health Service Rules, 1858

The Mampur Admnistration are
considering the question of upgrading
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“the non-gazetted posts of Assistant
‘Surgeon, Grade II, to Assistant Sur-
geon, Grade 1

T. B. Clinic of the Civili Hospital,
Imphal

402, Shri Warlor: Will the Minis-
ter of Health be pleased to state

(a) whether 1t 1s a fact that the TB
‘Chinic attached to the Civil Hospital,

Imphal does not have a full time TB
Speciahist, and

(b) it so, whether Government have
rdecided to appomnt such a doctor?

The Mnister of Health (Shri
Karmarkar). (a) A mmature TB
Clmic has been attached to the Civil
Hospital Imphal pending the cons-
truction of the building for a full-
fledged TB Chinic Hence a full time
TB Specialist has not yet been
appointed

(b) A specialist will be appointed
when the T B Chnic 1s established

Export of Wheat from Punjab

493. Shri Daljit Singh Will the
Minister of Food and Agriculture be
pleased to state

(a) the actual quantity of wheat
exported from Punjab during the
months of May, June and July, 1959,
and

(b) the names of States and quan-
tity exported to each State?

The Minister of Food and Agricul-
tare (Shri A, P. Jamn): (a) and (b)
No wheat was exported from Punjab
on Government account during the
months of May, June and July 1858
‘The export of wheat on trade account
from a place in the Zone comprising
the State of Punjab and the Union
Ternitories of Delh: and Himachal Pra-
desh to a place outside the Zone,
except to the State of Jammu and
Xashmir, 1s prohibited, and no statis-
tics are maintained of movements of
wheat on trade account within the
Zone or to the State of Jammu and
Kashmir
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Purchass of Rice from Punjad

404. Shrl Daljit Siugh: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the total quantity of rice which
the Central Government have pur-
chased in Punjab during 1959 so far;
and

(b) the price at which purchased?®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) About
45,000 tons up to July 25, 1958

(b) The prices at which different
varieties of rice have been purchased
in Punjab are given below —

Variety P-ce
Ppur
maund
bagged
Rs nP
Begmi . 18 oo
Dara and Scla Josha - 16 50
Basmati1 Raw . 25 oo
Scla Basmati 22 7§
Hansraj and Parmal
(a) Raw . 22 25§
(&) Boiled 20 50
White Tota ‘ 12 25§
Mongra . 16 25
The prices specified are for fair
average quality conforming to the

specifications fixed for each wvariety
and subject to quality cuts as provi-
ded for m the specifications

Purchases from Small Scale Industries

405. Shri Bibhuti Mishra: Will the
Minister of Rallways be pleased to
state

(a) the purchase made so far this
year from the 1st January, 1859 to the
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31st July, 1959 by the various Railway
offices from small scale industries;

(b) the names of the important goods
purchased and amount spent thereom;
and

(¢) to what extent they are servi-
ceable in comparison with foreign
goodas?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) The
particulars of purchases from Small
Scale Industries as well as Cottage
Industries during the pe-iod from 1st
January, 1959 to 30th J'ne, 1959 are
furnished in the statement (A) placed
herewith on the Table of the House.
Figures for the month of July, 1959
are not yet available

(b) A statement (B) 1s placed
herewith on the Table of the House
[See Appendix 1, annexure No 74].

(¢) Such purchases are made to the
required specifications and/or approv-
ed samples

Gobind Sagar

4986. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state

(a) whether it 1s a fact that the
water from Gobind Sagar during the
summer season 1959 could not be re-
lensed; and

(b) o so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.
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Indo-Russian and Indo-Polish Shipping
Services

408. Shri Kalika Singh: Wil the
Minsster of Transport and Communl-
cations be pleased to state )

(a) whether India and US.S.R. and
India and Poland have reciprocal
shipping services for carniage of import
and export cargoes; and

(b) if so, what percentage of total
Indian import and export cargoes did
the Indo-Russian and Indo-Polish
services constitute during the year
1958-59?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) India has
concluded separate agreements with
the US S.R. and Poland for the opera-
tion of joint shipping servicer between
India and the Black Sea Ports of
Russ1a and between India and Poland,
with equal tonnage participation by
both the parties. The Shipping Ser-
vice between India and U.SSR. has
already ccmmenced. The Service bet-
ween India and Poland has not yet
commenced

(b) lnformation in resnect of Indo-
Russian Service 1s being collected and
will pe land on the Table of the Sabha
as soon as possible.
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Haadlicy of Indian Cargoes by British
Shipping Services

409, Shri Ealika Singh: Will the
Minister of Transport and Communi-
cations Le pleased to state:

(a) what percentage of total Indian
import and export cargo was handled
by British shipping services during
the year 1858.59; and

{b) the amount of freight paid to
British shpping serviees for the
carriage of cargoes in that year?

The Minister of State in the Minis-
try of Thunsport and Communications
(Shri Ra) Bahadur): (a) and (b;. In-
formauicl is being collected and will
be piace¢ on the Table «f the Sabha
as soon as possible.

Railway Primary Schools

9. { oot rabadias

Will the Minister of Railways be
pleased to state:

(a» whother students of Rallw;y
Primary Schools have been prescribed
uniforms which they have to wear
compulsorily;

(b) it so, the details of the scheme
and the uriform prescribed;

(c) whether there iz any discrimi-
nation 1n 1espect of the wearing of uni-
forms whiclh excludes the children of
parenis getting salaries above Rs. 200;

(d) the estimated cost of provid-
ing frae uniforms to primary class
childran in a year;

(e) whether free meals or snacks
dre provided to children of Railway
employees; and

(f) it so, upto what classes?

The Deputy Minister of Railways
(Bhri Shahnawax Khan): (a) Ves.

(b) A statement is laid on the Table.
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SraTEMENTY

In accordance with the annoumce-
ment made by the Minister for Rail-
ways in para B52(i) of his Budget
Speech, while presenting the Budget
for 1859-60 in the lok Sabha, the
Ministry of Railways decided that
from the current schoal session #e.
June-July 1859, uniforms of a simple
style on a modest scale, and at a low
cost, mzy be supplied at the cost of
Railway Revenues to the children of
railway employees drawing pay (in-
cluding dearness pay) below Rs. 200
per month studying in Railway Pri-
mary Schools and that employees
drawing pay plus dearness pay at
Rs. 200 per month and above and non-
railwaymen will have to provide uni-
forms at their own cost to their
children studying in Railway Primary
Schools. The style of uniforms is to
be prescribed by the Railway Admin-
istrations to suit the local conditions
and they have been advised that the
scale should not exceed three seis of
summer uniforms per year in places
where there is no winter, or two sets
of summer uniforms per year and one
set of winter uniforms once in two
years in places where there are both
winter and summer.

(e) No.

(d) Instructions on the subject
having been issued only during the
middle of June, 1959, approximate
costs are being worked out and wilt
be laid on the Table of the House in
due course.

(e) No.
(£) Does not arise.

Bone Manure

411. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased {o state:

(a) whether it is a fact that a very
large portion of bones resources
availab'e in the country and capable
of being utilised as manure iz being
wasted for want of organised efforts to
collect them; and
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(b) i so, the measures proposed
to be iuken to utiise the manure for
growirg more food®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) It 1s esti-
mated thst at present about 40 per
cent of bones are being collected and
it may be possible to increase the
collection to 70 or 75 per cent of the
potential availability of about 3 lakh
tons of bones

(b) Tne question of utilisation of
the bone resources of the country fully
was c3nsidered at the Semunar on
Local Wanurial Resources held at
Madra, from the 19th to the 22nd
Januaiy, 18959 Amongst others, the
follow:ng recommendations  were
made.—

1 The right of ownership on the
dead vodies of amimals should either
be ve:w¢d 1n the States or Gram Pan-
chayat- so that States or Gram Pan-
chayats can give contract to an agency
which may be found to do the work
on proper scientific basis

2. The State Governments should
take such measures as might be neces-
sary to make available increased col-
lection of bones and also make availa-
ble large quantities of bones for
bone digesters with the help of which
raw bones are completely converted
into stramed bonemeal

3. As lar as possible, all the bones
which are unutilised at present, should
be converted mto bonemeal. In
places where 1t iz not posmble to in-
stal bone digesters, mobile-crushing
units worked by tractors may be re-
commended.

4. The preparation of steamed bone-
meal should be organised on coopera-
ﬁ\ﬂ basis, as far as possible, but if
any individual wants to take up this
work, he should be encouraged

The States have been urged to take
urgent action on the recommends-
tions.

It nas been reported that about 380
bone digesters have so far been set up.
The Aul-India Xhadi and Village
Industries Commussion gives financial
assistance for the setting up of flaying
centres where carcass recovery, in-
cluding bones, 15 one of the items
attended to.

Milestones on National Highways

412, Shri K. 8. Ramaswamy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any instructions have
been 1ssued to inscribe the milestones

‘on National Highways i Hindi; and

(b) whether there 18 any such ins-
tructior: to write them n the regional
language also?

The Minister of State in the Minis-
try of Transport and Communlications
(Shrl Raj Babadur): (a) and (b).
The following procedure for inscribing
milestones on all roads including
National Highways in the different
languages has been laid down:—

Mile No Script
0 English
1 Hinda
2 Local language
3 Hinda
4 Local language

and so on in the above order

Thus out of every five milestones
one is inscribed in English and two
each 1n Hindi and the local language.

Soil Testing Laboratories
413, Shri K. 8. Ramaswamy: Will
the Minister of Food and Agriculture
be pleased to state the area surveysd
during the Second Five Year Plan
period so far by the various So:l Test-
ng Laboratories m the country?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): About-5 lakh
acres have been covered by the Soll
Testing Laboratories so far
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Milk Powder Factory, Vijayawada

414, S8hri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No, 4041 on
the 6th May, 1959 and state whether
the UNICEF has agreed to provide
assistance to the Andhra Pradesh
Government with the imported equip-
ment required for the construction of
Milk Powder Factory at Vijayawada®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The scheme
was cvaluated by a joint FAO.-

UNICEF Team. It has suggested that-

the Vysyawada project should be
linked up with the scheme for the
supply of mulk to the City of Hydera-
bad-cum-Secunderabad The State
Government has accepted the sugges-
tion and it is hoped that the proposal
will be considered by the UNICEF's
Executive Board m March, 1860

After meeting the hgquid require-
ment of Hyderabad-cum-Secundcra-
bad, the surplus milk will be used for
manufacture of milk products, includ-
ing milk powder The proposal for
the consiruction of a Milk Powder
Factory will also be considered by
UNICEF for assistance.

Auuit of Eastern Shipping
Corporation

415. Shri Morarka: Will the Minis-
ter of Transport and Commaunications
be pleased to state:

(a) whether Government have
been mtimated about the results of
supplementary or test audit of Eastern
Shipping Corporation conducted on
behalf of the Comptroller and Auditor
Genera; for 1057-58 under Section
819 (3)(b) of the Companies Act,
and

{b) if so, whether a copy of the
same will be laid on the Table?

The Minister of State in the Minis-
try of Transport and Communications
(8Bhri Raj Bahadur): (a) It has been
reported that, as a result of Supple-
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mentary or test check of the accounts
of the Fastern Shipping Corporation
for the year 1967-58 there were mo
points, under Section 619(3)(b) of
Compenies Act, 1058, to be included
in the ccnventional Audit Report of
the Comgtroller & Auditor General.

(b) Does not arise

Sheds on Nangal Platform

416. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No 1916 on the 18th Decem-
ber, 1957, and state the progress made
so far i1n providing sheds on the plat-
form of Nangal Dam Railway Station®

The Deputy Minister of Rallways
(Shri Sbahnawaz Khan): The work
has not yet been taken in hand as the
acceptance of the Punjab Government
for their share of cost has not yet
been received
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Hindustan Shipyard

418 Shri Morarka; Will the Mius.

ter of Transport and Communications
be pleased to state

(a) whether the Hindustan Sa.p-
yard has been intimated the result of
the supplementary or test audit con-
ducted by the Comptroller and Audi-
tor General under Section 619 (3)(b)
of the Indian Companies Act, and

(b) if so whether a copy of the
same will be laid on the Table?

The Minister of State in the Mimus
try of Transport and Communicatious
(Shri Raj Bahadur): (a) It 1s not clcar
to which particular year the gucstion
refers The Comptroller and Aud:
tor General's comments under Section
819 (3)(b) of the Companies Act are
mcluded m his conventional Audit
Reports relating to the Civil accounts
of Government of India Such com-
ments on the accounts of the Hindu-
stan Shipyard (P) Ltd for the ycars
1955-56 and earher and for 1856 57
have been mncluded in the Cival Audit
Reports, 1957 and 1958 respectively
These comments were also intimaled
to Hindustan Shipyard The Supple-
mentary Audit on 1957-58 accounts of
the Hindustan Shipyard (P) Ltd has
been compleled but no comments have
been mcluded 1n the Audit Report
1959, which 15 under print mow

(b) The Civil Audit Reports, 1937
and 1958 were laid on the Table of
the House on 23.4-1958 and 19 12 1958
respectively

Plane Accident at Santa Crus

419 Shrimati Nla Palchoudhur:
* {Shrl P. G. Deb

Will the Minister of Transport and
OCommunications be pleased to state

(a) whether 1t 15 a fact that an Air
India International plane which was

on a scheduled fight from Tokyo to
Bombay caught fire on the might of the
18th July, 1859, while making a land-
ing 1n heavy rain-storm at Santa Cruz
airport, Bombay,

(b) 1if so, the details and causc of
the aceident, and

(c) the steps taken to prevent recur-
rence of such accidents”

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohinddin): (a) to
(c) A Super Constellation 1049-G
type aircraft VI-DIN of Air India
International crashed at 2237 hrs
IST on the 19th July, 1959 at Santa
Cruz Airport, while landing in condi-
tions of poor visibility due to ramn
The aircraft was operating the
Calcutta.Bombay sector of the Tokyo-
Bombay scheduled passenger service
undetr the command of Capt Razdon
and carried 39 passengers (including
an infant) and a crew of 7 None of
the passengers or crew was injured,
but the aircraft was destroyed by fire

The aircraft was insured for Rs 72
lakhs

The accident is under investigation
and appropriate steps will be taken to
prevent recurrence of such accidents
after the cause of the acadent 1s
known
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cations be pleased to State
(a) the number of Indian and
foreign tourists who wisited Kashmur
n 1858 till the S1st August, 1859, and
(b) the facihities extended to them?’

The Minister of State in the Minls-
try of Transport and Communications
(Shrl Raj Bahadur): (a) 3,248 Indianc
and 1,011 Foreigners, visited Kashmur
duning the period January to April
80th 1859 Information from May to
81st August 1959 1s not yet avalabli

(b) A statement 1s laxd on the Table

[See Appendix I, annexure No 78]

CORRECTION TO THE ANSWER TO
UNSTARRED QUESTION No 1884
DATED 17-12-1958

The Deputy Minister of Rallways
(Shri Shahnawar Khan). I beg to lay
a statement correcting the reply to
Unstarred question No 1884 dated
17-12-1958 on the Table of the House

STATEMENT

The answer to part (b) of the ques
tion would now be as under —

All the mine stations on the section
will be provided with rudimentary
locking'

12 hre.
MOTIONS FOR ADJOURNMENT

Anrgsr or Scuepurrd CASTES AND
ScHrpULED TRIBES PERSONS IN
‘West KHANDESH

Shrimati Renu Chakravarily (Basir
hat) May I ask, Sir, as to whal has
happened to my odjournment moti0 1
about the situatien 1n Pondicherry”

Mr Speaker. Befoic that there s
another motion, No 37 notice of
which was given by Shri Gaiwad 4nd
other hon Members regarding thc
arcest of about more than 2000
Scheduled Castesr and Scheduled
Tribes and other Backward Classes
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agriculturists 1m West Khandesh, Esst
Khandesh and Namk Districts of
Bombay State during the last three or
four days, who 1n accardance with the
recommendation of the Planning Com-
mission as regards reclamation and
distribution of Government waste
lands have brought under cultivation
such lands This 1s purely a matter
of law and order, but inasmuch as it
refers to Scheduled Castes and Sche-
duled Tribes I thought 1 will pass it
on to the han Home Minister Has
he got any information regarding this
matter?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): We
have called for some information

Shri B. K Galkwad (Nastk) May 1
say a few words®?

Mr Speaker. No Let him give the
full information to the hon Home
Minister

Bbri Datar Without prejudice to
this objection that you have referred
to we have called for information
which I might privately supply to hum
but not on the floor of the House
because 1 may create a bad prece
dent (Interruption)

Mr Speaker, We¢ aie all interestcd
In every subject that concerns the
legislatures of the States We we all
interested because we aie all citizens
of India But those questions have to
be asked in those State legislatures.
If any hon Member wanis any In-
formation I will ask him to contact
the hon Home Minuste: He 15 will-
Ing to make enguiries Beyond that
we cannot > and convert this House
into . 'e legislature I therefore
withhold my consent to this adjourn-
ment motion

Now, the next adjouinment

motion

Shnn B K. Galtkwad: I have not
followed what the hon Home Mimster
hay said

Mr Speaker: The hon Munster has
saxd that he will get the information
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and pass it on to the hon Members
who have tabled this adjournment
motion. That 15 all that I would
allow We are also mterested 1n 1t
and therefore I have advised the hon
Home Minster to take this step

SrruaTion 1IN PONDICHERRY

Mr Bpeaker Now, the next ad.
Journment motion 18 regarding the
situation prevaihng 1n  Pondicherry
tabled by Shrimati Renu Chakravartty,
Shr: Tangamani and other hon Mem-
bers It reads

‘The situation prevaillng In
Pondicherry when elections to the
Representative Assembly are to
take place from 11th August, with
the police taking a partisan atti-
tude arresting the candidates and
the election workers of the
People’s Front, thereby affecting
the conduct of free and fair elec-
tions *

‘Where does she get all this infor-
mation from?

Shrimats Renu Chakravartty I was
there in Pondicherry myself and 1
found that there

Mr. Bpeaker' In her presence the
arrests were made?

Shrimati Rena Chakravartty 1 was
not present when the arrestc were
made but a candidate has been put
into jail on a charge of just small
fracas at which he was not even pre
sent at that time Not only that
Under the French law the Public
Prosccutor can just say I am no.
going to give bail” and therefore it
becomes a non-bailable arrest and h.
15 kept 1n jail 'This has happened on
more than one occasion Sha
Ramalingam one of the candidates 1
still n jail Thire are also peopld
who are working for the People«
Front candidatesr Shri1 Thoorad: wa:
actually kidnapped but after being
rescued when they went to polic
station, the police did not make au
entry :mn the diary Next day the)
arrested him and put him in the jar'
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There 18 no appeal agamnst 1t  This
18 the type of thing that 1s going on

Mr Bpeaker: How long ago was the
hon lady Member there?

Shrimati Renu Chakravarity, About
seven days ago

Mr BSpeaker

since”

Shrimati Renu Chakravartty: We
have been making represeniations but
nothing has happened The election
1s on the 1ith August

An Hon Member. Ask them to
arrest all the candidates'

SBhri Tangamani (Madurai) About
the elections mn Pondicherry, we have
received reports mostly from Pondi-
cherry They deal with Pondicherry,
Karaikal and two other places where
elections are going to take place on
the 11th August We hear that
(Interruption) There are two other
places, Mahe and Yanam  These clec-
tions are now taking place because
the Assembly was dissolved as the
Council of State Ministers did not
have the majority Now, you know
that mm Pondicherry whenever the
elections

Mr Speaker If candidates are
arrested on trivial charges that 1s a
matter which 1 have allowed to come
He need not go into past history as to
why elections are taking place now

Shrn Tangamani Whenever elec-
tions took place in the past, that 1s,
before this de Jacto transfer took
place there has always been rowdy-
1sm Some peace loving people had
1o evacuete from Pondicherry  That
has been m the past Now represen-
tations have been made to the Chef
Commusesiontr by the leader of this
People+ Democratic Front that a
particular Pglice Officer, one Shri
Palamappan has been taking a parti-
<an attitude Instances have been
brought to notice as to how he goes
about in the jeep and canvasses for
the Congress Party He has also
threatened the wvillagers that it they

What has happened
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vote either for the DMK or for the
Communst Party or for this People’s
Democratic Front they will have to
meet the consequences These 1ns-
tances have been brought to the
notice of the Chief Commssioner him-
self

Mr Speaker: How long ago?

Shrimati Renn Chakravartty:
About the 28th or 29th of July—just
ten days ago

Shri Tangamani: On various dates

Mr. Speaker: We have been meet-
mg since the 3rd August A ques-
tion might have been asked here
Hon Members always think only of
the adjournment motion as 1f this was
the last day of the session

Shrimatl Renu Chakravarity: You
had been telling us that we must write
to the hon Mimmster on some occa-
sions Nothing happens When w.e
bring up the adjournment molicn
then you say that it 15 too late

Mr. Speaker: Between bringing the
adjournment motion and wnting to
the hon Minister a question also can
be tabled

An Hon Member: It cannot come
up before the 11th August

Mr. Speaker: We are not gowng to
allow ail representations

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nebru): Day before yesterday 1
received a letter from the hon lady
Member and other hon Members more
or less to the effect of this adjourn-
ment motion with which she enclosed
a cop; of the representation which
a representative—I take it—of the
Communist Party m Pendicherry had
sent to the Chief Commissioner there
mentioning some of these matters
which she has mentioned now I have
no information about these things
That very day we sent her letter to
the Chief Commissioner of Pondi-
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cherry immediately to enquire and
take neccessary action, that 15, day
before yesterday. We had no reply
from him Since this morning when 1
received this notice of adjournment, I
have been trying to get m touch with
him over the telephone to find out. I
have not succeeded yet We may later
naturally draw his attention

Even from the copy of the letter
of the Commmunist Party representa-
tive theie which was sent to me I
have no other information as I sad.
It appears that this charge and coun-
ter-charge 1s between two parties who
had apparently some troubles, scuffle
or whatever it 13 Anyhow, we are
enquiring into this matter immediate-
ly and are asking the Chief Com-
missioner to try his utmost so that
fair and fiee elections might be held

Therc are some complaints about the
police ana the judiciary there, Now
all these are old police and old judi-
cjary The House will remember that
unfortunately even now de jure it is
not a part of India—de facto it is—
and the French law applies there
French methods apply and it
becomes difficult It 13 not very easy
for us to find even judges who know
the French law and the French lan-
guage 1o deal with this matter

However, 1n view of these elections
we have arranged for some
forces from neighbouring States to go
there for these few days, that is, for
the election period to help in seeing
that nothing wrong happens there
That 1s beng done and we shall
try our utmost naturally to see that
no impropriety occurs there and In-
form the Chief Commissioner

Shrimati Renu Chakravartty: The
main thing 18 that m Pondicherry
they do not allow bail for those who
are candidates for the election and
who have been arrested on the flim-
siest of grounds They refuse ball on
the ground that French law applies
there and if the Public Prosecutor
says ‘No bail’, there iz no bail
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Shrl Jawaharial Nehru: It 1s very
difficult for me without knowing the
facts of the case to issue orders from
here, but broadly spealking it does
seem 1mproper to me that candidates
etc. should be put in prison We
should draw the attention of the Chiet
Commissioner to this But having
drawn 1t, unless we function as an
appellate court here and go into the
facts of the disputes, perhaps it 1s
rather difficult to 1ssue orders But I
do think that normally no disability
should be placed on the candidates

Mr, Speaker: Unless the offences
are of a very serious nature, of murder
and so on, they must be allowed to
contest the elections I am sure the
hon Prime Mimster will 1ssue ins-
tructinns [ do not think that any
discussion at this stage, in view of the
fact that the elections are on the 11lth
August, will be helpful either to one
party or to the other It may pull
the weight one way Therefore 1t 1s
not necessary for me to give per-
mussion for ramsing this motion on
adjournment

12.09 brs.
RE MOTION OF PRIVILEGE

Mr. Bpeaker: Now, Bhr1 V P Nayar
hag given notice

Shri A. K. Gopalan (Kasergod) I
have given notice of an adjournment
motion

Mr. Speaker: I have disallowed 1t

Shri A. K. Gopalan: There 1s a
serious situation in Pondicherry caus-
ed by religious nterference

Mr, Speaker. I have disallowed 1t
I will not allow any hon Member to
raise anything once I have disallowed
it If he 1z not satisfied then what
will happen today will happen to
morrow or on some other day

Shri A K. Gopalan. I have not said
about Kerala It i1s about Pondicher
ry
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Shri Tangamani (Madurai). We
have not received any wmformation
from you that i1t has been disallowed

Mr, Speaker: If four hon Members
are a party to a particular adjourn-
ment motion 1s 1t not enough if I in-
form onc hon Member? Am I to
go on mnform ng all of them? (Inter-
ruption) 1 will not allow a number
of hon Members to join 1n an ad-
journment motion hereafter It 1s
enough 1f one hon Member gives
notice of an adjournment motion I
find it impossible to get along

So far as the Privilege Motion of
Mr Najyai 1s concerned

Shri T. B. Vittal Rao (Kharmmmam)
Can we not append our signatures
jointly to the adjournment motion?

Mr. Speaker: But they cannot
expect me to intimate to every one of
them ‘That 1s all that I would say

Shri T. B. Vittal Rao: That 15 &
different matter

Shri Tangamani: May I know whe-
ther you have withheld consent?

Mr, Speaker: I have withheld con-
sent with regard to all the other ad-
journmen! motions

Shr: A. K. Gopalan: May 1 know
whether you have looked into 1t and
then

Mr. Speaker: I have locked into It
Thig kind of aspersion whether I bave
looked 1nto it or not 1s improper The
hon Member is indulging 1n this kind
of thmg Yesterday he said that I
was guilty of discrimunation (Inter-
ruption) Order, order I won't allow
any hon Member to interrupt No
hon Member, to whatever party he
might belong and  however big he
might be 1n that party, ought to get
up wher I am on my legs
Members must observe decorum and
decency here I find 1t 1s more and
more being abused I don't allow it
or tolerate 1t There 1s a way of
making representations here, and not
making 1t impossible or behaving 1n &
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disorderly manner. Therefore, when
I am on my legs no hon. Member will
stand or make represemtations. That
shall be observed by every hon.
Member.

1 have disallowed it No hon. Mem-
ber has a right to ask me what are
my grounds. I have the right to dis-
allow or allow it. 1 am not bound to
give reasons. Let me proceed
to the privilege motion

The scope of 1t 1s this Yesterday
this was referred to. I have received
some requests from some other hon
Members belonging to other Groups
that inasmuch as it iz an important
matter, they would elso hike to make
their own representations. The short
point now before me 18 this. I have
not allowed this privilege motion, [
have to satisfy myself as to whether
there 18 a prima facie case: that 1s,
with respect to law, so far as the
Governor’s report on wh ch the Presi-
dent has acted amongst other matters
15 concerned, whether this House o
any Member is entitled to ask the hon
the Home Minuster to lay 1t on the
Table of the House If iyn pursuance of
that request the hon. the Home Min-
ister is bound to lay it on the Table,
then the question whether there 15 a
breach of privilege or not arises. But
if the House 1s not entitled to call
upon the hon the Home Minister, o1,
even if they should ask him, if the
Home Minister should say ‘“in public
interest I am not gomg to place 1t
before the House”, whether this House
can still force him to lay it on the
Table, and 1n default of his doing so
whether there 15 a breach of privi-
lege—this is the short legal point

I will hear Shri Nayar first and
after that the representative views of
Groups—not € number of people hut
a few from each group

Shri V. P. Nayar (Quilon): Mr.
Speaker, 1 shall confine my statement
1o the points you have referred to
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1 contend that the hon. the Home
Minister's statement made in the
House, that he is not prepared to lay
4 copy of the Governor's report on the
Table of the House, const.tutes, accord-
mng to me, a breach of privilege of
this House 1n this way. As you know,
Parliament has not so far defined by
law what the privileges are, and any
curtailment of the privileges as they
obtamn today in the United Kingdom,
whether it occurs in our Rules of
Procedure—because 1 find certan
rules in the Rules of Procedure giving
power to the Minister to withhold
certain documents—or whether it is in
the Standing Orders according to me,
will be ultra vires the provisions of
the Constitution on that pont

I rely particularly on the scope of
article 105(3) which reads that *In
other respects”—"In other respects”
would mean in respects other than
freedom from arrest ag also compul-
sion in the court—"In other respeets,
the powers, privileges and immunities
of each House of Parhiament, and of
the members and the committees of
each House, shall be such as may
from time to time be defined by
Parl ament by law, end, until so
defined, shall be those of the House
of Commons of the Parliament of the
United Kingdom, and of its members
and committees, at the commencement
of this Constitution” According to
me, as we have not so far defined by
law—I make a distinction between
Rules and law—so far as we have not
defined the privileges by law, the
privileges as they obtained at the com-
mencement of our Constitution in so
far as the privileges of the British
House of Commons are concerned will
apply

What are such privileges?” I again
rely on May, because that has been
quoted here very often I am reading
from page 42 of the Sixteenth Edition,
the very first sentence*

“Parliamentary privilege is the
sum of the peculiar rights enjoy-
ed by each House collectively as



197 Re Motion SRAVANA 16, 1881 (SAKA)

a constituent part of the High
Court of Parhament, and by mem-
bers of each House individually,
without which they could not dia-
charge their functions, and which
exceed those possessed by other
bodies or individuals Thus pr -
vilege, though part of the law of
the land, 15 to a certain extent an
exemption from the ordinary
law "

And o you go stll further down on
the same page, May says under the
heading “Ancillary nature of Privi
Jege"

“The distinctive mark of a pr
vilege 1s its anculary character
The privileges of Parhament are
rights which are ‘absolutely neces
sary for the due execution of its
MWEH' "

I contend that these documents are
very necessary for the due discharge
of the functions of Pa-liament
What are the functions of Parliament®
What 15 the funcion of Parliament
as given n article 356(3)” You
know tha. the President has power
under article 356(1) to 1ssue a
Proclamation the condition being that
he should have derived subrective
satisfaction from certain objective
facts, whether they are in the Gover
nor’s report or otherwise That
power, according to me, 15 a power
inferior {o the power given to Parha-
ment under article 356(3) Because
you find there that ‘Every Proclama
tion under thus article shall be lawd
before each House of Parhiamert and
shall, except where 1t 18 a Proclama-
tion revoking a previous Proclama
twon, cease to operate at the exp ration
of two months unless before the expi
ration of that period it hac< been
approved by resoluftions of both
House< of Parhiament"”

Therefors my contention 1t that
while the Constitution confer< that
definite, specific power on the Pres:-
dent to promuigate an order and
thereby take over the administration
of a Government for whate' er reavons
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he considers fit, the Parlhament has a
superior power Because, if the Par-
lLiament does not choose to approve the
Proclemation, the Proclamation cannot
have effect on the sixty-first dav Now,
when 1t 1s known to every one of us
that the Proclamation 18 before us and
the fact that already twelve hours
have been allotted for the diccussion
would indicate that Parhiament wnall
be called upon to exercise 1its furct on,
namcly he approval of the Pre~iduent’s
Proclamation, and if we are to exer-
cise that function, there 1s nodhing
the Constitution which says or which
enjoins upon us to put our rubber
stamps on the Proclamatior made by
the President We must also have a
subjective sat sfaction based or the
objective facts which the Presiudent
had

And where are those objective facts?
The hon the Home Mmister was ask-
ed the other day whether he would
lay 1t on the Table, and he smd No’
I looked into 1it, and there 1c a prece-
dent in the House also, aboi t an 1den
tical matter, and the ruling which was
then given by the Speaker Mr
Mavalankar 1s m my favour I am
reading from the proceedings nf the
House for 19th November, 1954 I
have to draw a distinction after read-
ing this, because the word, u<ed by
the hon the Home Mmister were, if
vou look at the proceedings for the
8rd, he said that this 15 a confdcntial
document, that any disclosure made
would put certamn officers in )eopardy
He dd not claim enywheis 1r his
statement that the public ‘nterest
would he involved He did not claim
that a disclosure will mean anything
agamnst the interest of the Stale On
that occasion Mr Mavalankar observ-
ed hke thic (column 414)

1 am not gong to compet thie
time at least "

Mr M walankar said this at that time

when Acharya Knpalana whom I do
not find here now, had made a similar

request for the production of the
Governor's report on Andhra, and
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when that question was debatled in the
House Mr Mavalankar said

“I am not gomng to corcpel, this
time at least, the Home Minister
to disclose the document which
he, as a responsible Mistel,
states s of & ‘secret’—not mercly
confidential—nature,”

So the Bpeaker then drew a distinc-
tion between a document which claim-
ed to be a confidential document and
a document which was simultaneously
claimed to be a confidential and
secret document. This time, the Home
Minister did not make any clam. I
can understand if the Home Minister
had said at that time that & disclosure
would be agamnst the intereits of the
State I have read the proceedings
very carefully and I do not find that
he had anything to say except that the
document 1< one of a ronfidential
nature.

I also draw this distinct'on We sall
know the distinction between a con-
fidential document and a secret docu-
ment. I need not go into that, When
you say that a document 1s secret, it
is necessary that it should be kept
back from the knowledge of all others
Its discovery should be prevented Its
production should be prevented That
is a secret document Everv confiden-
tial document is not a secret document

I could have understood the Home
Minister denying a copy of the report
to the House if he had claimed that
it would be agamst the interests of
the State I also find that while this
House 1s being demied the facts as
embodied in the Governor's report,
while this House 13 being denied an
opportunity to have a verification of
the objective facts, even the hon
Prime Mimnister elsewhere if not in
this House is relying upon the con-
tents of that document, for definite
purpose—party purposes and party
advantages—I am not concerned with
that here now According to me
thus constitutes a breach of privilege
because such a privilege exists in
the United Kingdom and such &
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privilege, therefore, by wvirtue of
article 105(3) must necessarily accrue
to us as a House. If this House has &
privilege, I also as a part of the House
have a pnvilege. That cannot be
demed

Mr. Speaker: What 15 the privilege
of the House of Commons?

Shri V. P. Nayar: The privilege in
the House of Commong is, House of
Commons has the power also .

Mr. Speaker: Apart from the gene-
ral observations 1n May, page 42 that
pr vilege 183 an ancillary right to
enable hon Members to discharge
ther functions properly. has he got
any specific case”

Shri V. P. Nayar: My contention
rests upon this observation of May, for
the discharge of my functions—and i
anything impedes that, there 15 a
breach of privilege The House as a
wholc, as 1n the case of the House of
Commons has power to compel pro-
duction of any document

Mr. Speaker: Therefore the hon.
Member feels that this portion in the
general observations at the outset of
the Chapter relating to Pr.vilege
excludes the possibility of any Min-
1ster protecting any document or
withholding anv document in the pub-
lic 1nterests?

Shri V. P. Nayar: Yes

Mr. Speaker: That 15 ruled out
according to him and therefore it is
not open to any Minister to say, “in
the public intcrest I am not placing
it on the Table of the House™ Let us
distinguish between these When he
refers to a document, he may be called
upon to place i1t on the Table of the
House He himself has used it But,
in case he says, I am not going to
produce any document whether con-
fidential or secret—it is a question of
his expression, we will assume, not
sticking to the words, that the mean-
ing 18, in the public interest, I with-
hold production of this document—is
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there any authority in May, apart
from the general expressions, that mn
such cases, it 13 open to the Bouse to
ins st upon even that document bemng
produced which, according to the
Mlnster 15 not desirable to be produc-
ed in the public interest”

8hri V. P. Nayar. I can cite cases
m which even legal opmions which
are considered to be most confidential
bhave been compelled to be produced
in the House

Mr. Speaker I am talking of a
casc where the M nister definitely
says, in the public interest I am not
prepared to place 1t on the Table of
the House If the general observat ons
of May ought to be accepted, thig 1s
against the authoritw of the House A
Manister 1s subordinste to this House
He can be disrussed But, m this
ecase where f he refuses to produce
be can be charged for contempt, a
breach of privilege ainses or further
action or dismussal consequently 1! he
15 recalcitrant, can be taken? If 1t 18
not open to the House, no further
proceedings can be taken I want to
&now 1if there 15 a specific ruling to
this effect I would lLke to have 1t

S8hri V P Nayar In that case, I
do not distinguish between the role of
a Mimmster as such in Parliament as
distinguished from the role of a parti-
cular Member Rights and privileges
which accrue to the House as a whole
are both for the Mn ster and for the
Member to enjoy equally

Mr. Speaker Does he then mean
that 1t is open to ask the Government
to produce 1t?

Shri V. P Nayar It 1z what May
says, it 1s not what I say I would
refer to page 270 It 1s stated

“Parliament 1s invested with the
power of ordering all documents
to be laid before it, which are
necessary for its information”

This 13 the only passage on which I
rely If Parliament is invested with
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the power to compel production of all
documenty which are necessary for its
information, would you say that it is
not necessary for information of the
House?

Mr. Speaker. Is i1t unqualified?

Shri V. P. Nayar: It 1s unqualified
This 1s the sentence I am not change.-
Ing even a comma

“Parhament 1s invested with the
power of ordering all documents
to be laid before it, which are
necessary for its information ™

Each House enjoys this authonty
separately, but not in all cases mnde-
pendenily of the Crown Where does
the Crown come 1n here?

Mr Speaker Very well, let hum
proceed

Shri V P Nayar. Therefore, I say,
when Parhament 1s invested with the
power of order ng aljpdocuments to be
laid before 1t which are necessary for
its information and when a request
1s made to the Home Mmster, the
Home Mimister while saying that it 18
a confidential document, d:d not make
any claam You were pleased {0 say
that the whole mean ng of the speech
has to be taken I would submut to
you that of all the Mimisters, the
Home Minister as we know, measures
every word and every syllable which
he uses has the meanming which he
wants to import In that way I made
a distinction in the rulng of the
Speaker Shri Mavalankar, because he
said at that time, I am not inclined to
compel him at present It must have
been very much i his mind as you
read the whole proceedings that he
also thought as you did the other day
I read from the proceedings that you
alto thought that a substantial portion
or all the points will have to be given
to us

My contention 1s that this House is
asked to d scharge a function which
we are given under article 356 You
know very well, in a case where, for
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example, a sessions court awards sen-
tence of death, do you mean to say
that only the judgment of that court
s gent to the High Court for confir-
mation? 1 am asking 1t because most
of our Members will understand that
example Why 1s that when the High
Court has the power to confirm

Mr. Speaker: Very well, ihese
general observations apart, will the
hon Member refer to page 460 (16th
Edition) particularly to “C ting docu-
ments not before the House” The
other one 1s general In the last line
it says

“It hag also been admitted that
a document which has been cited
ought to be Jaid upon the Table of
the House, if it can be done with-
out 1njury to the public mterests”

Th g 15 a document which has not
been cited at all¥

Shri V. P. Nayar: That 1s a differ-
ent point In such cases, our Rules
of Procedure are clear

Mr. Speaker: The only point s
this From this 1 draw the inference
that even with respect to & document
which has been cited, it 15 not open to
this House to 1nsist upon 1ts being laid
on the Table of the House if the Min-
ister claimed that he won’t do so in
the public interests. A fortiorn m the
ease of a document which he does not
rely upon here, are we entitled to
inzist upon its being placed on the
Table of the House?

Shri Easwara Iyer (Trivandrum)
May I raise a pont of order?

Mr. Speaker: Not now

S8hri V. P. Nayar: What 15 provided
later on m May and which
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“I¢# a Minister gquotes in the
House—you must also mark
word ‘quotes’—a despatch
other State paper which has
been presented to the House,
shall lay the relevant paper
the Table

8g8sf

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of
such s nature that their produc-
tion would be inconsistent with
public interests ”

My contention was that public inter-
est was not claimed Even i public
interest was clanied by the Minister,
in so far as the application of article
105(3) 1s concerned, any rule—that 1s
why I prefaced by saying that—or
standing order or ruling from the
Chair whch 1s in derogation of or
which abrogates the scope of article
105(3) clearly and per se becomes
unconstitutional, ultra vires We are
given the largest powers and the best
privileges only because this House 1s
treated above the ordinary law of the
land I can understand this privilege
being claimed 1n a court of law where,
accord ng to the law of evidence, there
are some matters in which privilege
can be claimed. I contend that at
least the British House of Commons
hag the general right to compel pro-
duction of any document which
necessary for its proper nformation
and for the due discharge of its func-
tions I contend also that a similar

vileges. If Parliament had pas=
Act whuch laid down that this
privilege of the House, then I would
not have been at all keen on

this point. That we have not so fer,
m our nine years of existence, thought
1t wise to pass a law would mean that
we want to stick to the Constitution
and to the rights and privileges and
immunities of the British House of
Commoas.

«f
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My contention is that when a jpec:
fic demand was made, any jeopardy to
the public interest was not cla.med,
the interests of the State were not
even referi.d to The hon Minwster's
case was that a few officers who had
sent up certain reports would be put
to a difficult position 1n expressing
thewr opmion Even if you go through
the Rules of Procedure you will find
that the rules do provide to meet
such an emergency or such a contin
gency What 13 the purpose 1n embody-
mg m our rules certamn rules relating
to the holding of a secret session? The
hon Minister says that the House as
a whole cannot get a document, that
the House as a whole, which 1s entitl-
ed to get a document, which is called
upon to discharge its function under
a prowvision in article 358, 15 not
entitled to get 1t If Parhament 18
supreme and if we are a sovereign
body, there can be no restriction

And then again, I would refer vou
to what the hon Minister himself had
to say about the disclosure of -ertain
documents which are claimed to be
confident al, his attitude towards the
House in the case—we will all be
remembering that case—where the
Chief Minister of Kerala was alleged
to have committed a breach of arivi-
lege as against one Member I am
contending here that a breach of pn-
vilege as agamnst the whole House has
been committed, and mn that case my
hon friend the Home Min ster inter-
vening in the debate said

Mr. Speaker: He refused to pro-
duce the document, let us not forget
He said that it was a confidential
document relating to what passed bet-
ween him and that Chief Mmnister,
and he refused to produce it notwnth-
standing a direct on or a kind of sug-
gostion by me at the instance of the
whole House He still claimed that it
was not right that it ought to be
produced

Bhri V P. Nayar: All our memo-
ries are very fresh, but it 15 very good
to gefresh our memories by reading
the text of the speech. I submit to
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you that I shall read from the print-
ed debates and convince you that the
hon Home Minster was of an entire-
ly different view although he did not
produce 1t He expressed 1t m un-
mustakable fashion 1 am reading
from page

Mr Speaker: We are not discuss-
ing here anything else Any other
authonty 1s only used as an authority
to enl ghten us to arrive at a decision
upon this Whatever mught have hap-
pened then, the substance of it 15 that
the document was not placed by him
on the Table of the House Let us not
forget 1t ‘That 1s not available for
this Has he anything more to say”

Shri vV P Nayar- T am only sub-
mitting that the hon Home Minister
knew the distinction about a document
of a confident al nature very well, and
he gave expression to what he would
do if the document was of a confiden-
tial nature and if the House wanted
it He at that time knew and he
expressed himself as to what he would
do if the House wanted 1t, and this is
what he saild I am reading from
column 9022 of the proceedings of the
27th September 1958

“I cannot resist the wishes of
the House Ultimately, th s House
1s the master of Government, and
if this House directs me to do a
thing, even if I may be 1n a posi-
tion to claim privilege =

He knew where he had to claam «
privilege at that time He cla med &
privilege also This time he did not
claim an 1dentical privilege

“  —=whether I am entitled to
1 this case or not, I am not gong
mto that matter fully because I
have not given careful thought to
that—I would not resist the wishes
of the House The House 18 ulti-
mately the master of everything
and it can claim privilege for it"™

This 13 what the Home Minister says
in the case of a telegram You will
remember that at that tme I raised
the plea that being a document of ®
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confidential nature, it would set « bad
precedent if it was disclosed. (laugh-
zer).

Shrimati Renu Chakravartty
(Basirhat): And now the boot is on
the other leg.

Shri V. P. Nayar: I can understand
their laughter because at that time I
warned that several other Chief Min-
isters would have to come before the
House, that it was gong to create a
precedent which would be taken
advantage of later, and here I am
taking adventage of that precedent.

Shrimati Renu Chakravartty: Quite
right.

Shri V. P. Nayar: And that 1s why
they laugh.

1 would again submut to you Mr
Speaker, that this is a very serious
matter. Whether or not a breach of
privilege has been commtted is not
4or me to decide. The House in its
~wigdom has elected a Privileges Com-
mittee. I seek the intervention of the
House to send this matter to the Privi-
leges Committee for a proper investi-
gation and submission of a report on
what they consider i1s best. I do not
say that rightaway the Home Minister
should be brought before the bar of
Parliament for condign punishment
Far from it. I only say that this
being a matter of a very peculiar
nature, a matter which has never
arisen in the history of our Parlia-
ment, it is a fit matter to be referred
to the Privileges Committee and the
Committee being asked to send up a
report within a few days so that by
the time we take up the other matter
viz,, President's Proclamation 1n
Kerala for discussion, we will be in
possession of all facts.

Shri Easwara Iyer: I crave your
indulgence to speak on one point.

In respect of ths matter the Home
‘Minister has been taking the plea chat
it will not be in the interests of the
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An Hon. Member: He ha not
taken,

Shri Easwara Iyer: 1 assume for
the purpose of argument that he i
taking up such an argument. In that
case who should be the judge? Is the
Home Minister to constitute himself
an arbitrary judge to decide whe-
ther a particular document cannot be
d sclosed 1n the interests of the public
In other words, is it for this House to
say that the disclosure will not be in
the interests of the public or for the
Home Minister, or, for that matter,
any other matter to come to the con-
clusion that the document cannot be
disclosed in the interests of the public?

1 am of the view that the guestion
as to whether the dsclosure of e
document is detrimental to the public
interest is to be decided by the House
and not by any other person My hon.
friends are interrupting: they may
listen, The courts have all along been
taking this view that even in courts
when the question of privilege ar'ses
with respect to the production of a
document, the courts will not allow
production if it relates to matters or
affairs of the State, and the question
whether it relates to the affaire of the
State has to be decided by the court.
Is this sovereign Parliament bereft of
that power to dec'de whether a parti-
cular document relates to the affairs of
the State or not?

I would say with great respect that
if the Prime Minister could share the
confidence of the report with his
party people,.. . .

An Hon. Member: Shame

Shri Easwara Iyer: ...
could say there has been
recommendation, it is a
you have to consider wh
in the public interest so
party is concerned and n
publie interest so far as this
ment is concerned.

Shri Naushir Bharocha
Khandesh): May I say one
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Mr, Speaker: On behalf of the
‘PSP. Group. Shri Nath Pai,

Bhrl Nath Pal (Rajapur): I look at
the issue raised by my hon. friend
Bhri V. P. Nayar purely from the
point of view of the rights and privi-
leges of this House. For me it is a
constitutional matter, having nothing
whatsoever to do with the polities
involved in it. The fact that it
arises out of an issuc connected with
Kerala is purely incidental for the
purposes of the debate we should
have on this.

At the very beginning I should like
to say this that I stand for the en-
largement of the rights and privileges
of this House and am opposed to any
curtailment of it. I feel also that
the House should have all the infor-
mation it needs to reach a sober
judgment on a matter like the sus-
pension of the Constitution and the
imposition of President’s rule on that
State. Here I am at one with Shri
Nayar, but the desirability of a thing
is not to be confused with the legality
or the legal justification for the thing.
I think the Home Minister should
place before this House all the in-
formation which they had in thelr
possession before they took this very
drastic step about which not many
have been particularly happy.

But having said this, I will come
to the neat law point which you have
been kind enough to frame before
the House, that is, the production of
the original document itself. There
can be a law on the matter and there
can be precedents on the matter. Let
us gee that the law is not very clearly
stated in our Constitution, but there
are some precedents,

First, let us take the precedents of
our own House, and what do they
say? So far ag the precedents of this
House are concerned, there have been
precedents on four occasions. On
§-8-1951 there was the Punjab case.

Mr. S8peaker: Is he supporting Shri
Nayar or opposing him?
147 LSD.—5.
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Shri Nath Pai: I am coming to my
point.

Mr. Speaker: Bo that I may follow
what exactly he is saying. Very well.

Shri Nath Pal: I have made it
clear.

The precedents were on 8-8-1951,
12-3-1953, 20-3-1954 and then the case
which Shri Nayar quoted. I would
like to say that the precedents um-
fortunately are not likely to strengthen
the case. That is why I have said
that the desirability of a thing is not
tantamount to the legality of the
thing. Shri V. P. Nayar has quoted
from the latest edition of May's Par-
liamentary Practice. But I have the
previous edition. Shri V. P. Nayar
claims to have the latest one. But he
has omitted a very important para
which he ought to have quoted. May
1 draw your attention to that para?

An Hon Member: What page?"

Shri Nath Pai: The page will not
help my hon. friend, because the
edition from which I am quoting is
different. I am quoting from the
Fifteenth Edition. If you come away
from page 256 which he quoted, I
would now like to draw your atten-
tion fo page 288. Having begun with
this para which reads:

“Parliament is invested with
the power of ordering all docu-
ments to be laid before it...... -

this is how May concludes that parti-
cular treatise:

“However ample the power of
each House to enforce the produc-
tion of papers may be, a suffi-
cicnt cause must be shown for
the exercise of that power and
it considerations of public policy
can be urged against a motion
for papers, it is either withdrawn
or otherwise dealt with according
to the judgment of the House.".

A breach of this House nccurs
when we order the Home Minister to
produce it. A breach occurs only
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whether we should order him or not

As regards what happened on the
previous occasion, which he has quoted,
may I also quote a relevant portion?
It 1s true that Acharya Kripalama had
demanded it. We shall get our rights
fortified, by quoting all the relevant
evidence and not omutting one which
may be shightly against us

I want you and the House to decide
in i1ts wisdom, after we have all of
it Dr. Katju had claimed on that
occasion not what has been just
stated, but as follows

“The report of the Governor
to the President 1s a document of
a very secret and confidential
nature, and 1t will nof be m pub-
lic interest to produce it"

Then, of course, the Speaker had
said what has just been quoted

“I am not gowng to compel, this
time at least, the Home Minister
to disclose the document which
he, as & responsible Minister,
states is of a ‘secret'—not merely
confidential—nature.”

This was the ruling on that parti-
cular occasion And on all the three
other occasions, the ruling has been
that the information cannot be laid

I am with my hon friend in plead-
ing that the mnformation must be laid
You have laxd a way for this There
ig & way out I am not interested mn
defeating his motion, because I am
one with my hon friend in enhancmg
the privileges. But a way has been
found out which will perhaps satisfy
him, That was laid by you by your

—it 1s left by you to the judgment
of the Home Minister, but you have
ordered him nonetheless:

“....the hon. Minister must
take this House into confldence
and say what are the points
which induced the President and
what are the irregulanities whach

mnduced the President to take
action ”
This 135 a sufficient thing which

does not lead to any breach. And
this has been the reaction earlier of
the Home Minister on this point

“It 1s a confidential document.
I wish 1t had been possible to let
the House know all that the
Governor has said, and I will
perhaps try to do so at least to
the extent 1t 1s necessary”

I am demanding that we must get
all the necessary information, and he
18 offering us all And you have
said that he must give it.

I do not, therefore, see how a
breach 15 commatted If there is one
committed, I think you will allow
us, and you will be one with us, in
resisting encroachment and curtail-
ment of the privileges of this House

Finally, there is one quotation with
which I shall conclude, to stregnthen
this statement. And it is this point
of law It 15 at page 141 of the



Fifteenth Edition of May's Parlis-
mantary Practice:

“A Minmister of the Crown 18
«Dot. at hberty to .read or quote-..
from a despatch or other state
paper not before the House,
unless he be prepared to lay it
upon the Table”

The statement 1s very clear And
then, May quotes many cases, and
this 153 how he concludes

“This restraint 1s similar to
the rule of evidence in courts of
law which prevents counsel from
ating documents which have not
been produced in evidence”

And then, we find that

“  the Speaker ruled that
confidential doctiments or docu-
ments of a private nature passing
between officers of a department
and the department cited n
debate are not necessarily laid on
the Table of the House, especially
if the Minster declares that
they are of a confidential
nature "

Then, there 1s a reference to the
law So, the law and the precedents
are very clear

1 conclude, to avoid any misunder-

standing, by saywmng that I demand,
and my party demands
Mr. Speaker, What was the last

page that the hon Member was re-
ferring to”

Shri Nath Pal: The last page that
1 was referring to was page 442 of
the Fifteenth Edition, the chapter
being ‘Maintenance of Order durnng
Debate’

Shrimati Renu Chakravartty: That
refers to private communication

Shri Nath Pai: Between the depart-
mental heads and the department
also

So, I fully endorse the plea of Shn
V P Nayar that the House be taken
into confidence, and all relevant
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material and documentg that Govern-
ment have in their possession be laid.
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But, regapding the breach of pri-
vilege, I want to submit—because 1
do not want to give the impression
that some people only were conscious
about the privilege—we are very
watchful and alert I have not seen
a breach of privilege of the House,
and, therefore, I would not support
the motion If one such occurs, we
shall resist it

I submut that your ruling is the
way out, and I hope the Minister will
abide by 1t by taking this House into
confidence and laymg all the infor-
mation at his disposal

Shri Khadilkar (Ahmednagar): I
would not like to add to the confusion
already made by the two hon Mem-
bers who preceded me, concerning
whether there 15 a breach of privilege
or not I have 1n my own way tried
to look into the law, and I could not
reach a positive conclusion that would
support the motion before this House
But I want to make a submussion

The other day, when this lssue
was raised, only a mention was made
regarding the Governor’s report In
the Proclamation that was issued at
the time when the administration of
Pun)ab was taken over, there was
only the mention of the Governor's
1eport In this particular case, there
15 reference to the report of the
Gouvernor and other information re-
ceived by the President I would like
to know whether your ruling covers
also the other information Regarding
the other information also, 18 it
claimed to be secret and confidential?
That also should be clanfied

From the constitutional pomnt of
view, as it was observed by you, and
as you felt the other day, ultimately
this House will have to be satisfied
A certain judgment has been reached
at a subjective level by the Presi-
dent, and this House can come to &
correct decision, if objective facts,
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that 1s, whatever facts and whatever
evidence be in the possession of Gov-
ernment, are made avalable to us If
all the relevant facts are not placed
before the House, this House will be
deprived from comung to a judicial
decision concernung this matter

So far as the privilege 1ssue 1s
concerned, as my hon friend Shn
Nath Pai has said, I would certainly
support every case where there 1s a
breach of privilege, if on any occa-
ston, even the shightest breach of pri-
vilege 1s thcre, we shall have to come
forward to safeguard 1t But as I
said earher, so far as this particular
18sue 1s concerned, after reading vour
last ruling I do not feel confident
that a deflmte breach of privilege
has taken place

I would just make one more obser-
vation On the last two occasions,
wnat T found was that the matters
were referred to the Privileges Com-
muttee, and after the Committee sub-
mitted their report, we considered
that i1t was something very flimsy So,
before handing over any matter to
the Privileges Commuttee, this House,
and you, Sir, should give very serious
consideration to 1t because this 1s the
prehimnary stage ‘Therefore, with
an open mund, I would appeal that
serwous rconsideration should be given
to the issue raised by my hon friend
Shnn V P Nayar

Shri Naushir Bharucha (East
Khandesh) The 1ssue before the
House 15 extremely simple and
Iimited My hon friend Shn V P
Nayar has claimed that a breach of
privilege has occurred In order fo
substantiate that he has to show
what that particular or specific pri-
vilege 15, and secondly how the
breach has occurred I am afraid he
has failed 1n both

In the first place, there 1s a dis-
tinction between saying that the
House orders a Mnister to produce
the document and a Member of the
House asking for the production of
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the document A breach of privilege,
or at least a prima facie evidence of
breach of privilege, could arise only
after the House in 1ts wisdom had
called upon the Mumster to produce
that particular document and the
Minister said that he would not pro-
duce 1t But 1f he said that m the in-
terest of the State he would not pro-
duce 1t, then, at best, you could say
there was a pnma facie case of
breach of privilege, but not a breach
of privilege

The point has been laboured by my
hon friend Shnn V P Nayar, that
this House 1s supreme That proposi-
tion 15~ not disputed If the Minister
claims that this 1s a particular confi-
dential State document and in the
public interest he would not like to
place 1t before the House, he 1s not
overriding the authomty of Parha-
ment because Parlhament, 1n 1its
wisdom has made a rule that in such
casey the Minister should have that
power to claim such a thing But
assuming for a moment that a Mins-
ter bucomes cussed and refuses to
producc 1t under the pretext that it
15 a State seeret, 1t 1s open to the
Housc to demand the resignation of
the Minister, and in that way the
House can assert its supreme autho-
rity So 1t 1s not at all a question of
the supreme authority of the House
(Interruption)

The sccond point, which 1s agan
mixed up with the issue of privilege
—which 1s totally alien to that—s
this, that the question of what type
of evidence the Government will pro-
duce before the House to enable this
House to come to a conclusion that
the Proclamation was justified must
be left to the Government aitself—I
am speaking strictly from the pont
of law It is open to the Government
either to produce the Governor's Re-
port or to lay before the House the
verbatim report of the criminal in-
telhgence department, if they have
received any It 15 open to them not
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to produce either at all and to pro-
duce simply a memorandum saying
that, according to thewr ainformation,
such and such causes have contribu-
ted to the issue of the Proclamation
Then 1t 15 for the House to decide
whether the material which the Gov-
ernment have placed before 1t 1s
sufficient for the purpose of justifying
the Proclamation or not The point
1s that the onus of justifying the
Proclamation squarely rests on the
Government, and how that onus 1s
discharged must be left absolutely to
Government to decide We need not
demand that the Report of the Gov-
ernor must be produced They may
producc 1t or they may take the risk
of not producing i1t and mn  defeult
thereof, the House may give a verdiwct
agammst them It 1z open to them to
take that risk But I fully concur
with my hon friend, Shr1 Nath Par's
view that the House must have suffi-
cient material in whatever form the
Government likes to place whether
it 15 1n the form of the Governor's
Report or reports from the eriminal
mntelligence department or representa-
tion by lawyers but whatevel
source 1t may be the House must
have before 1t sufficient and full
material by which 1t could judge and
say that really there was justification
for the Proclamation

Therefore, on the hmited question
on which privilege 1s claimed, I think
that the application 15 completely
misconceived As to the other thing,
what material, and in what form the
Government has to place before tne
House, 1t 15 up to Govirnment to
decide (Interruption)

Shri P. E Deo (Xalahand:)
‘While appreciating the inherent power
of Government to withhold the pio-
duction of any document which they
deem fit, I beg to submit that they
should not seek protection behind
this pretext, and they should make
all the documents available to this
House before we put our seal of
approval on this Proclamation of the
President.
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This 1s a peculiar and delicate sit.
uation which has arisen by this Pio-
clamation It 1s for the first time
that a Ministry has been dismissed
and the Legslature dissolved even
though the Ministry enjoyed a majo
rity in that particular House This
has no parallel 1n history You wall
probably find some lkeness to it in
the t.me of Charles the First when
he dismissed the Parliament

In this context, I feel that all the
materials should be available to us
before we are asked to discuss this
matter, and I beg to submut that Gov-
ernment should not seek protection
behind this pretext
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on
“If a Mmister quotes in
House a despatch or other
paper which has not been pre-
sented to the House, he shall lay
the relevant paper on the Table:

Provided thet this rule shall
not apply to any documents which
are stated by the Mimster to be
of such a nature that their pro-
duction would be inconsistent
with public interest ™

The rule is quite clear that even
where I quote a paper, if I claim
protection under public interests I
cannot be compelled to produce it

“Provided further that where
a Mimster gives n his own words
a summary or gist of such des-
patch or State paper it shall not
be necessary to lay the relevant
papers of. the Table"”

1 suppose the rule makes it per-
fectly clear A good deal of confu-
sion has been created by the hon
Member from Kerala, Shn Nayar, on
the undoubted right of the House to
demand production of papers, if 1t
chooses to do so The hon Home
Manister when he dealt with the
telegram last time, 1n his own precise
way put the law exactly as it 15 Ha
saxd, ‘I claim privilege but if the
House so0 desires I shall have to obey’.
That 18 the law but that agamn iz not
a question of privilege If such an
order 13 made on a Mimster by the
House notwithstanding the claim of
privilege—it rarely happens anywhere
either here or outside—then, it 1 a
case of contempt if the Minister dis-
obeys 1t, 1t 1s not a question of pri-
vilege

With these words I would conchude
my answer I am only sorry that
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Shnn Nayar who always used to
canalize his energies on worthy
causes has wasted his energies on a
bad pont.

Shri V. P Nayar: I would not have
condidered it necessary to speak now,
but for certain misinterpretations that
have been put on what I stated
Firstly, Shrn1 Bharucha for whom I
have some respect said that it 1s the
right of the whole House If he had
heard me patiently he would have
known that I said because we are
Members of thus House, as Members
of the House we have a part of the
right I am strengthened m what I
said by the observations 1n May
Agam I read from page 40

“They are enjoyed by mdivi
dual Members, because the House
cannot perform 1ts functions
without unimpeded use of the
services of 1its Members, and by
each House for the protection of
its Members and the vindication
of its own authority and dignity "

When the question was raised, 1t
would appear that Shnn Bharucha
wanted all of wus—the whole
House—to get up and demand 1t The
position 18 certainly not that If the
House has a right then the individual
has the mght

Secondly, he said that we can ask
the hon Home Minister to resign 1
do not know any prowvision by which
I can ask the hon Home Minister to
resign Would he care to enlighten us
on the relevant provision?

1 was very sorry to hear the hon
Law Minister say that we have a defi-
mite rule I myself quoted the rule
My contention was that in so far wus
nghts have been given tous by a
definite provision of the Constitution,
the Rules or Standing Orders which
we have framed which abrogate or
which are in derogation of the provi-
sions of the Constitution are clearly
uitrg vires. I never expected the hon.
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Bhri A K Sen: 1If g provision is
shown in the Constitution I shall obey
it But I have not seen it

Shri V. P. Nayar: I will show him .

Mr Speaker: He has already seen
1t

Shri V P Nayar: Sir, your observa-
tion makes me all the more sorry for
the Law Minister

Mr. Speaker. The matier which has
been raised in this motion of privilege
1s a simple one At this stage I have
to make up my mund whether there 1s
a prima facie case of breach of priva-
lege for which I should give consent
and bring 1t before the House for such
action as it may deem proper—whe-
ther 1t decides to dispose of 1t then and
there or whether 1t would like to send
1t to the Commuittee of Privileges to
&et 1ts report and take action thereon
later Now, we are at the 1mtial stage

I have been anxious to see whether
& prima facie case has been made out
Therefore at the outset I said that it
must be shown to me first of all that
there 1s an obligation cast upon the
Home Mimnister to place the document
on the Table of the House whether an
individual Member asks for ® or
whether the whole House collectively
asks for 1t I will assume that not
merely Shnn Nayar but the whole
House asks for the production of this
document If the hon Minister cannot
withhold 1t and if he 15 bound to place
it on the Table of the House then if he
refuses to do so certainly, there would
be a breach of privilege

But 1s the hon Minister bound to
place i1t on the Table of the House,
apart from the fact whether without
that this House can come to a conclu-
sion on the Proclamation? The simple
question 1s whether the report 'of the
Governor ought to be placed on the
Table of the House at the instance pf
any hon Member of the House or even
at the instance of the whole House If
a Member or the House has got a
right to ingist upon the document
being placed on  the Table of the
House, certainly, 1 will give my con-
sént to this
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8o far as that matter is concerned,
Shri Nayar who tabled this motion
mentioned Rule 388 of our Rules of
Procedure which lays down that even
in cases where a Mimster refers to a
particular document and reads 1t out 1n
the House, ultimately when the House
msists upon 1ts being placed on the
Table of the House, 1t 15 open to the
Minister to say that in public interest
he 15 not placing it on the Table of the
House That 1s the clear wording of
Rule 368 It does not admrt of any
doubt so far as that matter 1s con-
cerned

Therefore, Shr1 Nayar at the outset,
wanted to say that this Rule 18 wultra
vires of the Constitution and referred
to article 105(8) of the Constitution
which says thet in other respects our
privileges will be thos~ of the House of
Commons until a law has been made
by Parhament relating to privileges

It 1s true that no Bill or Act has been
passed by Parliament But Rules
have been framed Therefore, he
wanted to say that the rules which
are m conflict with or inconsistent
with the gcneral provisions of the
Constitution are to that extent not
valid He referred to article 105(3)
and said that 1t must be read along
with the procedure m the House of
Commons as land down in May's Par-
liamentary Practice or otherwise He
referred to page 270 of May's Parlia-
mentary Practice and smid that 1n
general 1t 1s open to Parliament to
call for any papers Then, on page
460, something 1s said specifically in
relation to documents which are re-
ferred to 1n the House wunder the
heading “citing documents not before
the House” There 1t 1s said that 1t
has also been admitted that a docu-
ment which has been cited ought to
be laid on the Table of the House 1if
it can be done without mnjury to the
public interest Now, therefore, he
admits that this 15 proper The provi-
sion which has been made under Rule
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Minister cited some documents, he
may say ‘No, no, m the public
interest 1 am not going to place them
on the Table of the House” There 14
nothing ultra vires in these rules So
reading May's Parluamentary Prac-
tice and the rules together, 1t 1s open,
even 1n a case where the Minigter re-
fers to a particular document, for
hum to say a fortioni “l am not
gomng to place it on the Table of the
House” A fortiors, when the Minis-
ter does not refer to a document at
all, I cannot compel nor cen the
House compel him to place on the
Table of the House that document I
do not see how a Minister refuses to
discharge the duty imposed upon him
or how rt 15 open to the House to call
upon him to produce such document
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So far as general matters are con-
cerned, 1t 15 unnecessary for me to go
into them while this
question of privilege All the same, I
am equally interested as all the other
hon Members here are, to see that
democracy works properly and no
resolution 1s passed or the hon House
15 not called upon to come to any
conclusion without the facts being
placed before 1t

Article 356 under which this Pro-
clamation ha been 1ssued consists of
two parts  First of all, the Head of
the State has to comc to a conclusion
—that 15 subje tive—on such matenal
as is placed before m He comes to
a conclusion on those materials We
are asked to come to a conclusion
here Unless the Proclamation s
followed up by a Resolution of the
House conforming or approving 1t,
automatically, at the end of two
months 1t will lapse Therefore, the
hon Home Mumster has tabled a
Resolution already and I have fixed
17th and 19th August—iwo days—
for discussing that matter at length
Now, when he introduces or makes a
motion, he 13 bound to place all the
relevant material before this House
s0 that this House may come to a con-
clusion The Governor's report may
contamn one thing Merely because an
hon Member reads it, does he



find out whether it is
or wrong to epprove or not to
approve the Proclamation Placing
the document which was before the
President is not the only matter or
the matter on which this House will
come ¢to a conclusion It will be in-
dependent of that Let us wait and
see what the hon Home Mimnster is

&€

here which can stand scrutiny, cer-
tainly this House 18 not going to give
its approval to the Proclamation
Therefore, we are not stultifymng our-
selves or blindly following what the
President has saxd  We are entitled
to come ¢o a different conclusion in
this House, mmdependently of what
the President has come to

There is absolutely no breach from
the pomnt of view of privilege So far
as law 15 concermned, I am not satis-
fied that there 15 prima facie a case
of breach of privilege for which 1
should give consent Let us proceed
to the other work now

Shrimati Renu Chakravarity: May
1 just have an explanation?

13.15 hus,
PAPERS LAID ON THE TABLE
SucAr SrruaTION

The Minister of Food and Agricul-
ture (Shri A. P Jain): I beg to lay
on the Table a copy of a statement
on sugar situation in the country.
g]hncd in Library See No LT-1490/

ACTION TAKEN BY GOVERNMENT
ON ABSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table, a copy of
each of the following statements
showing the action taken by the
Government on varisus assurances,
promuses, and undertakings given by
the Ministers during the various
sessions of Second Lok Sabha*—

(1) Supplementary Statement
No 1V, Seventh Session, 1959
[See Appendix I, annexure
No 76]

(1) Supplementary Statement
No VIII, Sixth Session, 1858
[See Appendix I, annexure
No 1)

(u1) Supplementary Statement
No XI Fifth Session, 1958
[See Appendix I, annexure
No 78]

(iv) Supplementary Statement
No XX, Fouth Session, 1958
[See Appendix I, annexure
No 79}

(v) Supplementary Statement.
No XXI, Third Session, 1957

(vi) Supplementary Statement.
No XXVI, Second Session, 1057
[See Appendix I, annexure
No B1]

NOTIFICATION ISSUED UNDER ESSENTIAL
Comaonrrmzs AcT

The Depuiy Minisier of Agrioul-
Shri

ture ( M. V. Krishnappa): I beg
% lay on the Table, under sub-sec~
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on the Table

tion (8) of Section 3 of the Essential
Commodities Act, 1955, a copy of
Notification No. G.S.R. No. 550 dated
the 9th May, 1989, Placed in Li-
brary. See No. LT-1487/58].

ANNUAL RxPorT or CENTRAL Wane-
HOUBING CORPORATION

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (9) of Section 42 of the Agri-
cultural Produce (Development and
Warehousing) Corporations Act, 1956,
a copy of the Annual Report of the
Central Warehousing Corporation for
the year 1957-58 mlong with the
Audited Accounts. [Placed in Li-
brary. See No. LT-1488/50].

Praces ofF Rice rw WestT BENGaL

Shri A, M. Thomas: Sir, I beg to
lay on the Table a copy of a state-
ment showing retail prices of coarse
rice in Calcutta and in  the sub-
divisions of West Bengal during
1958-59. EPIaced in Library. See No.
LT-1499/59]

Mr. Speaker: Shri Satya Narayan
Sinha..... (Interruptions.)

Shri 8. M. Banerjee (Kanpur): A
statement has been laid bn the price
of rice. May I know whether a dis-
cussion be allowed on that?

Mr, Speaker: I am not in a position
to say. Hon, Members know how ¢o
move the House. There is no good
asking me at random as to what is
going to happen. I am not going to
allow these interruptions hereafter,
1 have shown sufficient indulgence to
all sides of the House. I will be
stultifying myself; I am not going
to do so...., (Interruptions.)

Shrimati Reau Chakravartty
(Basirhat): You are not going to
abide by the rules of the House?..

Business of the 1330
House

Mr. BSpeaker: Hon. Member is
going on whispering. I know what
she is going on saying. Itis very
derogatory to the Chair. She thinks
she has got a right to say such things
in the House...... (Interruptions.)
She has not been observing decorum.
When I stand she also stands.....

Shrimati Renu Chakravartty: I am
asking you on a point of clarification.

Mr. Speaker: It is not proper to
ask a clarification of a Speaker about
his ruling. Nothing of that kind will
be allowed.

Shrimati Rean Chakravartty: On
many occasions, if you look into the
Hansard you will find that hundreds
of clarifications have been asked....
(Interruptions.)

Mr. Speaker: Order, Order. Shri
Satya Narayan Sinha,

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Batya Narayan Sinhg):
With your permission, Sir, I rise to an-
nounce that Government Business for
the week commencing 10th August,
will consist of—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper;

(2) Discussion on the Report of the
Road Transport Reorganisation Com-
mittee, on a motion to be moved by
the Minister for Transport and Com-
munications;

(8) Consideration and passing of
the following Bills—

State Bank of India (Amendment)
Bill, as reported by the Joint
Committee;

State Bank of India (Buhlidhry
Banks) Bill, as reported
the Joint Committee;

Oil and Natural Gas Commission
International Monetary Fund and
Bank (Amendment) Bill;

Arms Bill, as reported by the
Joint Committee.
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(4) Discussion on the Annual Re-
port of the National Coal Develop-
ment Corporation for the year, 1987-
68, laid on the Table of the House on
the 1Tth February, 1950, on a motion
to be moved ‘by Shri Vidya Charan
Shukla and others at 3 pa. on 13th
August.

—

©OlL AND NATURAL GAS COMMIS-
SION BILL*

The Minister of Mines and Oil (Shri
K. D. Malaviya): Sir, I beg to move
for leave to introduce a Bill to provide
for the establishment of a Commussion
for the development of petroleum
resources and the production and sale
of petroleum and petroleum produects
produced by it and for matters con-
nected therewith

Mr Speaker: The question 1s:

“That leave be granted to intro-
duce a Bill to provide for the
establishment of a Commassion for
the development of petroleum
resources and the production and
sale of petroleum and petroleum
products produced by it and for
matters connected therewith”

The motion was adopted.

Shri K. D. Malaviya: Sir, I beg to
introduce the Bill

PHARMACY (AMENDMENT) BILL

The Minister of Health (Shri Kar-
markar): I beg to move that following
amendments made by Rajya Sabha in
the Bill further to amend the Phar-
macy Act, 1948, be taken into :conui-
deration.

‘Clause 3

1. That at Page 2, after line 21, the
following be inserted, namely:—

“(sia) registered in a medical
register of a State who, although

Pharmacy AUGUST Y, 1580
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not falling within sub-clause (i)
or sub-clause (i) iz declared by a
general nar special order made by
the State Govetnment in ths
behalf as a person practising the
modern scientific system of medi-
cine for the purposes of this Act;
or”,

Clause 11

2 That at page 4, for lines 20 to 24,
the following be substituted, namely —

“(d) the names of persons who
carry on the busineas or profession
of Pharmacy in the State, and

(1) would have satisfled the
conditions for registration as set
out 1n section 31, on the date
appointed under sub-section (2) of
section 30, had they applied 1or
registration on or before that date,
or

(1) have been engaged in the
compounding of drugs in a hosp'-
tal or dispensary or other place in
which drugs are regularly dispens-
ed on prescriplions of medical
practitioners as defined in sub-
clause (ua) of clause (f) of sec-
tion 2 for a total period of not less
than five years prior to the date
appointed under sub-section (2)
of section 30,”’

Sir, 1 have very few observatlons to
make with regard to these amend-
ments that have been passed by Rajya
Sabha and which are here for the con-
sideration of thus House As the hon.
House is aware, when the Pharmacy
(Amendment) Bill was belng consi-
dered in this House, there was a sug-
gestion to make the advantages avail-
able to modern medicine practitioners
applicable In respect of the diploma
holders or graduates of what 15 known
as the integrated system of medicine
as also the ayurvedic and unani prac-
titioners, and that their prescriptions
should also be honoured in the same
way as those of persons practising
modern medicine. This question came

*Published in the Garette of India
dated 7-8-19849.

Extraordinary, Part DI—Section 2,
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up before the Rajya Sabha Also,
there has been a certan amount of
feeling amongst those who have qual-
fied themselves in the colleges, schools
and institutions which are giving

m both the ayurvedic and
the modern system of medicine They
are essentially ayurvedic nstitutions,
and I understand that the number of
such institutions 1s about 48 by this
time

In some of the States, these diploma
holders or graduates from the colleges
of integrated medicine have been in
government service and they have also
been dispensing modern medicine 1n
the hospitals m those States Thirc-
fore, Government felt that 1t would be
a hardship to these people if mow it
were to be said that the prescriptions
of these physicians should not be
honoured That 15 why Government
accepted these amendments in  the
Rajya Sabhu I think the acceptance
of these amendments will remove all
sense of grievance in the mmnds of
those who were essentially supposed
to practise ayurveda but have ben
practising modern medicine also

Sir, I have nothing more to .dd at
this stage If any new points arise 1n
the course of the debate, I shall be
happy to reply

Mr. Speaker Motion moved

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Pharmacy
Act, 1948, be taken into considera-
tion:

.

‘Clause 3

1 That at page 2, after Line 21,
the following be inscrted,
namely —

“(una) registered in a medical
register of a State, who,
although not falling within sub-
clauge (1) or sub-clause () 1s
declared by a general or special
order made by the State Gov-
ernment in this behalf as a per-
son practising the modern scien-
tific system of medicine for the

1234
Purposes of this Act, or”

Clause 11

2 That at page 4, for lines 20 to
24, the following be substituted,
namely —

(d) the names of persons
who carry on the business or
profession of pharmacy m the
State and

(1) would have satisfied the
condit ons for registration 43 set
out in scction 31, on the date
appointed under sub-section (2)
of scetion 30, had they applied
for registration on or before that
date, or

(u) have been engaged .n the
compounding of drugs in a hos-
pital or dispensary or other place
in which drugs are regularly dis-
pensed on prescriptions of ‘medi-
cal practitioners as defined in
wub-clause (ua) of clause (f)
of section 2 for a total period of
not less than five years prior to
the date appointed under sub-
section (2) of section 30,”'”"

Shr1 Nanjappa (Nilgiris) Mr.
Speaker Sir 1 am one of those who
suggested that people tramned in the
medical colleges of integrated medi-
cme should also be included in this
Bill or that they should be made chgi-
ble to be included As a matter of fact,
the Rajya Sabha has adopted these
amendments so that those people who
have passed out of the med:cal col-
leges of integrated medicine mav also
bt included 1n this Act

Byt I think, Sur, he has not brought
out that point very well In the or -
nal Act of 1948 only practitioners of
allopathic system are ehgible for
registration In the subsequent Bill of
1858, the ehgibility was widened in
this way that the word “allopathic™
was dropped and the expression
“modern scientific system of medicine™
was used I do not know why he has



not know anything, will be
1 know about the ayurvedic colleges in
Madras State I will be happy if
ayurveda also becomes scientific
I have no objection But
the State Governments may take
objection to the use of the word
“modern” there

I would not say that ayurveda is not
sclentific It 1s a scientific system, but
it has not developed and 1t has not
taken the advantages of modern
science and developed as such But I
won't call i1t an unscientific system of
medicine Therefore, if the word
“modern” 18 deleted, I think people
trained 1n ayurvedic colleges—they are
recognused by the Government, and
as the hon Minister said people who
have passed out of those colleges are
employed 1n Government service and
4also under local bodies—w:ll be made
<ligible to come under this Act What
stands 1n the way of these people
being made eligible 1s the use of the
word “modern” before the words
“scientific system of medicine” If he
deletes that word, even the amend-
ments suggested by some of our hon
friends seeking to substitute the
words ‘“ayurvedic and unam” in the
amendments passed by Rajya Sabha
<annot find a place

These ayurvedic people actually do
at now Even though they may not
have been trammed m modern medi-
cines, the hife-saving medicines as we
call them—antibiotics, sulphanols and
such other things—m actual practice
in the remote villages, they do use
penicilin for pneumonia, chloromyee-
tin for typhod, streptomycin for tuber=
culosis and sulphanol preparations for
leprosy. If that is the case and m
everyday prachce, they do carry on
with the use of such life-saving drugs,

19 (Ammdmont) Bill 1336

They have also to get & ocertain

standard of knowledge before they
enter thelr ayurvedic colleges They
have to--attain ecertain avie-gqualifien-
tions for entering into colleges. That
being their capacity, their standard,
they will be able to digest the modemrn
Literature and they wall be able to use
the modern medicines also

Therefore why unnecessarily restrict
them, because of some prejudice that
was developed during the Bnitish rule
agamnst ayurveda, and unneceasarily
put at a disadvantage those people
who are trained in ayurvedic colleges?
Many people in this House have
expressed a grouse agammst Govern-
ment that proper treatment i1s not
bemng given to ayurveda and people
tramned 1mn recognised colleges and
schools of ayurveda ‘That will also be
removed If this word “modern” 1s
deleted They are also scientific people
and they can become eliible under
this Act

Sir, I thought the hon Minister will
have some doubt in his mund about
this pont Now, I think he has no
doubt 1n his mund, and he will agree
to the deletion of the word “modern™
from the amendment that he has
moved, because that will make the Act
quite clear

Shri C K Bhattacharya (West
Dinajpur) Mr Speaker, Sir, the
amendment that the Rajya Sabha has
made 1n that particular clause of the
Bill necessitates some change that 1
have suggested in an amendment of
mine, The particular section of the
principal Act which has been redraft-
ed mn the present Bill and which the
Rajya Sabha has amended refers to
the registration of persons practising
allopathic system of medicine What
the Bill now does with this, 1t has
changed the phrase, “practismng the
allopathic system of medicine” and
has sad, “practising the modarn
scientific system of medicine”. In a
way, the Bill has retained the intention
of the principal Act Instead of siating



tem and not more than one system
Whenever we say “practising the
modern scientific system of medicine”
1t means one system only

What 1 thought when I read this
Bill was that 1t was some sort of
eupherusm which saves the face of
the Government in this way, namely,
that they did not appear partial to any
particular system of medicine It was
stated in the principal Act that per-
sons practising the allopathic system
of medicine would be given this priva
lege, and that looked hike being partial
to that particular system of medicine
So, that phrase was omitted and thus
new phrase, “practising the modern
scientific system of medicine” was
brought 1n, which preserves the inten
tion of the principal Act and it the
same time does not make the Govern-
ment box as giving the impression that
they were being partial to a particular
system of medicine It might have
been allowed to go that way even
though the intention was that which
was contained mn the principal Act, but
after what the Rajya Sabha has done
I believe that these two words, “the
modern’ are to be omitted and the
article 'a’ placed there What the
Rajya Sabha has done 1s this It has
added in that clause the following

“pegistered 1n a medical registel
of a State, who, although not fall-
ing within sub-clause (1) or sub
clause (1) 1s declared by a general
or special order made by the State
Government mn this behalf as a
person practising the modemn
scientific system of medicine for
the purposes of this Act, or”

1t these two terms taken together mean
one particular system, you cannot, by
putung m a different phraseclogy,
bring in another system to be a sub-
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stitute for that particular system. You
can only allow the other systems to
come in as being sciemtific systems,
along with the allopathic system which
the. principal Act was upholding. Thex:
Rajya Sabha has opened the doors for
other systems to come In

Therefore, when it 15 stated that only
persons practising the modern scienti-
fic system of medicine can come in,
or only the persons whom the State
considers as practising the modern
scientific system of medicine can come
in, I believe the two become inconsis-
tent Unless these two particylar
terms are changed and the phrase is
made general, 1t will not be clear
Instead of limmuting the phrase in
clause 3(f) (u) only to “the modern
scientific system of medicine” what I
suggest is, 1t should be made general,
and the phraseology should be “prac-
tising a scientific system of medicine”
If the Bill adopts this form of expres-
sion, only then the amendments sug-
gested by the Rajya Sabha would be
consistent with the provisions in it
Unless that 13 done, this particular
sub-clause and the sub-clause suggest-
ed by the Rajya Sabha put together
will bring m an inconsistency which
will lead to future complications They
may be legal but in the case of persons
who will be called upon to come under
this particular Act itself, there will be
difficulty as to whether this particular
expression does actually allow persons
other than persons practising the allo-
pathic system of medicine to come
under thus Act That 1s why I have
suggested that that particular »xpres-
sion ought to be made a general one
Instead of stating that this sub-clause
15 meant for registration of persons
‘practising the modern scientific sys-
tem of medicine”, the wording should
be, “of persons practising a scientific
sysiem of medicme” Only in that case,
the sub-clause as 1t 13 1n the Bill would
become consistent with the further
sub-clauses that the Rajya Sabha has
suggested for being inserted in the Bill
as different paragraphs

I believe that, taking the words in
therr usual expression of English,
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unless this is done these two sub-
clauses would become inconsistent and
would lead to future complications, 1
have suggested the wording in the way
that I have understood it, and I believe
the hon Minister will consider whether
the suggestion that I have made 1s not
the most proper thing to be accepted

§ 6 7o i ¥ daww W ol s
g awar § | gft e q@ dnlNT &
agna ¢, Y oy ad g T ww R
ag & amar wgm fe v Al Y
XQ gaew &1 § wmn o sy §

under the circumstances.

st Tddt (dauwy)  wAd
TG, VI TH-HTA F qrET § FI
ag waq fear war gi fs ag mads
oq1 Wy g fRfs@ragia &
afa e Fr Afa FTsAara rT@T L
47 ot A I9 AT F7 AT ey 4,
fomg e awT ¥ A\ fadaw 7 Y
g Y T war 8, fad A 1@
83T § T W FAAT AT §, 30,
wraw fafsemragfan & wfa awwre
&1 gfe®ly @ ¢, A B NE A a9
famdY & | TTST AWr ¥ AwaT afe
e gar 7 & &7 foar, ar gad
qfonrreaey w1932 wqar gAAr fafe-
it & gar fafeeer w99
T sifen €3 fafore s & -
faqt &r faxq a7 37 &1 7 777 &7
wfirere @ 437 | § Towar g fw
TqEq QAT FT FMI4 #rz § oK aqg
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fsT ¥ fasre wcar wifge 1 W@ &
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avay Ay gwn fs g T4 For ey
qrea fafca® S 9% | I HEAITR
W st & fred g miga ¥ s
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[Mr. Derury-Sezaxzm in the Chair.)

S ¥ ug ez Y faar war § fie gveft
o< wiqafes faeew o=l o oft o
fed o, <Y fis gat dfews S
® fed w3 § | waa e feeew ¥ fad
FWTT A WO Tt fRar | SATaE
W gavlt adrer-g-garx wt ferarfiar



147 Pharmacy

&gy gaar § o fowd et § ww
R4 1230 § 2pRe 9% g WYt
& IFT 1 W I W ¥ o
for &t & s woRR-fe A
Y ¥ O Wy ok} v o), o A
sty Tt ¥ fog grgates st
IR Tlverg-rary A g ¥ fiy.
s amar =7 Wi 6 W g
o faewmg ¥ wraey w5 T AT fear
§F | ¥h § wERT GRS F QeVR W
% W dew fafaedy & wficd an
o e wrgafes w13 qamt adrg-
T % forg gy agfad & w1g, I fr
a0 W & arft @ | k@ ¥ s
PEVS 7 oF oy @t @k af,
fira 7 =t fesifor ¥ fs @ ¥ 2
¥% f? o, o fo qeivdfes faew
i &G 11 & ) W TR A
AT 97 8 famT q1 -

“All-India legislation should be
enacted for the registration of
people who have been practising
Ayurveda, Unami and other ays-
tems of medicine for a specified
number of years and the practice
of medicine of unregistered per-
sons should thereafter be prohibit-
dll

oY wrt I ag fear—

“Existing practitioners of Ayur-
veda, Unani and other systems who
bave had g basic training in the
principles of modern scientiic
tedicine may be given such fur-
ther traming in public heelth work
as may be necessary and utilised
by the Provincial Governments in
the expansion of the health ser-
wvices to the extent necessary.”

W JYr 370 Hyo ofre dfen W
T ¥ OF ey ek ok o, frg 4
fawifow 4t o fis ¥ wr adfe
TR TOFT-LEATY ¥ AT TEF

R Wl | [ R fre o S agn
Wy sk oy, 75 7 fagifag Syl
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“Institutionally gualified persons
and traditional Valds' and Halips
with yesrs of prpctice
should on the respective State
Reg'sters

There should be a Board in each
Su_te to control the practitioners

qf ipdigenous sysiems and also tp
regulate the academic training.”

T Tw & md IFi forwr § —

“The prnivileges given to Begis-
tered practitioners ugn mdigenqus
systems of medicme shayld be

equal to thoge gof the modem
medical practitipners.”

AT &FA W wix a8 § fe Y acwy
T qg® 777 fwar e qud gOrgRee
W W AT O, TR Y ST Ay
s gohNaswfom
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o ¥T I3 § AT T § ww g7
At o i 1 et o ey & o,
W s B e W
TEW §, T W g e & v
THGT | XOR A T § 9 wet wiw
¥ w2z wetiga 7 37 W o fewn
P TR S b e R YR
e ¥ B TR B P O
3w ar g A § fie X soewm
iR fod -

“‘Iwmawwr@ﬂer
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{ofr waedi Tieg]
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Shri V. P, Nayar: Mr  Deputy-
Speaker, Sir, as I read the amend-
ments which our elders have been
pleased to pass on to us, I could not
understand how they could import in
the first amendment which the hon
Minister now seeks to move the defi-
nite article “the” before the words
“modern scientific system of medicine’
I am sorry I was not here when the
hon  Minister made his opening
remarks, but I presume that according
to the Government, modern system of
medicme means only allopathy béd
that be so, it 13 not very much differ-
ent from where we stood, because in
the original Act medical practitioners
were defined There, in section 2(f)
we find

“ ‘medical practitioner’ means a
person eligible for registra-
tion m a medical register of a
State meant for the regstration of
persons practising allopathic sys-
tem of medicine”

It it 18 the contention of the hon
Minister that only the allopathic sys
tem can be called a modern system of
medicine, I beg to disagree from him
We know 1t for certamn that despite
unparalleled advances made by the
allopathic system, 1t has been found
that in several cases, people who get
no cure by that system necessarily
resort to other systems I do not say
that as a system any other system 1s
today as developed as allopathy I do
not say that But in specific cases, I
know that medical practitioners who

who practise ayurvedic system or
siddha system have been able to cure

AUGUST 7, 1080
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aiments for which allapathy as such
has no remedy. If the hon. Minister
wants, [ can give several examples.

Shri Earmarkar: I do not want

Shri V P. Nayar: You do not want
it because i1t comes from me, 13 §t7 I
know that even the hon. Minister,
though he wnll not have any major
atlment, if he has some little ailment,
first he will try not to go in for pen:-
cilhin or streptomycin but will go and
try some medicated oil which will give
him some relief, or if around his place
siddha 1s more popular, he may resort
to that

Why 18 1t that we are now having
the word “the” madern scientific sys-
tem of medicine® Because, I consider
that when the definite arficle “the”
1s there, 1t will only mean the one
system which 1s in the mind of the
Government We do not know what
it 13 Would the hon Mmmster tell us
what he means by the modern svstem
of mediune” If 1t 13 his view that
only the allopathic svstem can be con-
sidered to be modern, the other sys
tems are certainly morz ancient; if
that 1s the distinction to be drawn, I
can understand 1t Several other sys
tems have to be considered, to some
extent, at least for the purpose of
regisiration, as modern as the allopathy
system After all, we are not going to
open hospitals for that, we are not
going to encourage surgery in major
cases in that It is only for practice
of Pharmacy Therefore, I would re-
quest the hon Minister to consder
the amendment which 1 suggested
even before the elders passed it, as it
15 worthwhile conmidering

Secondly, there 13 another pount and
that 18 1n the second amendment he
has reverted to the old position Last
time when we were discussing the
Pharmacy Bill I pointed out the pos-
sible danger 1n today’'s context when
the pharmacists have to deal with
drugs which were not known 15 years
ago, a variety of synthetic drugs, seve-
ral of them very potent poisons, very
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lethal poisons, which we have o per-
mit them just because they have been
compounding certain medicines for a
period of five years. Is it not absolute-
ly essential to prohibit that when you
have to compound medicines out of
very poisonous material, some of which
even more poisoncus than potassium
cyanide? For example, there are so
many other sulphates and chlorides
which were not used 15 or 20 years
ago but which are used today because
of the development of this branch. The
use of known powisons are on the
inerease today. If such poisons are
being handled by people only with the
qualification “who have been engaged
mn compounding the drugs in the hos-
pital or dispensary"”, it will be verv
dangerous We know what a hospital
was or what a cispensary was In
every place a vaid or halkom op-ns a
dispensarv although he 1s vending
only Anshtas, Asavas or churnas Here
m the modern sense of the term. it 1s
differtnt  1f you say that compound-
ing can be done by a person who has
been in the hospital or dispensary or
a place in which drugs are usually
handled, 1t will be a dangerou. provi-
sion and you will be taking too much
of a risk I do not suggest any alter-
native for that because it 15 nol my
duty here But I submit thar hen
we give licence to a compoundcr ‘o
compound medicines on pie-ciiption—
here T agam go back to the time when
we diccussed thus Bill Let the
hon Minister take his advice first

Shri Karmarkar: I am able to hear
with one ear

Shri V. P Nayar: 1 am not accus-
tomed to that

Shri Karmarkar: You are not, but 1
am

Shri V. P. Nayar: The hon Minster
will take particular care‘to incorporate
a provision whereby there are restric-
tions at least on the poisonous drugs
tha use of which will be very danger-
ous. Even the addition of 2 or 3
minims of a drug in a particular
mixture by the pharmacist when com-
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pounding it will be very deleterious
to the patient who hss unfortunately
to consume it Therefore, I submit
that this also requires revision. There
must be some provision whereby we
we will be ensured that nobody who
has basic inowledge of chemustry, no
basic knowledgr of pharmacy, even
though he had experience of two or
three years, 13 not permitted to com.
pound such dangerous drugs

st wmdy s (Free)
On a pomt of information Sir,

R aefefs farew are Afefer &
mA s 7 qEadt € e
# a1 Pl & 1 v ag AH R &Y
fox 1@ &1 w7 woww wwew wfed
ag AN auw 7 T T

A Ko wo AT H4 T TG FqTA
e v | )

T CFT A (WD) I
g, Wiy AT far oy gl faw &
AT TF GUNA W faw & T ®
ufeqy fegqr ¢ 1 & 99 ¥ wgafy wwe
s & i ufeqa gur g

INeTW AEIRT  JT A7 AT WGE
W% Wi F) w4y, gufed 9% & Ave
wEwfE W areor A a8 &

Wiow v SrgE & forar 3--

‘g W fg @
e ag e fa”

watey forg ¥ & dav g §, 94T
s & dxr gf wiwfer & sw &
fad wpge welr & 1 T aeY &
fegemm & amd & I ¥ wgrq
T & &, Wi wrr oW v aash oo
¥ anq § 99 v @ v § we
a9 A & e Aed @ g v
fis g & 39T ff o wies fonw



difrer oY, 38 W wiww § 5@ T
¥ siwaTg w1 | Afiew T g AT @
i sz o ot s it BT d |
¥ & ok o T e aoer el &
fs g9 3§ W SN &1 AR &,
svpifee SO, gafeaT Wi e
q&gi,ﬁﬁmw&wm
s ey 7w Bt afefrdz T g O
T I 6 %1 wregay Ay & awft
fow ® o 3§ 7 fear S QW
w8 T T WRW g I b
7 wi g € T frR Wl
fapk o §ar & 1 aTe § O
™ R wE AW § o ag ' e
Qo 9T ¥ ¥ wEeTATd a1 Hfaaw
77 demrveafy W quie A g O W
ag goerd B w A § IT W <o,
e TT o Fo ¥ EwwTE g gA ¢ 1
afgn W I & qeWE TF W
ww o1 dac fy § N fie Afgw w7
* uw @ W 3FW o g, sw B oA
vy T iy v g ] )

et & wgr oOw & g 9
Tg ¥ ¥ wx & f g ag W e
TRt R R @&
W WA w1 Nk v fF 7 1 XE-
fot & woetra wfr oft & s e
fix v ¥ sfr ot e gfer § @
o g wT Ry nfid | gt e
# wite ot woref & R war o FO

AUGUST 7, 1988

(Amendmant) Wil 1348

¥ ik i ol okt v T B

»
- 4
g 2

A

a7 ¥ P @wr

! oyt A7 weew ag wiE

¥ ¥ gwe amt ax s geive gy
fowr ¢ ow wailm afc w o



154y  Plofwiip  BRAVANK 1b, i6b1 (SARA) (Amendmens) Bill  iz§o

e | oot e W & g .t
E:ﬂiﬁﬁiﬂﬁt )
M ¥ Hfinhy dNdH & § Riw W
thd #fafz'ﬂt_ﬁi{hﬂitiwﬂr
W ST ot s § 7 e W
agl witer & &t et wrgde e gutit
et W gwAe W few o oife
atgle o g aaf ¥ ara fedt
& o wtr 7 @ 0 o st inft
e N W A e oaew @
i ¥ w7 @ ¥ vt vy € B
T T & GEOY TR ORCT WTE §
¥t vy #1 oy avead §

Swri C R. Pattabhi Raman
{Kumbakonam) . Mr. Peputy-
Speaker, Sir, I must confess that I
am rather oppressed by the word
‘modern’ in the amendment suggested
to clause 3, which has passed through
the Rajya Sabha It 15 no doubt true
that the hon. Minister has been able
to state that integrated medicine
degree holders of varlous systems of
Indian medicine have got some sort
of a scientific basis now in some
States. It is also true that he gave
an assutrance that they will also come
into the list but so long a» you have
the woid ‘modern’ in the amendment
proposed, 1 submit it 1s gong to be
very difficult if not mpossible for
any State to include not only the
ayurvedic system but also the sidha
system and the unani system. There
may be some very good medicines
there I will give you one or two
examples

Till the other day Rauwolfla
Sérpertina  or Sarpagandha  wis
ayurvedic medicine It is a great
specific now ss has been admitted dv
all the Westerh doctors and adapted
by pharmsceutical irms Now the

firms are producing
medicines from this creeper which is
famous cure for blood This
Wis purely sn dywroedic = It
&‘hmmonmtﬁmluhnu it
Il kndtk out many other systems

because the word ‘modern’ is really
a backwash of the old British days.
They wete vety keeh dn nbt Kllvwitlg

our medicines to made in tablet
form or to be m ised for their
own redsdns, y shodld we con-

tinue with this old expression used in
the old Pharmacy Act and have the
stigma of the old days?

The word ‘modern’ will knock out
many other systems of médicine. You
miy say that the State cdn 4dlso
notify. It is for the State to indlude
it. But I would like to know which
legal adviser of any State will be
able to say thdt Ayurveda is miodern
scientific, [ can understand—because
he will be a bold man whd sdys that
the othet systems of medicihe, éxcept
the allopathic system, are unscientific.
It just will not cook now-a-days.
People are now studying and think-
ing of these things So, so long as
the word ‘modern’ is there, 1 respett-
fully submit that it will cause great
hardship It will just knock out gl
other systems of medicine except
allopathic. It is always possible to
introduce this definition.

Shri Jangdé rose—

Mr. Deputy-Speaker: Does he want
to speak®
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practitioner was defined azs a person
holding a qualification, say, under
section 3 of the Indian

Degrees Act etc. or a person register-
ed or eligible for registration in a
medical register of a State meant for
the registration of persons practising
the allopathic system of medicine.
That scope of the Act has not beean
extended. Let me make myself clear
about it. What we are trying to con-
trol now through this amendment of
the Pharmacy Act is not the medici-
nes prescribed m the ayurvedic sys-
tem of medicine at all. It is open to
an ayurvedic practitioner or unam
practitioner or for the matter of that
anyone else whose system is not yet
controlled by the State to take all
liberties except those that are prohi-
bited by the law with regard to the
practising of the systems of medicine.
Tomorrow if a certain vaidys or &
hakim says, “I am going to prescribe
this or I am not gomng to prescribe
this” or if anyone says, “I am going
to have a pharmacy in thus manner
and I am going to dispense this meds-
cme at the prescription of & vaidya”,
nothing is controlled. We propose to
contro]l that in future for the safety
of the opeople of the State.
But ull now we ‘have not
controlled that. So, the freedom af
ayurvedie, wunani and homeopathic
practitioners has absolutely no
bounds We have not touched them.
We want to touch them later but not
yet What is supposed to Be regulated
by this amendment to the original
Act iy dispensing of drugs which we
used to call and which are in the
system of allopathic medicine. We
have called it a modern sclentific
system. We do not mean any sglur on
any other system. It is a modern
system. It is a scientific gystem, If
you had left a modemn......
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Bill that he has just now used. Let
the Bill contamm the expression a
modern scientific system’ and not ‘the
modern scientific gystem’

Bhri Earmarkar: If I have to use
a modern scientific gystem' then I
will have to find out another gystem
which goes by the name of a modern
system We want defimtely to it
oursclves exactly to whatever the
word allopathic meant Allopathic 1s
a perfectly unscientific term It has
no scientific basis Allopathice is
something that belongs to others per-
haps I have asked my officers to
find out the origimnal dictionary mean-
g of the term

Shri C R Pattabhi Raman It 1s of
technical import Today it means
only modern scientific degree in  a
medical college 1 anatomy, physio
logy, etc

Shra Karmarkar 1 am very happy
that my hon friend has saved my
\rouble because that 1s precisely what
we mean Now the present Pharmacy
Act does want to control medicines
which are used n that system which
my hon friend has described and no
other And, therefore, we have said
the system of medicine which is
being taught in the medical colleges
whose degrees are MBBS, MD and
20 on That 1s precisely the pharmacy
of modern medicine which we want to
sontrol by this Bill Other systems,
ether medicines we are not touching

Shri C. K Bhattacharya: These are
m your speech, not in the Act itself,
that the system we adopt 1 the one
that s bemng taught m the medical
oolleges That 1s not 1n the Act

Shri Karmarkar It » not neces-
sary It people findg any difficulty
Wwe shall come up with an amendment
Because, when we describe a medical
Practioner according to this defimtion
We have mentioned the Indian Medical
Council Act, those degrees recognised
By 1t or some other categories that
are there

Now, where did the precme dJiffi-
culty which gave rise to this amend-
ment anse? It was rather, if you
lock at 1it, from an unayurvedic point
of view There were other colleges
also which purport to be ayurvedic
medical colleges, but because we
thought that every good ayurvedic
practitioner should also have a
modern medical backing, tuifions im
modern subjects also ke anatomy.
physiology, etc were given m those
colleges Now, the products of these
mnstitutions, we had thought boma
fide, would be ayurvedic products
But because they had alsoc a certain
knowledge of modern medicine, some
of them largely, some of them partly
began to use modern  medicines,
though they were followers and they
purported to follow the ayurvedie
system—not only the graduates of
these integrated institutions but alse
purely ayurvedic pandits who, if they
want to be true to their science, have
no business to dabble with modern
medicines (An Hon Member Why
not?) Because, ultimately, i I
believe 1n ayurveda, I believe m
ayurveda, otherwise, it 15 not a»
unalloyed allegiance to ayurveda by
itsclf, then I begin to believe not only
in ayurveda but in modern medicine

Even those people who are purely
Vaids who have had absolutely no
tramning i» modern medicine, some of
them by practice adopted modern
medicines some of them give injer
tions also and things Lke that Now
largely from the graduates and
diploma-holders of the integrated
colleges the protest came Some of
them in Bombay have been employed
in government hospitals also We
thought about the matter If we shut
out those people from the scheduled
drugs, from which they would be shut
out if the ongnal defimtion had
stood—for instance there 1s schedule
H and schedule L. which cover anti-
biotics etc, if till yesterday a man who
18 a graduate of these Intagrated
colleges has been dispensming these
drugs and if today on account of this
law we prevent that man from doing
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it, we thought it would not only be
a hardship but anomalous.

Tnerefore, we wanted to widen the
definition of ‘medical practitioner’ for
the purposes of this Act, enabling
such people also to be covered, and if
the State Government considers that
they should for the purposes of this
Act be also called as  following
modern medicine, then in that case
we have allowed the definition to be
s0 widened that they are not affected
by ihe provisions of this Act.  That
was purely the intention,

[n the mean time we have received
also representations from what are
purely ayurvedic practitioners, people
who are  lighting for the case of
avurveda so much so “that they say
that everything is contained in
ayurveda and “down with modern
medicine.”. We have received repre-
sentalions from them that “we would
be prevented by this Aet from giving
penicillin injections™ That might look
anomalous, but that s so and we
have to face facts in life. In this
matter different States have different
policies. Therefore, what we have
done by this amendment is tha: we
have created a new  category  bv
which not only people have received
degrees recognised by the Indian
Medical Council Act like M.BB.S.
and the rest, but olhers who in the
earlicr days in  some States were
recognised  though they had no
degrees, will also be covered. We
have said there will be a third class
of medical practitioners also for the
purposes of this Act, and that class
should comprise of persons not cover-
ced by the earlier things, that is a
person who is not an M.B.B.S. nor has
he becn registered as a practitionev
in modern medicine; he may be a
graduate or diploma-holder in the
integrated system. For all T know
he may be a purely ayvurvedic Vaid
who had absolutely no qualification
whatever, whose name some time
back was registered and included in
the medical practitioners’ list. We
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have left ithe responsibility squarely
on the shoulders of the State Govern-
ment. We have allowed such people
also, those that they think proper to
recognise for the purposes of this Act,
to be pecognised as medical  practi-
tioners.

S0. SUpposIg Lomorrow this
amendment is extended to its logical
length, and suppose a State Govern-
moent wants to proceed unwisely, 1t
is open under this Act lo recognise a
puecson for the purposes of this  Act
as a medical practitioner competent
to administer even penicillin and even
more dangerous drugs, someonc¢ Who
does not  know absolutely anything
ahout these drugs. It is open 10
them.,  But 1 hope no State Goveuvn-
ment will use their diseretion unwise-
tv.  They will ask themseclves the
question, “is it safe in the case of this
purson _to entrust  him with the
administrotion of these modern drugs,
cspecially since the sulpha cra  and
the antibiotic cra?”  They are good
drugs, very uscful, no doubt. But it
unwisely used they are deleterious.
1t is open to the State Governmente
to precognise persons who  are not
covered by the carlier definitions also.
The State Government can say, “For
the purposes of our State we are pre-
pared to admit a person who holds
the 3.A.M.S. degree of Poona or some
other University or a diploma-holder
who has received training in  both
ancient and modern medicine”.  Or
they may say. “Such and such a Vaid
is there. we know he has practised
modern medicine, we can trust him
with modern medicine, we recognise
him as such.” Therefore. we have
kept the door open.

My hon, friend Shri Jangde was
saying about ayurveda and all that.
Really this amendment is a little un-
ayurvedic. T will say why it is un-
ayurvedic. Because, it enables
ayurvedic  people who have had
training in  ayurveda to  handle
modern drugs also. But we thought
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about this matter and it 1s our
view that ultimately the system of
medicine to be evolved should be a
coprpetent system which takes from
all systems, whether modern or
ancient It may not be a system at
all It may be a grandmother's drugs,
some of which may be more potent
than any other medicine  Therefore
we thought that we should not inflict
a hardship if the State Government
takes the responsibility of including
those persons and enablng such
followers of unani or ayurveda also
to handle modern drugs That 1s the
precise objective of this amendment
1 am really sorry that I took so much
time of the House

Shri Vajpayee May I know what
policy will be adopted in the Umion
Territory about allowing pure ayur-
vedi. practitioncis?  After all, the
Central Government has to make up
its mind

Shri Karmarkar The State Gov-
ernment will make up 1ts muind We
have made up our mind to give
liberty to the State Government to
make up i1ls mind

Shn Jangde  What about Union
Territories®

Shri Kafmarkar- We shall make up
out minds obviously of course We
cannot have a vacant mund

Dr M 8 Aney (Nagpur) May I
ask whether the State Governments
are likely to take a different view
particularly in view of the wiews
ekpressed by the hon Minister on
the floor of this House?

Shri Karmiarkar Atte this
observation our muddled mind will
get clear

Shri C R Pattablu Raman So far
ag they arfe modern, you aré loading
it No State Government can get out
af the word ‘modern” If you do i,
do it openly

Shri Earmarkai: That should be

mite clesr The wordng of e

tl::n!ﬂmihlhlte‘lur It
ttiéh8l hag read the

1t says

‘registered in a medical regis.
ter of a State, who, although
not falling within sub-cliuse (1)
or sub-clause (1) 15 declared by
a general or specidl order made
by the State Government in this
behalf as a person practising the
modern  scientific system af
medicine for the purposes of this
Act”

Shri C K Piinibl Hasuin To the
word “sciettific” 1 do not object If
1T may tdke a second, may I say this?
I am grateful for the indulgence I
am not fighting with the wotd “scien-
tific”, nor with the words “system of
medicine’ 1 am only fighting with
the word ‘modern” There are drugs
likke Makaradhwaja Amrit Dhara,
Jamm's Liver Cure and so on I cam
give s0 many mstances

Mr Deputy-Speaker It 15 not that
they are taboo, not that they would
not be allowed to practise The only
question 1s that even when persons
aie not practising thi, modern scien-
tific system then too the State has
got the authonty that by this amend-
ment they rught declare, for the
purposes of this Act alone, certain
other ptisons Vawd. or others practi-
sing othet systems also mught be
illowed to use thew medicines

Shri C R Puttabhi Raman: Not if
the word modern’ v there

Shn Kartmarkar My hon friend's
difficulty arises because he has picked
up his brief only_from what appears
in this amendment The whole diffi-
culty 15 the problem 15 not with
regard to all medicine. For mstance,
for Amritanjin no dhe tequifes a
certificate nor for Amritdhara, nér
for any of these medicines 'The

restriction 15 regarding dis tion
which 15 covered by the mmu«.
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not by this Act. Theé difficulty arises
only with regard to such medicines
which are of a geriows nature, which
are mentioned in a certain schedule.
With regard to others, it dbes mnot

matter at all.

Shri Nanjappa: I would like to
make a clarification, Today, a person
practising the modern scientific
system of medicine is only the allo-
pathic doctor and this only means the
allopathic system.

Shri Karmarkar: Yes, it means.
But, we do not condemn others.

Mr. Deputy-Speaker: The Minister
«claims that this would apply only to
medicines that have been put in the
schedule, not with respect to all
medicines.

Shri Nanjappa: They apply the
British Pharmacopoeia: not other
systems.

Mr. Deputy-Speaker: The question
is:

“That the following amend-
ments made by Rajya Sabha in
the Bill further to amend the
Pharmacy Act, 1948, be taken into
consideration.

‘Clause 3

1. That at page 2, after line 21, the
following be inserted, namely:—

“(iig) registered in a medical
register of a State, who, although
not falling within sub-clause (i)
or gub-clause (ii) is declared by
a general or special order made
by the State Government in this
behalf as a person practising the
modern scientific  system of
medicine for the purposes of this
Act; or”

Clause 11

2. That at page 4, for lines 20 to
34, the following be substituted,
namely:—

“(d) the names of persons who
woarry on the business’ or profes-
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and

(i) would have satisfled the
conditions for registration as set
out in section 31, on the date
appointed under sub.section (2)
of section 30, had they applied
for registration on or before that
date; or

(i) have been engaged in the
compounding of drugs in a
hospital or dispensary or other
Place in which drugs are regular-
ly dispensed on prescriptions of
medical practitioners as defined In
sub-clause (iia) of clause (f) of
section 2 for a total period of not
less than five yesrs prior to the
date appointed umder sub-sectiom
(2) of section 30;"'

The motion was adopted.

Mr. Deputy-Speaker: Clause 3, any
amendment?

Shri C. K. Bhattacharya: I belieye
all the amendments relate to clauwe
3.

Mr. Deputy-Speaker: If he wanbe

to move, he may move.

Shri C. K Bhattacharya: 1 have
already stated in my speech that I

move,

T beg to move:

That in the amendment made by
Rajya Sabha to clause 8,—

for “the modern” substitute “a”
Mr. Deputy-Speaker: I will put
this amendment to the House. The
question is:

That in the amendment made by
Rajya Sabha to clause 3,—

for “the modern” substitute “a"”

The motion was negotived.
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.Ir. Deputy-Speaker: The gquestion

That at page 2, after line 21, the
jollowing be inserted, namely:—

fug) 1.gistered in 8 medical
register of a State, who, although
not faling within sub-clause (i)
or sub-clause (1i) is declared by
a general or special order made
by th¢ State Government in this
behalf as a person practising the
modern  scientific system of
medicine for the purposes of this
Act, or”.

The motion was adopted.

Mr. Deputy-Speaker: Clause 11,
uny amendment? No The question
in- {

That at page 4, for lines 20 to 24,
the following be substituted, name-
Iy —

“¢¢d) the names of persons who

tarry on the business or profes-
sion of pharmacy in the State,
and

(+) would have satisfied the
conditions for registration as set
out in section 31, on the date
appointed under sub-section (2)
of section 30, had they applied for
registration on or before that
date; or

(1) have been engaged in the
eompounding of drugs m a
bospital or dispensary or other
place 1n which drugs are regularly
dispensed on prescniptions  of
medical practitioners as defined
m sub-clause (ug) of clause (f)
of section 2 for a total period of
not less than five years prior to
the date appointed under sub-
section (2) of eection 30;"’

The motion was adopted.
Shri Xarmarkar: I beg to move:
“That the amendments made

by Rajya Sabha in the Bill be
agreed to.”

“That the amendments made by

Rajya Sabha in the Bill be agreed
m:!

The motion was adopted.

1425 hrs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) BILL.

The Deputy Minister of Law (Bberi
Hajarnavis): Sir, I beg to move:

“That the Bul to extend the
period of limitation in certain cases
for suits to recover possession of
immovable property forming part
of public wakfs, be taken into con-
sideration ™

This 15 a simple Bill dealing with a
limuted class of cases and will have
temporary duration First of all, I
might began by remunding thg House
that, under the Lamutation Act, the
period of limitation provided for a sunt
for possession both under articles 142
and 144 15 12 years Where the point
of limitation begins depends upon the
manner in which the claim 1s made
or defence 1s raised In the lhmuted
class of cases, 1t 15 intended that this
period of limitation should be extend-
ed to about 20 years. The occasion for
thus 15 a fact well known to all of ws
that after Partition, large-scale dis-
turbances took place in which there
was apprehension that the protection
to property or persons was not ade-
guate Al the persons who had to de-
fend possession of property left the
scene of property  We are dealing
here with only a particular class of
property, namely property that 1s the
subject of a public wakf

It will be admitted on all hands that
property which has been set apart for
a purpose which is pious, religious or
chantable in nature, deserves special
protection In the circumstances
which prevailed from 15-8-1947 on-
wards, many such properties did not
have adequate protection Many per-
sons who were entitled to clniz back
possession of the property or, in legal
parlance, had the right of suit, had
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left the country. In the circumstances,
it is provided by section 3 of this Bill
that if a suit is brought by a person
who is entitled to claim possession in
respect of property which is the sub-
ject of a wakf which is recognised by
the Muslim law as a purpose of a
charitable, pious or religious nature,
the period of limitation for such a suit
would, if that dispossession or dis-
continuance of possession took place
between 14-8-1947 and 7-5-1954, be
extended to 15-8-1967. This is a Bill
which makes amendment of a pro-
cedural kind. Since many of the suits
were likely to be barred, by August,
1957 the President issued an Ordinance
and this Bill seeks to replace that
Ordinance.

Mr. Deputy-Speaker: The qguestion
is:

“That the Bill to extend the
period of limitation in certain
cases for suits to recover posses-
sion of immovable property form-

ing part of public wakfs, be taken
into consideration.”.

The motion was adopted.

Mr. Deputy-Speaker: Are any
amendments going to be moved?

Shri Hajarnavis: No.
Mr. Deputy-Speaker: The question is:

“That clauses 1 to 4, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 4, the Enacting Formula
and the Title were added to the Bill.

Shri Hajarnavis: I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.
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14.29 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FoRTY-sixTH REPORT

Shri Easwara Iyer (Trivandrum): I
beg to move:

“That this House agrees with
the Forty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 5th August,
1959.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Forty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 5th August,
1959.”

Shri Braj Raj Singh (Firozabad); I
have an amendment,

Mr. Deputy-Speaker: He has sent it
too late. '

Now it cannot be taken up.

Shri Braj Raj Singh (Firozabad): [
sent it in the morning.

NMr. Deputy-Speaker: When? Just
now I received it. When was the re-
port presented? Day before yester-
day.

Shri Braj Raj Singh: Could I sav
something about this?

Mr, Deputy-Speaker: Yes. What is
it that he wants?

Shri Braj Raj Singh: I wanted that
at the end of the motion the following
should be added, namely:

“subject to the modification that
the time allotted for the discussion
of the resolution regarding the
nationalisation of banks be reduc-
ed by 1} hours.”

And then again:

“subject to the modification that
the time allotted for the discussion
of the resolution regarding ceiling
on incomes be increased by half
an hour.”
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Members’ Bills and
Resolutions
Mr. Deputy-Speaker: Perhaps after
som. time he mav not feel the neces-
sity of it.

Shri S. M. Banerjee (Kanpur): He is
not moving it 1 believe.

Shri Braj Raj Singh: I am moving it.

Mr. Deputy-Speaker: Perhaps if he
has paticnce and this is adopted, he
may not fteel the necessity of it in
view of the proceedings that we are
Zoing tv  have. Another motion is
eing made, and perhaps there might
he no necessity at all.

Shri Braj Raj Singh: Could I sav
sometlhing more? While we were dis-
cussing Shri Anthony’s resolution, the
consensus of opinion of the House was
that the utmost time should be allow-
ed for this resolution, but that the
vime chould not be taken from other
non-official business. We are prepared
to =it longer for the discuszion of the
resclution of Shri Anthony.

Mr. Deputy-Speaker: But he has not
said anything, nor can he say, about
the time that is to be taken up on the
resolution. If the whole time today
is spent up on this resolution, whyv
should he need any amendment?

Skri Braj Raj Singh: That is my
point, that one resolution should not
he allowed to take up all the time of
the day’s sitting.

Mr. Deputy-Speaker: That is the
next motion, and when that is moved,
he might object. not at this time.

Shri V. P. Nayar (Quilon): He anti-
cipates it.

Mr. Deputy-Speaker: The guestion

£EL

“That this House agrees with
the Forty-sixth Report of the Com-
miittee on Private Members’ Bills
:nd Resolutions presented to the
House on the 5th August, 1959."

The moiion was adopted.

14.32 hrs,

RESOLUTION RE: INCLUSION OF
ENGLISH IN THE EIGHTH SCHE-
DULE OF THE CONSTITUTION——

contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the following resolution moved by Shri
Frank Anthony on the 24th  April,
1959:

“That in  the opinion of this
House, English should be included
in the Eighth Schedule of the
Constitution and necessary steps
taken in that regard.”

Three hours were allotted for the dis-
cussion of the resolution, but 3 hours
and 14 minutes have already been
taken up. and thus the resolution has
exceeded its  allotted time by 14
minutes, 1 might just find out the
sense of the House as to what is the
desire here.

An Hon, Member: More time should
be given.

Mr. Deputy-Speaker: The hon.
Minister of Parliamentary Affairs is
going to make a motion.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): 1
beg to move:

“That the time allotted by the
House on the 24th April, 1959
(vide 43rd Report of the Commit-
tee on Private Members' Bills and
Resolutions) for the discussion of
the resolution regarding inclusion
of English in the Eighth Schedule
of the Constitution be increased
by 2! hours.”

That is, till the end of today's sitting.

Shri Braj Raj Singh (Firozabad): I
oppose it.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I move an
amendment to that because I would
request you to allow me to reply for
at least half an hour? May I with
vour permission move an amendment
that we carry on till half past five so
that I may be called at 5 O’ Clock?
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Mr. Deputy-Speaker: Why should he
wish that? If he wants only that half
an hour should be reserved for him.
that can be done in some other way.

Shri Frank Anthony: Then, some
others ma: wan! to =speak. and the
Prime Misister. . . |

Mr. Deputy-Speaker: If that were
the question, then even ten hours
would not be sufficient in order to
enable all the Members to speuk.

Shri Frank Anthony: Probabiy the
House would be agreeable to sit till
lhalf past five, and then I may be call-
ed at 5 O’ Clock.

Shri Satya Narayan Sinha: He may
reply at 4.30.

Shri Frank Anthony: I do nol think
the Members will object.

Shri Braj Raj Singh: Let me say
something about the time for this
resolution. ] have got no objection
to the time being increased by any
length, but that should not mean that
other Private Members’ resolutions
should be barred. And this motion
giving 2% hours more to this resolu-
tion would mean that no other resolu-
tion can come up today. So, that time
should bhe taken from Government
time.

Mr. Deputy-Speaker: But whal can
I do? If the House takes a decision
that it is to be extended by 2% hours
and the whole day is to be taken. what
can I do?

Shri Tangamani (Madurai): It
cshould be 2 hours and 29 minutes.

Shri Naushir Bharucha (East Khan-
desh): May I suggest that we should
sit today till 5.30? Shri Anthony
may be called upon to reply round
about 5 O’ Clock. He might close at
5.29 and the next Member might be
given one minute to move his resolu-
tion.

Mr. Deputy-Speaker: It is for the
House. If the House is prepared to
sit after 5, I have no objection. T will
certainly =it
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Some Hon. Members: No, no.

Shri V. P. Nayar (Quilon): May |
submit that the discussion on the
resolution tabled by Shri Anthony
must come to a close by 5 O' Clock?
I would request you to give at least
one minute for the next resolution, so
that it can go on record.

Mr. Deputy-Speaker: But that would
not serve the purpose of Shri Braj Raj
Singh then.

Shri V. P, Nayar: 1 do not hold 2
brief for him now.

Mr, Deputy-Speaker: That wuas the
onlyv objection taken.

Shri Braj Raj Singh: Since the Gov-
ernment have already expressed their
views yesterday through the Prime
Minister that they are going to oppose
the resolution for nationalisation  of
banks., I do not know what purnose
will be served by a discussion of i,

Mr. Deputy-Speaker: Order, order.
We should not anticipate the decisions
of the House. Then I put the mnation
to the House. '

Shri Frank Anthony: My amend-
ment Lo extend the time by three hours
may he put first.

Mr. Deputy-Speaker: Then there is
another that it should be 2 hour: 29
minutes,

Shri V. P, Navu:: O ovea 2 bsurs
25 minutes.

Mr. Deputv-Speaker: Let this

motion be adop 1 »: it (s If the
House agrees, wo will nllow the next
Member to move hi« v solution.

Shri Shree Narayan Das (Darbhan-
ga): The motion should b: :monied,
because we should conclude the dis-
cussion by 5 O’ Clock. W should
not go beyond the time fixced for the
sitting of the House. What is the
necessity? The resolution has  been
discussed.

Mr. Deputy-Speaker: Order, order.
The question is:

*That the time allotted by the
House on the 24th April, 1959
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{vide 43rd Report of the Commit-
tee on Private Members' Bulls and
Resolutions) for the discussion of
the resolution regarding inclusion
of Englsh 1n the Eighth Schedule
of the Constitution be increased
by 2} hours”

The motion was adopted

Mr Deputy-Speaker: Subject to that
motion we proceed further Shr1
Munisamy has to continue his speech

Shri N. R. Munisamy (Vellore):
The other day I was stating that the
sponsor of the resolution had lLirmited
its scope to the enrichment of Hindi
by assumilating the forms, style, and
expressions used in other languages
including the English language It 1s
for this purpose he wanted English
to be included in the Eighth Sche
dule of the Constitution

The caption of the Eighth Schedule
15 only “Languages” 1 find neither
the word “national’ nor the word
“regional” 1in the caption Thes.
two words are very often used by
many of our Members both inside
and outside the House We are using
these two words ad nfinitum without
understanding their implications

1 do not find these two words being
used anywhere in the entire Con-
stitution, but on one occasion the
Prime Munister stated that though the
word ‘“regional” or “natiomal” was
not used in the Eighth Schedule, the
14 languages enumerated theremn
referred to national languages That
would mean that we have to dis-
tinguish between the national langu-
ages and the official language, the
official language being Hind: The
framers of the Constitution avoided
this ambiguity by avoiding the use
of the words “regional” or “national™

Article 351 clearly states

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
80 that 1t may serve as a medium
of expreasion for all the elements
of the composite culture of India
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of the Constatution
and to secure its ennchment by
assimilating without interfering
with its genrus, the forms, style
and expressions used in Hindu-
stani and in the other languages
of India specified in the Eighth
Schedule, and by drawing, where-
ever necessary or desirable, for
its  vocabulary, primanly on
Sanskrit and secondarily on other
languages "

The following words might be noted
here, namely ‘and in the other langu-
ages of India specified 1n the Eighth
Schedule’ Now, the question is whe-
ther English should be regarded as
one of the languages of India And
that 1s the only point which we have
to decide now If really English 1s
to be regarded as one of the langu-
ages of India, then 1t 13 but natural
that this demand should be conceded.
But the question 13 whether 1t should
be regarded as one of the languages
of India ot not My answer to this
question 1s that 1t 15 a language of
India now, though i1t was not =
language of India some time back I
say 1t with a certain amount of asser-
tion that it 1s a language of India,
because a sizeable number of people
here in India speak the Englush
language But, two or three cen-
turies back, Englhish was not a langu-
age of India

As 1egards the question whether b
could be regarded as one of the
regional languages, I would say that
just as no one region can be ascribed
to Sansknt or Urdu, likewise, in the
case of English language also, no one
1egion could be ascribed to 1t | 4
wonder whether we could ever say
that we could ascribe a certaln
terntory or a certain region to Sans-
knt or Urdu I can understand
Assamese bemng ascribed to Assam,
Bengali to Bengal, Gujarati to
Saurashtra, Tamil to Madras, Telugu
to Andhra Pradesh and so on and so
forth, but 1 do not think Sanskrit
and Urdu could be ascribed to any
particular region Sansknt, for
instance, was an ancient and classical
language It 13 a language which has



Sangkrit was a language which came
10 80, from the pont of view
of time we cannot say that some- five
thousand years back, i1t was a langu-
age of India

So

also 15 the case with Urdu
YWhen Mohammed Ghazm and Moham-
‘med Gory invaded Indws, round about

-whan they displaced the rajahs of
Dethi, and they had their own gover-
mors, Urdu became the court language
of India. So, Urdu was not a langu-
age of India some thousands of years
‘back. But it 1s a language of India
today, though we could not ascribe
any territory or any region for this
danguage

Likewige, about two or three cen-
turies back, English was not a langu-
age of India, but 1t 15 a language of
Tndia today, for this reason thal a
sizeable number of people are speak-
ing it; and after five thousand or two
thousand or even a thousand years
later, the future generation would
say that we had rightly included that
language, because that language
would be at that time just like what
Banskrit or Urdu is in India today
“Therefore, historically, traditionally
-and culturally speaking, I should say
that this language must find a place
in the Eighth Schedule of the Con-
‘stitution.

Mr., Deputy-Speaker: The hon
Member must try to conclude now
He had taken five minutes on the
last decasion, and he has taken seven
minutes today.

Shri N. B. Munlsamy: May 1 request
you to give me three more minutes,

R

~. »;'

o’m ,

because 1 was algo ape of the
spansars of the resolition?

I would respectfully submit that
India is a cradle of civilisation; India
18 a cradle of cultures. People with
different cultures have come to India,
and peaple king different langu-
ages have ca:g:q to Igdu, and we have
done so much for them India s
known fof its hospitality, and there-
fore, from the pomnt of wview of
culturg, hustory and trgdition, I should
say that this language should find §
place in the Eighth Schedule of the
Constitution The reason which I
have stated is quite enough for this
purpose, though, of course, there are
other reasons which I shall presently
place pefore the House.

Now, people are somewhat afraid
that if this language were to be
mcluded m the Eighth Schedule, 1t
might be possible later on to utilise
it for all practical purposes.
nowhere in the Constitution dp I
any article enjoimung or autho
that there should be complete syper-
session of English by Hindi 1 do not
find any article to that effect in the
Constitution On the contrary, I fipd
that there 1s scope for continued use
of English even after the (arget
period; that 1s safegusrded, because
for so many purposes, English has to
be utilised

I would say that English )
was the only language which his
made it possible for the Indian Unjon
to be united and solidly kept, and
the same language will continue to
keep it so

After the report of the Kher Com-
mittee on the Official Language was
submitted, there has been a good

supersession of at
Centre and in t::‘g&m.w‘:nd
State 1s trying to go its own way
developing its regiomal language,
gwing precedence even to the

By

Bee
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slack in the granting of money, the
result 13 that so many non-Hind
speaking areas are not able to pramote
or develop that langumge I would
request that the Centre should take
this pont into consideration and grant
more money with a view to see that
the Hind: language 1s properly spread

It 15 said that we have got Hind
as the official language of Indm 1Ia
so far as the dehiberations of Parla-
ment are concerned, I darc say that
we do not have Hind: only as the
offial language appearing 1n the
debates, hcre, all the fourteen langu-
ages are represented I do not mean
that there should come a time wher
everyone of the Members represent-
Ing a particular region must speak In
his own language, and they will
nsist upon thewr speeches heing
recorded 1n ther own languages in
the Debates In that case there will
arise this difficulty that peoplc will
be speaking 1in their own languages,
and a simultaneous translation of the
speeches m thc different language:
will have to be there, just as we have
it in the UN and other places There-
fore, 1 would say that English should
continue for some more time I am
sure that in the process of tme,
English would certamnly run awav
from India, and Hindi will take 1ts
place

I would swday one thing more, and
that 1s that we are members nf the
Commenwealth and, therefore, we
rannoi afford to 1gnore Enghsh We
are having close association with UK
and USA, and we are also having so
many schemes for the improvementi
of industry and for scientific develop-
ment and ro on ‘Therefore, I would
say that English cannot be ignore-
s0 easily and so very lightly

Everybody thinks that the super-
session of English 1s the only practi-
cal way I would, however, point out
that 1t 15 not so easy to supersede
English in that way After all, what
is msisted upon by hon Members 1s
that there must be a flexable approach
and a practical approach Having

147 1.SD--7
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learnt the lessons from past exper-
ence of the wptation that has been
taking place in South India, we can-
not afford to ignore and disregard
those lessons and say that Hindi be
introduced, 1n a very hasty manner.

1 would only plead with the Hindi-
wpeaking areas that the inclusion of
the English language in the Eighth
Schedule 18 not going to hamper the
progress of India in any way On the
other hand, we shall have a weapon
in our hands, because the English
people were driven away by the use
of the English language, not by any
other thing That does not mean that
we would agamn mvite Britishers to
India This Engliesh language 13 »
weapon With which we can drive
away any aggressors having any bad
design over India I would, there-
fore, urge that the English language
must be included in the Eighth Sche-
dule of the Constitution

qfya wwaraw waw (foagd)

IR HEwA  H Iei s
g f& ww S ® o1 g wwAr
g 4z & frre & wor w4 safe
TP A AT AT AR € |

iy WaATCCW wAw /A Wyawr
arn ® frdrd &% oar § w79 W
ghET FET |

ZfAS ®T UG AT FY A F
afenfert ¥ & fad Y qua g &
g W ¢ sew fadw gw wfed
) %7 @ & fr gowr felt ww &
T i A A g W RE e
FAR AW § OF O §9F § e 1o
W @ @ AR 3w Tmar w7 qErsER
o & fod o 3w T gp B § AN
gufss T, TF T § WA @
qre fem W g Wy g3 W
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wOm W § | @ W 9T gR 4a
oW i gy At W Wy
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o o A @aer § T § R
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WY T W7 & w9 F S vk ag
FHET °T 6 3W WY OF gy § A ¥
ford T W gugwr @ wwelt §
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o% AT THW | Ay W | oY werfere
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# aft felt g W wT e wEw
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Dr. P. Subbarayamn (Tiruchengode):
Mr Deputy-Speaker, Sir, I find myself
rather 1n a difficult position, having

expressed my opinion already in the
disgenting Minute that I appended to
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[Dr P. Subbaraysn]

distinguished

B G Kher Btll, I hope people will
forgave me for emphasising my point
of view

There 13 a shght misconeeption
over Shri Frank Anthony's Resolu-
tion They feel that his Resolution
deals with the question of official
language I do not think that that
18 the intention of Shr1 Frank Anthony
at all His intention 1s only to have
English included in the Eighth Sche-
dule of the Constitution

Some objections have been put for-
ward to this because the Eaghth
Schedule s supposed to contam the
national languages of India, languages
spoken by a number of peonls 1n
various regions, I do mot say
‘regional languages’ because then
Urdu will not find a place Urdu
finds a place because 1t happens to be
the language of my friend

Dr. Ram Subhag Bingh (Sacaram)
Jammu and Kashmir State 1s there

Dr. P. Subbarayan: My hon friend
Dr Ram Subhag Singh, corrects me
by saying that it 1s the language In
Jammu and Kashmir

An Hon Member: In Andhra also

Dr. P. Bubbarayan: In Andhra, 1t
1s not Even in Jammu and Kashmur,
I have been told when we went to
Srinagar that the language of the
region 15 Kashminn and not Urdu
Urdu may be the spoken language of
the majority of the people trere

Mr. Deputy-Speaker. They have
adopted Urdu script, but the langu-
age spoken 1s Kashmin

Dz, P. Bubbarayan: Therefoie the
question to be considered 1s whether
we could adopt and recognise Enghsh
as a national language I contend we
could, for the simple reason that the
intelhgentsia of ths country for
nearly two centuries have adopted

AUGUAT 7. 1980
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English as thewr language, not because

they talk it at home hor because it
is thdr mother tongue, but it has
been used in varnous cases, m official
posmtions, in the matter of medium of
instruction even in schools before the
new policy of regional languages came
m Till 1837 =n my own State,
Enghsh was the medium of instrue-
tion from the primary classes right up
to the University stage Even now
in Umversities 1n most paits of our
country, 1t 15 still the medium, and
I thunk 1t 158 a very good thing that
it remains so, for the simple reason
that 1t 1s the one languave which
could be understood by most of the
people Unless we have one medium
of instruction in Upmiversities—I have
said that in my dissenting Minute also
—we cannot mantain the umty of
India I could very well imagine
Hindi after having become the
official language, becoming the
medium of mstruction in Umversities,
because to that extent, 1t would help
to keep the unity of India The
unity of India 1s far more precious
to me than any lhinguistic quarrel or
lingwistic controversy that mght
arise  And, if umty 15 to be kept,
I think the medium of instruction et
least at the university stage should
be one language And as umity 1> nnt
possible at this stage and as< even
the Committee of the two Houses has
said that a certain number of years
will have to elapse before Hindi can
become the one official language of
the Union, 1 feel 1t 1s only precper
that English should find a place in
the Schedule

1 do not mean to say that i1t will
help the growth of Hindi That 1s
a case which has got to be consider-
ed as well But what makes me afraid
of the future of Enghsh 15 move-
ments like my friend Shr: Braj; Ra)
Singh's party's—Angrezi ko bhaga do
—meaning that Enghsh should be
driven out altogether That rather
frightens me because I thuink Englhsh
has contributed a great deal towards
our unity English has contmbuted
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a great deal to the growth of know-
Jedge.

At Bangalore wheh Shn C V.
Raman was questioned by the Chair-
man he said that English opened
many windows of knowledge and
‘today what I am as & scientust is
because I learnt English. It is not
that I am not proud of my own
language Tarmul because I was educat-
ed in Telugu because I was born in
a Telugu area.’ He said there are
things 1n Tamil of which he was
always proud though he could not
read them himself because he learnt
Telugu

Still Enghish has 1ts own use as 1
said and I think it 1s only correct
that Enghsh should find a place 1n
the Bchedule I do not thmk any
harm would be done by including 1t
in the Schedule because as 1 have
smid 1n the beginning itself it does
not settle the question of official
language in any manner That 15 a
matter which has got to be settled
m Parllament and we have already
provided m the Constitution that the
official language eventually should be
Hindi And, I do not thuink anybody
18 quarrelhing with that. But I think
it will be a great gesture to a mino-
rity like the Anglo-Indians who are
a very small minonity, but who are
still recognised as citizens of this
country, that Enghsh should find a
place in the Schedule I do not think
we need close our mnds to this We
are all emotional when the question
of language 18 concerned I think
emotion should also be governed by
reason and I feel reason demands the
winclusion of English in the Eighth
Schedule

Bhari Nxth Pai (Rajapur): Mr. De-
puty-Speaker, Sir, I should-like to try
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You will hear me 1if you hear me
patiently

That was a language at that time
mmposed by an alien rule. Such kind
of use to which we are employing
English now for 18 entirely a matter
of free choice The stigma of slavery
and imposition does not attach to it

I have been a protagonust of Hindi
and I take pride in it. At a very
early age I learnt Hindi though I
am afraid because of the fear of ex-
pressing myself in this House. This
I only say to remove any misunder-
standing

1 would Iike to say another thing.
It 15 this that this inferjority com-
plex towards English 18 likely to lead
to two different but equally detest-
able results. One ig the irrational
hostility towards Enghsh it we ap-
proach it in a spirit of inferiority
complex; and another, equally bad
of course, an irrational embracing
of Enghsh. My endeavour wiil be to
-pj.:;-oa:h it from a shghtly different
angle.

At the very outset before I come
to it I make this grievance agam.
Let not the bitter memones of the
yoke of the Enghsh or the memories
of the baton of the Anglo-Indian
sergent cloud our wvision or influ-
ence our judgment when we make
up our minds. We are not debating,

what we are doing is something vety
different, It Is that English He giveh
a place 1n the Eighth Schedule.



An Hon. Member: We do

Shri Nath Pal: If we do, then,
there are some inevitable logical con-
The past prejudices which

the baton on our heads should not
be allowed to come m the way of
reaching thig question Here 13 &
numerically smallest community of
our country claiming for a right of
remaining in this country, retamnng
its distinct identity, personality and
individuality Shrn Anthony Eden
has uttered a word which should stir
us.. . (Interruptions)

An Hon. Member: Not Anthony
Eden but Frank Anthony

Shri Nath Pai: I am sorry I will
never expect um to meet the fate
that befell the other Anthony  Shr
Frank Anthony has uttered words
which for me at least were very
touchy. He said: ‘I am an Indian, I
am proud of it! and every time you
refer to me as a foreigner a stab of
pain shoots through me’ He has been
pleading to put the case of a small
community. He 13 afraidg of the re-
action of us the majority, the master
people of this country. He says- I
want English to be accepted because
it will help the enrichment of Hindi
That is a subterfuge which we com-
pel him to adopt. He is afraid. What
i the fear?

Here is a lttle commumty which
is worried about its retaiming its in-
dividuality and identity. Our tradi-
tion ig so great and we have always
brought a spirit of catholicity to bear
upon great questions. All religions
have found shelter in this country

said this about English. It led to
intellectual emasculation and spiritu-
al devitalisation—a unique phrase of
his which he used If we impose
English upon the rest of uzs such
consequences are ingvitable

The resolution i1s saying something
different, not the imposition of Eng-
lish on the whole nation 1 know the
disastrous consequences that are to
follow if we try that We tried hard
all our hife to get a mastery over
English But I can say with all
humility that the only language in
which [ can expres, myself with a
degree of ease and a degree of confl-
dence 15 the Marathi language-~the
Konkan: dialect of it. I know one
may say 1t 1s not Marath1 I think it
15 the height of arrogance for anyone
to tell me that my mother tongue is
not Marathi If Shr: Anthony says
that Englhsh 183 his mother tongue
shall we not extend to hum the in-
alienable right of every Indwn in
new India that his language will be
protected and upheld? Are we
serious about giving the Anglo-Indian
community the right to live as Anglo-
Indians retaining their individuality;
or do we want them to go? I want
to ask this geriously. Are we to
allow the fact that they are geogra-
phically dispersed all over the coun-
try and the fact that they are
numerically small to be turned
against them? The strongest single
bond which holds a community as a
community is the language. This
community can preserve its identity
by having its language preserved and
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est of my brethren, the Anglo-Indian
community. Do we want them first
to disintegrate? That is what will
happen if we do not protect them
1 know England 1s there to protect
the hterature of Shakespeare, Milton
and Byron 1 know there 1s America,
Canada, Australla and New Zealand
But I have got our brothers here who
speak that language.

Shri M. P Mishra (Begusara):
Under article 29(1) of the Constitu-
tion every Indian language which 1s
not even there in the Eighth Sche-
dule has the full right to protection
And there are a number of Indian
languages which are not in the Sche-
dule There are so many languages
?!lndm which are not in the Sche-

ule

Shri Nath Pai: Thank you very
much for this I was asking this
question If we do not take this pre-
caution and offer this s
what will follow? First, there wall be
a disintegration of the community and
its gradual disappearance from the
horizon of Indian history, lost with-
out a trace into the vast ocean of
Indian humanity I do not think this
1s what many of us would like to
happen to the smallest Indian com-
munity I, therefore, plead: let us look
at the question raised by him from
the point of view of allowing a small
community to exist as an Indian com-
munity retamning its personality, indi-
viduality and identity It we huve
this our fears will be removed. I
am one with the leader and the
champions of Hindi. Hindi is my
lingue franta; I am proud of it. All
our dedication will go to it; all our
loyalty will go to it as the national
language of India. It will remain so
and we only hope that the Govern-

.
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ment will not pay simply lip sympathy
to Hindi but will be taking all the
steps so that very soon the day comes
when we can immplement what has
been enshrined in our Constitution
about Hindi but that is not to be con-
fused with the right of a small com-
mumty to have its own language pre-
served 1n thig country.

Having said this about, what I feel,
the way of looking at this, I would
make a plea also to my Anglo-Indian
brethren. Many of us do feel that
sometimes just as we should help to
preserve their individuality, they
should also try to emphasise their
identity with the wider entity that is
known as India. We hope that there
will be more leaders of the calibre
and aptitude and approach of Mr
Frank Anthony. I must say of a sad
experience—he will pardon me—when
I was first sailing; in the  bathroom
on board I was told by my country-
man—"You, black Indian, this is not
native India” I was sorry that this
kind of attitude prevailed. I do not
want to raise a prejudice because that
15 not my attitude We have to see
that some of them try gradually to
1dentify themselves with the people of
this country, in the regions where they
exist, Whereas we should make it poe-
sible for them to have English, they
should make an endeavour to learn
the language of the region: if in
calcutta, Bengali; or if in Bombay,
Marath: or Gujarathi or both. 1 do
not want to add to the load of this
commumty but there is an expecta-
tion that this mutual understanding
and harmony should come in place of
the present distrust Many of the
speechee, I am afraid, are clouded
and overhung with the past preju-
dices My plea, therefore, is that we
should take up the amendment that
we have moved. It is a comprehen-
sive one We cannot go on amend-
ing our Constitution piecemeal There
1s the question—to me it is very im-
portant—of Sindhi. If Sindhi today
does not exist as an identity and
entity, 1t is not the fault of our
Sindhi brethren; it is not their fauls
that the country was divided and
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Sindhi must
disappear from the map and cul-
India. There is also the claim
ur Manipuri brethren and with
I will be concluding; there are a
few other languages such as Santhal
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Hiny think it as a joke. For me it is
& matter of pride that this country has
such & richness of culture. So, our
attitude towards English should be
that. This is my appeal to him: he
may think once again before pressing
this Resolution whethey we can go
With the spirit of the amendment
which my Party has moved. Amend-
ment of the Constitution should not
be piecemeal; it should be a compre-
hensive one. We should provide for
the other languages also. Howsoever
small a community may be, it has the
glory of being born in India. I was
born here; this land preserved my
identity and helped me. The Anglo-
Indian should feel pride and joy which
he perhaps does not feel today. So,
you should extend this spirit to
Sindhi, Santhal, Rajasthani and Mani-
puri. Let us take this attitude. I
will, therefore, plead with him, hav-
ing pleaded with the House, that we
should not try to seek to amend the
Constitution piecemeal; but let us
consider this and try to find a solu-
tion. Thank you very much.

The Prime Minigier and Minister of
External Affairs (Shvi Jawaharlal
Nebru): Mr. Deputy-Speaker, Sir, this
debate has gone on for a fairly consi-
derable time and I had intended not
to participate in it. Not because I am
not greatly interested in the subject
But right from the beginning, I had

AUGUST 7, 1980

Inclusion of English xz'ﬁts
in the Eighth Schedule
of the Constitution

that jtsel? might be some kind of in-
direct pressure, although I do nct
want it to be so, But during the last
session, friends pressed me to parti-
cipate in this debate &nd I promised to
do so and I am, therefore, fulilling
my promise,

To some extent I have tried to
prepare myself for this bv reading
last evening Mr. Frank Anthony's
speech when he moved this Resolution
and also some other speeches. Taen
I went back to the records of the
Constituent Assembly when these
language matterg came up pnd among
other speeches, I read my own which
I made almost exactly ten years ago
in September, 1048. If I may be per-
mitted to say so, 1 was cather susr~
prised to see what a good speech I
had made there. And I find that really
T have lhttle to add to it or tv vary
1t in any way.

My approach to this question is not
hidden, 1 have repeated it on
various occasions. It is not
an approach of those worthy col-
leagues of ours whom I would call
the Hindi enthusiasts, nor s it the ap-
proach of the other colleagues who
are the English enthusiasts. Personal-
ly, I am an enthusiast for btoth: Hindi
and English—when I say Hindi, I
mean the Indian languages also—pro-
vided they function in thcir proper
domains and spheres. I do not see
any real conflict. There may be over-
lapping. Necessarily, languages over-
lap. That is not harmful. They have
a good effect on each other but we
should avoid this approach of con-
flict, as if the advance of one langu-
age somehow crushes the other. I
recognise that in the past of India,
English was undoubtedly an imposed
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matters more objectively and irmper-
sorrally.

In the course of the debate, many
aspects of the language issue have
been referred to although it is well lo
remember that Mr. Anthony’'s Reso-
lution only touches one swall aspect
of it; 1t does not cover the rest It
is true also that the moment you
touch these matters, immediately you
ghake up g hornet's nest and ell kinds
of things—not only language but all
kinds of suspicions in people's muuds,
fears—come up and rather come 1n
the way of calm and logical thought
One cannot help, therefore, looking at
this relatively small matter in this
larger context  Nevertheless, let us
consider 1t in the smaller context

Shri Nath Pai, who was jusi speak-
ing, appealed with eloquence for our
helping the Anglo-Indian community
to maintain their individuality and all
that I am all with him 1 just do
not see, however, how this particular
amendment this way or that way
helps or huinders It is a very very
minor matter from the poini of wew
of maintaining theirr wmndividuality I
am all for it There are other forces
that play in India which will help
m mantaining 1t and otner forces
which will come in the way; because,
naturally, all kinds of forres came to
unify India, came to mix us up with
each other, and I hope—I am not
talking of the Anglo-Indian com-
munity, but all of us—that these forces
which mingle and commingle us will
grow and not keep us in watertight
compartments as they do stll, and
compartments of caste, and the like
will actually vanish. If that happens,
no doubt, that kind of thing wnll affect
the Anglo-Indian community also, and
I think it is a good thing if it hap-
pens, not by any pressure but by the
natural process of racial integration
and all that.

This particular resolution really
has no resl effect on that, because I
rectgnise that Englizh is ang should
be considered the mother tongue of the
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Anglo-Indian community. By pulting
it in this li®t you do not make it more
or less a mother tongue, it is that.
And, as the House knows, our pelicy
18 to encourage education in the
mother tongue, whatever it is. We go
about 1n the North-East Frontier
Agency teaching people in their tribal
languages Some of them are very
imperfect, not developed, neverthe-
less, we fhink 1t imporiant to start
thewr primary education in their own
language If you start in any other
language, Assamese, Hind1 or what-
ever it may be—these languages come
at a later stage—there is an element
of difficulty, of foreignness to the
child ¥ you do that in the case of
the tribal languages, surely in the
case of the more developed languages
that 1s even more important. Surely,
in the case of English it is very im-
portant. For people who consider Eng-
lish as their mother tongue,—well, it
15 for them to decide—.it is their
mother tongue and they should be
given every facility for that.

Shr: Anthony referred in his speech,
1 think, to the so-called Anglo-Indian
schools I do not personally know
much about them, so I dare not say
much; but without knowing much I
would say this, that any “acility for
Anglo-Indian education should be
maintained, should be coniinued and
should be facilitated necessarily.

Now, it must be remembered that
the Eighth Schedule of the Constitu-
tion containmg the hst of 14 langu-
ages 1s certanly not an exhaustive
Schedule of Indian languages, Obvi-
ously, not There are other languages
which are not mentioned there, quite
a number. In fact, in the amend-
ments to this resolutien I see odd
languages mentioned saying that they
should be included. Therefore, you
must not consider that the non-men-
tion of a language means that it is
not an Indian or is not &
language used in a. That is pot
correct

Take another language not so tndch
used in India. There ure Plenty of
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Indians who have French as their
mother tongue in Pondicherry and
elsewhera We have promised to
honour French in Pondicherry and to
encourage it. We are encouraging it,
and it is the language of that little
State of Pondicherry today; educa-
tion, law, judiciary, medical, teaching
and other matters are done in French
there. What will happen in the dis-
tant future I do not know. It may
be that before too long a very consi-
derable number of Portuguese-speak-
ing people will also be within our
country. Many are within our coun-
try today, outside Goa. But, no
doubt, Goa will come, and wc have
even now given the assurance that
the Portuguese language of Goa will
be honoured. We respect it and it
will be a language of India in so far
as those people are concerncd.

So my outlook is somewhat differ-
ent, I am not referring, of course, to
al] the other languages which are
more typically Indian all over the
place. There is Sindhi, a very im-
portant language. Sind may have
gone, but a large number of Sindhi-
speaking people of eminence have
gome here with their language. Be-
cause of that, you know, so far as the
Sahitya Akadami is concerned, deli-
berately we have included English
and Sindhi in our list, because we were
dealing with a practical problem of
encouraging the publication of book in
languages which we considered to be
of importance to India. We had the
whole list, of course, of the Eighth
Schedule, and we had English and
Sindhi. That is all right. It shows our
friendly attitude to encourage Eng-
lish; not at the expense of the 14 or
any other—of course not—but we felt
that English had a peculiar import-
ance--not because, if I may ssy so
with all respect, the Anglo-Indian
community considered it their mother
tongue, but for wider reason; because
it has been and will continue to be a
window to us to all kinds of activi-
ties,—thinking ete. Therefore, we in-
cluded it, and one of our chief pur-
pose In the Sahitya Akadami is to
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come out,

Now, therefore, my firat point is that
the Eighth Schedule is not an ex-
clusive list of Indian languages. It is
a list of the more widespread, if you
like, Indian languages, spoken by
large numbers of people. There are
quite a number which are not includ-
ed, which are very much Indian
languages. Secondly, so far as educa-
tion etc. are concerned, we lay stress
on the mother tongue, not on the 14
languages but on every other mother
tongue that is in India—certainly on
English, certainly on French, certain-
ly on Portuguese, leave out the typi-
cal Indian languages, and certainly or
the tribal languages—so that there
should be and there is 1.0 burden on
the Anglo-Indian community or any-
body who consider English or any
other language as their mother tongue,

Now, there is article 347 of the
Constitution. It says:

“On a demand being made in
that behalf, the President may, if
he is satisfled that a substantial
proportion of the population of a
State desire the use of any langu-
age spoken by them {o be recog-
nised by that State, direct that
such language shall also be
officially recognised throughout
that State or any part thereof for
such purpose as he may specify.”

“Any language”, not a language of the
Eighth Schedule. It is the right of
people speaking any language, if they
are sufficient in numbers, to request
the President to declare it as the
officially recognised language for that
area. He may do that. And it is
obvious that this is mot confined to
the 1€ languages; any language oan
come. It is a different matter whe-
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ther conditions prevail for any other
language to be so, but the point 1s
that the Constitution definitely thinks
not of the 14 languages mentioned 1n
the Eighth Schedule only but also of
other languages And, so far as
English 1s concerned, of course, it 18
mentioned m the Constitution
various places rather specially

As Shr1 Anthony himseld said, this
question of language whenever it
comes up rather clouds our vision be-
cause of our emotion There ara
psychological and other reactions to
it, and that 1s the real rcason for this
kind of debate, otherwise, I do not
think 1t makes much difference 1f you
add or subtract a language because
that 18 not an exclusive hist, as I smd

It 1s true that the Indian languages
have suffered psychologically and
otherwise, yet they have gamned a
great deal too naturally from contacts
with the wider world They have
suffered to a large extent

Some hon Member I forget who it
was, perhaps 1t was Shr1 Nath Pa: or
somebody else, who said—

Mr Depuiy-Speaker Pandit Bra)
Narayan “Brajesh”

Shri Jawaharial Nehru. He put the
1dea that a person who knows English
15 a superior person to a person who
does not know English They have
suffered from that to an extent and
still they suffer to a certain extent
it 15 gradually gong away, but 1t 1s
still there, and there 1s a bad thing
That kind of feeling 1s a bad thing

1 am rather partial to Enghsh I
consider English important, not, if I
may say so, for many of the reasons
advanced here—those reasons, I thmk,
are relatively umimportant—but for
some entirely different reasons But
I do think that it 1s a bad thung uf
in India this feeling perseveres, that a
person who does not know English he
may be a scholar in his own language
—is somehow inferior to the other
person who knows wvery imperfect
English or whatever it is.
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An Hom. Member: There is a feeling

Shri Jawaharial Nehru. That is not
a good feeling In fact I go further
1 think 1t 18 qute essential that a
person, even though he belongs to
some rather primitive group, who-
ever he may be—though you mught
think that he belongs to some rather
primitive group—must respect his own
culturg. If you go and deal with
some of the tribal folk—the tribal folk
of course differ greatly, some of them
are highly advanced and some are
not—the first thing, I believe, 15 to
make them respect themselves, never
make them have contempt for them-
selves or their people It 15 a bad
thing When I say that about the
iribal folk, how much more does 1t
apply to others? There has been
thuis feeling and there has been this
separation 1n India of the so-called
English-knowing and the Enghsh-
speaking people from the masses of
humanity m India, whether they are
Hind: speaking or Marathi-speaking
or Bengali-speaking or Taml-speak-
ing That of course i1s partly gomng
but 1t has been there and that has to
be very definitely removed A scholar
of Hindi or Tamul 15 infimtely better
than a person who knows indifferent
English, obviously he 1s better He
knows something well

Take another aspect of it Whether
you like 1t or not I like it The
medium of mnstruction mn India is
becoming an Indian language, of a
region or of the State, call 1t what
you will There 1s no doubt about 1t
The real importance of English in the
past was that it was the medium of
instruction Many of us have grown
up learning 1t as a medium of ins-
truction We cannot get out of 1it,
but the next generation 1s getting out
of it The generation after that will
be completely out of it, and that 1s the
real change that 1s coming, not your
Schedules and all that The medum
of instruction i1s Hindi or Tamul or
Telugu or Marathi or Guarat or
Bengali or whatever i1t Is Progres-
sively 1t 1s comung like that I do not
wish to force the pace anywhere
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naturally, giving a certain help and
direction now and then and allow
things to be developed.

Now, the major change that has
come over India 1s that the medium of
instruction has become—in the
achools, high schools, it has already
become—the language of the State
English is used certainly—a good
thing too—and I am all for it espe-
cially in the umversities. But the
medium of instruction in the regional
language is a big break lingwstically
from the past It does not matter
where you put it in, in what Schedule,
or what the Qfficial Language Com-
misgsion says or does They are import-
ant for their own reason but the real
thing is that the medium of instruc-
tion has changed. Therefore, you can
only consider English as a secondary
language, or if you like, a compulsory
secondary language; if you like, a
highly important language, a language
which iz not the medium of instruec-
tion but which is learnt as a separate
foreign language That has become
imevitable. I think it is right.

There are certain risks and dangers
in all this—linguism or the languages
developing and becoming rather autar-
chies or developing certain separate-
ness, There are certain risks. We
cannot ignore them and we should
deal with them. We should
fight that tendency; but, mind you,
we cammot fight it by trying to come
in thHe way of the of the
regiorml amguages. That is a Wrong
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Unijted Provinces about Hindi and
Urdu and each so-called language—
the languages may be more or less the
same with minor differences—not try-
ing for its own growth but trying to
smother the other, trying to sit on the
other and trying to blame and con-
demn the other It is an amazing
thing, but it goes on still to some
extent. Some Hindi enthusiasts get
angry 1f somebody speaks of Urdu not
knowing that they cut their own hands
and feet by talking against Urdu,
because Hindi and Urdu help each
other. They do not hinder each other;
they help each other, add to the
growth of each, and the moment you
try to hinder the one you hinder
yourselves from growing

Therefore, 1 think we have to take
that nisk, the risk of language sepa-
ratism. There is no help for ait. I
think we shall get over it undoubted-
ly, but we should get over it if we
encourage the right tendencies and
not impose our will on others

Now, take Hindi. Hindi 1s at pre-
sent objected to by many people in
the South Why? Well, because of
a feeling of imposition and not
because they are aganst Hindi. As a
matter of fact I think there are vast
numbers of people in the South learn-
ing Hindi and learning it very well.
The process is going on, but the
moment you talk of any kind of im-
position, quite rightly they get angry.
And, therefore, all talk of imposition
must go. I should go further and tfell



1297  Resolution re

There are, of course, many other
things 1 am not discussing the whole
question of language, but agan I
repeat that the big thing that has
bappened in India 1 that the medium
of wstruction has changed Iram
English to the regiomal languages
Other things are secondary

Also, 1t was right and essential for
this medium of mnstruction to change
and for our education to be mn those
languages 1f we have to deal on a
level with the masses of our people
There 15 no other way Now, remem-
ber, I repeat, I am partial to Englhsh,
and I will say something about that
presenily But I am also partial to
our people, the masses of this coun
try, not because of my partiality for
Enghsh or foreign knowledge or
scientific and technical knowledge—1
am partial for them—but I just can
not forget that we have to carry 400
million people with us and not an
elite, a few thousands or even a
mullion or two if you like, and you
cannot carry them practically, psy
chologically, emotionally in anyway
xcept through their language So
vou have to dea) with those langua
ges, you have to deal not only with
them but ourselves too

Therefore, 1t 15 for all these reasons
that, although Mr Anthony’s resolu-
tion does not make a mighty diffe
rence this way or that way, I do not
think 1t 13 a wise resolution or a wise
step to take I do not think 1t will
make any difference It would not
help the Anglo Indian  commumty
but it may very well hinder not the
Anglo-Indian community, but the pro
cess he wants to encourage by bring-
ng 1n another bitter dispute, fears
and apprehensions I want to aveid
that I want natural processes and
not make a constitutional amendment
Suppose at the tme of fram-
ing the Constitution, the Constitu
ent Assembly put in English there at
that time, there 1t would have re-
mained But now to go out of our
way to put n any language will ob-
viously open the doors to so many
other languages coming m Apart from
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that, 1t will open the to infinite
controversy and conflict

It will be mjurious to English in
the end, because, remember, m the
final analysis, 1t 18 no good forgetting
that it 1s the non-English-knowing
people who will decide the fate of
India—I do not say *Hindi-knowing”,
but “non English-knowing”"—because
they are the vast majority n this
country Naturally, how can wees-
cape that? We can help them, we can to
some extent mould their thinking and
direct then, but the moment you
make them feel that you are up
agamst them, then you are lost, you
will be swept, with all your Enghsh
and everything Therefore, [ do not
think 1t 1s wise to raise these things

But I do think that essentially we
have to encourage our languages, our
education and our work must be pro-
gressively in our languages to keep
in touch with the people and to bring
them into the emotional contact with
what 15 happening in your Govern-
ments and elsewhere It does mnot
matter I am speaking in Enghsh, 1t 18
because I am habituated to it, and 1t
does not matter But I know that the
right thing to do 1s to speak m a
language understood by far more
people So, 1 think that has to be
done.

Dr Subbarayan referred to the offi-
cial language Our Constitution has
laid 1t down, for a variety of reasons
into which 1 need not go, that Hind
should develop progressively as that,
not because Hindi i1s better or more
powerful or whatever 1t may be,
than the other languages, but for
certain very practical reasons of ex-
tent etc I beheve, that this should
be done

I belheve also two things As I
Just said there must be no imposition

Ly, {or !ﬁ,lniﬁﬁl\%—l
do not know how long—1 should haye;”
1 uld have, English as an associate
ad_gmoﬁa language which can be
used not becaute of facilities and all

that, though there 13 something m
that, but because I do not wish the
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people of the non-Hindl areas to feel
that certain doors of advance are
closed to them, because they are
forced to correspond—the Govern-
ment, ] mean—in the Hindi langua-
ge. They can correspond in English.

1 [it.as an aliernate
ﬁw_g —people require
and the decision for that, L would

Teave not to the Hindi-knowing _Qegple,
“But_t5 the non-Hind{-Knowing pedple

I will repeat what I mean Hind:
progressively develops; I try for that,
but I love English to come into the
picture to be used as long as people
require it Some States have follow-
ed 1it; they can go on using 1t and
gradually allow languages to develop
and to replace English,

Having said that, I should like to
say a few words about Enghish itself
Really the question of Hindi versus
English 1s a very minor issue; 1t 1s
not the real 1ssue at all, although
there 15 so much argument, if you
look at it from my point of view, the
way I have put 1t I come to Enghsh
and 1ts importance It i1s not impor-
ant, 1if I may say so, because a number
of people know it in India, although
1t 18 a factor to be remembered It 1s
not important because it is the English
of Milton and Shakespeare, although
that also hag to be considered. There
are also great poets in other lan-
guages—French, German, Russian,
Spanish, etc, apart from Asian lan-
guages. It is important because it 1s
the major window to the modern
world for us. That is why it is im-
portant and we dare not close that
window., If we close it, it 15 at the
peril of our future.

‘We talk about our Five Year Plan,
industriahsation, science and techno-
logy. Every door of that is closed if
you do not have foreign languages.
You need not have English; you can
have French, German or Russian, if
you like, but obviously it is infinitely
simpler for us to deal with a language
we know than to ghift over to German
or Russian or Spanish. It is a tre-
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Every competent scientist today has
to know two or three non-Indian
languages.

People 1magine that by coming =
large number of words m Hindi or
Bengali or Marathi or Tamil—techni-
cal and scientific words—and maybe
by translating some text-books, you
provide the background for scientific
tesching Certainly, for high schools
yoiz do it and maybe it is right that
you should do so, although this busi-
ness of coining words seems to me to
have been carried on to rather absurd
lIimits, making a noble language pro-
gressively more and more artificial and
ununderstandable. It is terrible and
I think the chief persons gwlty are,
not all, but some of the Hindi enthu-
giasts They make it very difficult
really Leave out the question of
Iiterary forms and graces; in my own
small way, I too am a lover of lan-
guages and 1t hurts me, it hurts my
aesthetic sense, my conception of
language, to see these artificial mons-
trosities thrust upon me, put up at
cross-roads and stations—huge long
words, which nobody understands, not
the public I do not know if the
man who invented i1t understands it

It 1s a terrible thing and 1t 1s more
dangerous for the Hindi language than
anything else, because you are tying
up Hindi with steel bonds, which
will prevent it from growing. The
creativeness of a language goes if you
impose these things Language is a
delicate flower which grows in beauty.
You can feed it in various ways; you
cannot pull, tug or twist it about and
think it will grow

Shri Narasimhan (Krishnagiri): This
disease is spreading to regional lan-
guages also.

Shri Jawaharial Nehru: 1t is all
the worse; 1 am sorry. It is a bad
thing.
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It is mevitable that in the present
stage of our development, with our
Pive Year Plan, industrialisation,
mechanisation, scientific progress and
research, you cannot progress by all
the Indian languages put together I
say that definutely today and if you
want to stick to them only, without
foreign languages, you do not go
ahead You may have enough science
to teach m high schools, you may
even get some books for your ele-
mentary umversity course All that
should be done, but science 1s not the
BA or the BSc course Science
today goes into the jet age, atomic
energy, space travel, automation and
all that It ;s a new age and this
House should forgive me if I say
something, not derogatory to the
House, but still rather cnitical, and
that 1s this House does not repre-
sent m numbers I mean, the scienti-
fic outlook That 1s to say, we re-
present more the literary outlook, the
lawyers' outlook and so on and so
forth

Shri Hem Barua® The emotional
too

Shri Jawaharial Nehrn The
peasant’s outlook too, which 18 1m-
portant I do not challenge that But
1 will say thuis I was reading a lect-
ure delivered in the Cambrndge Uni-
versity a few months ago by an emun-
ent man The lecture was called “the
two cultures” He was dealing with
the Enghsh scene, mind you, not
India And he was saying how 1n
England two cultures have developed
which were far apart from each
other, which did not understand each
other, the two cultures bemg the
literary cultures and the scientific cul-
ture And he gave examples He
said 1n the hall of the big college at
Cambridge there were dons sitting—
the scientific dons, the mathematical
dons and the literary and the classical
dons and they glared at each other;
they did not talk to each other, the
literary and the classical people,
Grewk and Latin and all that, on the
one side and the scientific and the
mathematical peopfle on the other
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side They locked with contempt at
each other And he said it 15 extra-
ordinary these two cultures developing
—the literary man, he knows nothing
about the modern scientific age and
the scientific man knows nothung
about the treasures of Literature If
that can happen in a country lke
England, in a city like Cambridge in &
college gathering, people glaring and
not understanding each other, pro-
fessors of a single college, transport
yourself to India We are backward
in science Our scientists apart, our
own thinking 1s not scientific We use
some of the products of science 1n n-
dustrialisation undoubtedly We tra-
vel by air, we talk about space travel
Maybe we read some fiction, what 1s
called “science fiction” or space fiction
or something But essentially we are
far far away from this age, the atomic
age 1n our thinking Naturally, it 18
not surprising If the English lhter-
ary men who hive in a highly indus-
trialised country cannot fit into that
mentally how much more difficult
will 1t be for us who are industrially
backward scientifically backward and
in other ways not used to that

We have some professors teaching
science We have some technologists
They are growing, of course, and
there we are on the threshhold of an
industral revolution 1n India Now
that industrial revolution cannot, in
the present age—I am not talking of
the future ages—be carried out, be-
cause we have no literature, no langu-
age We have some books on ele-
mentary physics or biology or chemis-
try, but this higher mathematics and
all that 1s really quite beyond our
languages, at the present moment.
And you cannot have an industral
revolution unless people have access
to these and are taught these books
in various languages You may trans-
late some You should But 1t i1s not
enough So, without the knowledge
of the foreign language the doors of
the new age are closed to you, with-
out the Knowledge of several foreign
languages I would say, and inevitably
the language which 15 easier to you 18
English, to come back to it
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[Shri Jawaharlal Nehru]

Theve is another aspect. When I
talp of the industrial age and all
these other scientific developments,
and when we talk about language, a
totally new language is developing in
the world, a language, if you like, of
the elite, the language of the myster-
fous, the high priests, which average
people do not understand. But it is
developing with amazing rapidity
among the technical people, among
the scientific men, a language largely
of mathematical formulae. There is
very little of the rest there It 1s
chiefly mathematical formulae which
are accepted and as only mathemati-
clans and physicists will understand
and for you and me we do not just
understand it. And this is develop-
ing at a terrific pace, because it has
to keep pace with the development of
technology, development of so many
other things of science and there sure-
ly is going to be, I hope, one langu-
age in the world, the language of the
mathematical formulae. For that wt
cannot have a separate language;
otherwise, the world is lost

We talk about one world today in
theory because of scientific advance,
communications and all that National
boundaries hardly count And I have
no doubt that if the world survives
long enough there will be one world
But these national prejudices come 1n
the way-and we cannot ignore them
At any rate, let us go towards that,
and not isolate ourselves. In this
connection, I would say a lay small
matter which you have decided and
1 would like to stress on that It is
of the highest importance that you
use international numerals progres-
sively—not that you cannot use what-
ever you like in the private books and
things, I have np objection because
that again becomes a symbol of the
modern age, of science, of mathe-
matics, of formulae and all that. You
cannot introduce all that formulae ete.
in the Devanagari numerals. You
immediately get into a different world.
You have to use it. That at least, let
us have in common with the world,
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common in India to begin with. Then
the commonness incresses.

[At this stage the alarm of an hom.
Member's (Seth Govind Das') watch
was heard ringing].

An Hon. Member: That is a signal
for you to stop.

Bhri Jawaharlal Nehru: I know it
is a signal from Seth Govind Das.
In eonclusion 1 would venture to
say that it is of the utmost import-
ance that the people grow from their
roots. We cannot uproot, without do-
ng them enormous injury, any
people, even the primitive people.
We are not a primitive people We
have 5,000 years, 10,000 years back-
ground behind us. How can we up-
root ourselves? It is an impossibility.
We cannot do it The language be-
comes a symbol of continuity. What
are languages, every language, even
the Southern languages? The
northern languages are intimately
connected  with  Sanskrit The
southern languages are not connect-
ed in that way, but in other ways.

Now, everyone knows that Sansknit
was the symbol and the vehicle of our
magnificent civilisation mn the past, a
tremendous thing. Whenever I think
of it I am overwhelmed by the
achievement of Sanskrit It is a
tremendous thing. Now we cannot
leave it Let us learn it by all means.
But our languages are a continuity,
arc a cultural tradition from Sanskrit.
They keep that continuity deep of the
dim past through Banskrit and for us
not to lay stress on that, not to en-
courage them, not to imbibe them
ourselves means that we cut our-
selves away from thousands of years
of cultural tradition, to cut ourselves
away from our people who have that
cultural tradition. You may call them
illiterate but you dare not call our
people uncultured. They are not.
They are full of culture even though
they may not know how to read and
write. So, if this continuity is broken,
for an anclent country like us it will



Now I come back again to the second
point, of the modemn sciemtific jet
atomic age. We must have a foreign
language to open our windows and we
must not close our minds to it.

Shri Nath Pai: The hon. Prime

Christians 1n Goa. Portuguese is the
language of the forces of occupation.

Shri Jawaharlal Nehru: I know
that Konkani is the language. But
we have said that it is entirely for
the people there—we have said that
as we said in the case of Pondicherry
—that 1f the people there want to
carry on with Portuguese they can do
50.

Shri Vajpayee: May 1 ask a ques-
tion of the hon. Prime Minister?

Some hon. Members: No.

Shri Vajpayee: He has just now
stated. ... (Interruption).

Bome Hon. Members: No questions.
(Interruption).

Mr. Deputy-Speaker: Order, order.
I have called Shri Prabhu Narayan
Singh for the present.

iy o Ao Ferg (wel) : uTeTE
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Kok fr s ool g grergfonm
wgfdt oY fawi oeg § SR ow
| ¥ 3w 7 ¥ e grar-Sfama vl
et 4 §, wefed v A o
a1, afe gl o §, wis{ faqge
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“Any section of the citizens re-
siding in the territory of India or
any part thereof having a distinet
language, script or culture of ite

own shall have the right to con-
serve the same.™
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FqTSTR WEYXY : AT WL AT |
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O I gaagyewwy Fq4 A7, T
I WX AT add )

Raja Mahendra Pratap (Mathura):
My most important point is that we
should not discuss any subject by
arousing passions on both sides, whe-
ther it be the question of a party or
& question of language or a question
of culture. Qur ancient culture
teaches us that we are all parts of
*one whole, but this modern culture
makes us fight for partres, for reli-
gions, for provinces, for countries.
This should go. That is my most im-
portant point. And I say if Mr.
Anthony wants to have English langu-
age, 1 do not think there is any harm.
I think we can also edd Sindhi,
Pushtu and Irani also. (An Hon,
Member: Why not Russian?) I think
there is no harm if some people want
to have one more, two more or three
more languages along with our four-
teen languages.

An Hon, Member: Also Ceylonese.

Mr. Deputy-Speaker: Order, order.

Raja Mahendra FPratap: Sindhi, of
course. I have said it.

If we consider that these gentle-
men are Anglo-Indians and if they
want their own language, then of
course, if we accept that they are
Anglo-Indians, then they must also
have their own mother-tongue. (An
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Hon, Member: They bave it). It is
very good that these gentiemen still
remember their parents in Eagland.

So far as this question of language
is concerned, I think we should adopt
the resolution of Mr. Anthony. It
will also help us in other ways. For
instance, in Punjab there is the ques-
tion of Hindi and Punjabi. I think
that question also can be solved thus
that if you are speaking Hindi, speak
Hindi; if you are speaking Punjabi,
speak Punjabi. Where is the harm?
What I mean to suggest is that all
those people who have a certain
language at home should be allowed
to develop their language.

I may tell you In Soviet Russia
there are 149 States, and most of these
States are based on races and langu-
ages, I was travelling in Soviet
Russia. For instance, here I go, they
speak Tatari, there I go, they speak
Turkmani, in another place they
speak Uzbeki, in yet another place
they speak Tajiki. They have their
own States. I only mean to say that
we should not arouse passions on this
matter.

I received several letters from
Hindi-speaking people and Hindi
fanatics that I should not support
Mr. Anthony on this question. Why
should there be such a morbid mind
on this simple questiont We should
help Mr. Anthony and accept his re-
solution. There is no herm in it

lauguage, and when Mr. Anthony
accepts Hindi as our natiomal langu-
age, where remains any quarrel about
it? Hindi is the language of all
India. This we accept.
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Swami Ramananda Tirtha (Auran-
gabad): At the fag end of the debate it
is very difficult o cover all the points
or even those points which ae neces-
BATY.

Mr. Deputy-Speaker: Moreover,
there are only five minutest

Swami RBamananda Tirtha: I want
to touch only two points. 1 do not
know how the question of citizenship
can be related to & language. My
esteemed friend Shri Nath Pai, while
pleading for the inclusion of English
and some other languages in the
Eighth Schedule, stated that the
Anglo-Indian community would feel
more as citizens of this land if En-
glish is included in the Eighth
Schedule, if I have understood him
correctly. I think we should dispel
all these ideas from our minds. The
question of citizenship Is quite differ-
ent from that of language.

Secondly, let us remember once for
all that English is not going to have
that glamour, and that necessity
also, in the future of India, in the
pattern  that we have built
1 have received my education through
the medium of English. I have learnt
Sanskrit through the medium of

age, Unfortunately, Shri

Committee on Official language, had
chosen a very bad time, Till our own
thinking was tagged on to the official
language question, he surreptitiously
—people at least would feel that it is
& surreptitious way of giving undue
importance to the English language,
He failed there and he wants to sue-
ceed here, The same cause which
brought about his failure there is going
to bring about his failure here, be-
cause the context is the same. It is
inevitable.

The English language will survive
in India and it should survive in India,
I am an for that. 1 feel that it is a
language which most of us should learn
out of our own voluntary like, not as
an imposed one. 1 would only plead
with him that, having heard the Prime
Minister, let him not press it for &
Division. He will be doing a disservice
to the cause which he wants to serve
to his community, unnecessarily put-
ting his own community with some
bitterness in the minds of his country-
men, because, he is speaking on behalf
of the Anglo-Indian community as he
says now, or at least as some of the
Supporters of the Resolution have put
it, If this comes on behalf of a parti-
cular community, in all humility, I
would like to say that it is a bad
omen for that community. Let us not
g0 in for that 1 would plead with
him not to press it tow division.
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IIH W A F AGT F) ¥ wEw@
ady 41 ) s drafaez Far 1 syl
WET &7 THEE F@ gC 41X fadw
FamsmTafgd qraT g A §
w@ar Jted ar i 1’ 3w F e F
geqee § WY Q¢ awn faet o §
T FATaT /YT A T WO o 2|
# el AT 1 g P A1 wrfe ATt
WIZAT #T FE AR §, WK ITH 99T
RET A N aga aq@ Amr g
g g Agd wY F0w 4 wO%
N TS & ) T g9 AT Y AT
HR FF TF T 0 0F qr7 & A
& g gferat T meed el
aar & fad I A9 0 TG
Quw ¥ 7Y ®wroT | § 9 oy et
NWIA G sg A A Y
q& T Wi § f srfae 3w et
W T § 7 sfram & 9t Py
ufgwrt @y Re(T) W g e
FEHEH I AT AT F qg feaw
e fE B ¥ o afr ot fr
9T O we wnyr, fafy o aepfy
cdt §, 3% o wfwwrx § fs g gy
fafy, wrv o wepfr o fywonr
w2 I T8 ) A TR W A TR,
ureA W qg wdar §, ufved, fe vy
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Fue gm0 7 38 Y 5T W )
A1 Y WA W o wuAr wgw AEy
Ty & Wi fafqm wmomit & e
WA ga At @ 1 18 /W 7 fwdy
WA @ A I W
YT F TP AR w7 o & f@d
sYearg faar wrar & o« & AgY aAwar
frandr&fag o oot god fafa
i g ? was Y A gt w0
THTAT KT JEA TG § | WAA &G
V9T a9 §, TUAr 8,34 & aw & 7,
%A W 7 Faw A WX 9 98 w0
faf Y ®q 7 2 @ 1wt 2 OF
wra @Y gfegAi & qerk § ag W
T Fot afed 9T 7 A g QU
o gaa faure wifgry § fs s g ay
g q@i

& wraar g e wufr Ao ae ow
fRdY #Y7 4 g 3T ¥ FIT {oo
a7 ¥ wifus won fear sicgwrgam
g e e vu & g fy 7@ A
s g o ga sl v T g &
g H1X wTeE g § 4g¥ W_Z W |
st wrar & fod A WA A aga wia}
o\ &% wmar g f ag wraT gadt aeET
¢ an Eoosa g g s oo Y
&Y Y & wenT $Y WY AR Foew ofy
A% qrE & ALHATL AW F IE®Q@
e 9 ¥ W W e A faen
areft § | wEslr e @ mrer o g
o # qirag grg g Wi o 2w
Mgt o ag &
wg Wy AT A @R & WK
TN AR ATt gIsw
Xg o wE €Y v T & ) dfew dar
f& s T w@RE § R wmwer §
a femr faw g2 o% wg faer &
T Wt § W fefenr e
e e, TR TR sAE
siivow @ aw O it ot 9@ g §
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oAt gt € 1 & off WA A d
R ¥ ¥ T § 6 o g F el
®) v ¥ & frerer faar oY fggeam
W e a¥7 wiga s 3w
az t fe wsl g o ¥ Froprefy =i o7
e

sft QoY Y ag weaE wE § 98
TR feidfma N rmw
g9 & WYX 9gT @, 99 W T 7 4FT FT
fear & | I wadg war  wfafa
® fle & g § A A fear § 3w
# IRA "W 31 facga wwe w< faar
¢ ot fegmm Y Al & fawme
A @ % 9 AT ey & faens
drard fewr T uF du & "W @<
A G § A F YT W@ 3 AR
q fae wmar &0 .

s#fr Y gk dfeam F g ot
Yoffofie e gud, sd g os
weHE B S gR & frdg A sy
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ford <fam srgear s & 7 @ fe &
frdft woqwa # wraT Y g far
TR, 99 §T FOFUT TRT 99, T4 &
fed xa gex g o wfea wgm oY
WA AR : WA anwan g fe o
& fad T8 YeaTa §Y ATH B HIE AE€Q@
afrar 1 ¥fem s ao g fwooewm
! ® o9 w7 §en g fe g
NEATT T ST G I &F T AR
N WA, 6 N, wwer I
el ararEt & U8 o Xa 6
B TGT W WAAT F AIER W@ W
Fowre oY afew  qFaE g e oy
oo g8 2w w1 JeTT W § A ¥
& O Y &Y antfer Feey et Y
TR w0 | xufed & O for &
gt ga s d v o
frzr wEm fr T8 YA ¥ TNg

RN g QW g



have never been an antagomist of

reason why I brought this resolution
was the reason of fear, and I am glad
to say that that fear has been largely
assuaged by the intervention of the
Prime Minister

From a narrow point of view I saw
this hatred motivation against Enghsh
mounting 1n the country I know that
the fact that English happens to be my
mother tongue and the mother tongue
of a microscopic minority in the larger
Indian context may not be important,
but, at any rate, I had the rght to
resist what I felt was a campaign, a
hate-motivated campaign, with the
sole objective of destroving English.
And may I say to my hon friend, Shr
Mishra from UP ...

Some Hon. Members: From Bihar

Shrl Frank Anthomy: I beg your
pardon, from Bihar-—that I assess this
campaign and 1ts motives not by pro-

Many of my friends from the
Hind: States have professed not only
respect, they have professed love for
the Enghish language, but more and
amore I have seen exhibitions from
Mlmmmhmm“

Shri M. P, Mishra: That movement
not confined to UP. That 1 indulg-
in by a party known as the Socia-
list Party of Dr Lohia, an all-Indim

Bra] Raj Singh: That is the
only correct movement for the masses
of India if they have to progress.

Shri Frank Anthony: What conclu-
sion do you expect me to draw from
the fact that ostensibly educated legis-
Jators 1n UP walk out as an act of
deliberate discourtesy aganst their
Governor because he chose to speak
in what to them was a foreign langu-
age?

Shri Braj Raj Singh: No, 1t was not
that No discourtesy was meant

Shri S M Banerjee (Kanpur) That
House 1s strong enough to protect
itself

Mr Deputy-Speaker: He can refer
to that

Shri Frank Anthony It 15 from
these acts that I draw this conclusion,
and I have seen 1t 1n this House Why
1s 1t that this resolution has been not
only opposed but opposed bitterly, not
only opposed bitterly but opposed
venemously, only by those whose
mother tongue 18 Hindi? Why?

Shri Braj Raj Singh: That 18 wrong

Shri S. M. Banerjee: It was opposed
by Shm H N Mukerjee

Shri Frank Anthony: Because, those
whose mother tongue 18 Hindi h“:t
rsuaded themselves—you may n
Eceoept my inference—that until they
destroy English, Hindi can never be-
come the official language of  this

country

Some Hon. Members: No no.
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Shri Harish Chandra Mathar (Pali):
Disabuse your mind of this impression.

Shri Feank Anthoay: It is because
of this Hindi-motivated hatred for
English that I brought this resolution.

Shri Kalika Singh (Azamgarh): I
think Shri Mishra was right in attri-
buting that motive to you, since you
are attributing this motive to others.

Shri 8. M. Banerjee: Do not with-
draw 1t and oblige any one.

Shri Frank Anthony: I am glad my
hon. friends from the Hind:1 States are
now disclamung any hatred for
Enghsh, and I hope in future their
policies m the Hindi States will square
more with these professions of alleged
respect for the English language.

I was grateful to my friend Shn
Nath Pai for the attitude he took up.
He pleaded that f Government was
honest in its professions towards the
Anglo-Indian community, whose re-
cogrused mother tongue 1s Enghish,
then they must accept English as one
of the languages of India And he
made the plea that I should not press
my resolution because he said that
while 1t was acceptable, 1t should be
brought 1n along with other languages
and at that time we could consider
the claims of these different languages
for inclusion 1n the Eighth Schedule

I just want to make a comment in
passing 1n reply to an observation that
fell from Shr1 Nath Pai He sad:
although we remember the batons of
the Anglo-Indian policemen, the cul-
ture of India, the catholicity of India,
does not choose to remember the past
I am grateful for that, but I would
remind hum that 1t was not only the
batons of the Anglo-Indian sergeants
of police. We were the products of a
certain matrix—historical, cultural,
social. We might have done our duty
wrongly from your point of view, but
we were not the only Indians who used
batons. There were a lot of other
Indians in the police forces who did
it, and we did our duty rightly or
wrongly according to our point of
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1 am a product of east and wesl
My thoughts and my way of life are
more western than eastern, and yet
India clings to me as she does to all
her children in innumerable ways.
That, you may say, expresses the feel-
ing of the Anglo-Indian, and yet those
are the words of Shri Jawaharlal
Nehru about himself.

And after all, this claim. of patriot-
1sm and loyalty 15 not the monopoly
of any communty. May I remind
Shr1 Nath Pa1 that perhaps more in-
jury was done to the Anglo-Indian
community by British rule and by
Britain than to any other community
of India? He does not know this. I
am completing my history of the
communty.

Until 1808 we were the soldiers of
India, we were the merchant princes
of India, and in 1806 because they
were afraid that the Anglo-Indians
mught join with the other Indians of
this country to drive them out, an
embargo was placed on my commu-
nity. After 1806 no Anglo-Indian
could get into the covenanted service.
All Anglo-Indians holding commissions
were driven out No Anglo-Indian
could hold land or property in this
country. You do not know our history,
I do. You know the more recent
manifestations of that history, but
that has not been our history entirely.

The first national bard of modern
India was an Anglo-Indian, De Rozio.
He was one of that band with the help
of which Ram Mohan Roy was res-
ponsible for the intellectual awaken-
ing, the cultural renaissance which-



I want to come back to the subject
.and meet only some of the fallacies
which have been perpetruted; and one
of them 1s. What was the main motive
-of my resolution? I wanted to remove
this taint of foreignness. And I am
grateful to the Prime Minister that he
accepted this position. He said, yes,
we recognise the fact that the mother-
tongue of the Angle-Indian community
is Englhsh, that they must get every
Tacility for retaining that mother-
tongue, we should recognise the need
of our giving them facilities for their
schools. This was one of my main
motives, because I was afraid—my hon.
triend does not know, but I know, be-
cause I am dealing with this problem
every day, the tremendous pressures
‘that I am facing in some of the Hindi
Biates, because—] say, and I say it
with great regret—of this basic motive
of hatred against English; there are
some people who are avowedly com-
mitted to the policy of destroying
English, and they feel they can only
destroy English it they destroy my
schools, because they feel that my
schools are the nerve-centres of Eng-
lish teaching, and that until these
#chools are destroyed, they will never
be able to destroy English. :

Seth Govind Das (Jabalpur): I object
1o it .

Shri Frank Anthony: It was only a
motive of fear. . ..

¥ fier T ;. Surenw o,

A 6 F wr & 2y s g g e

e e &t il o e

of the Constitution

wrefir aremit ¥ sfr @ wiend ¢,
T8 & T g g WY QR ¥ gy o
R0t & qorr e § 4 g F & Pty Y
vt & yorr et & 1+ S vl waer
T gwg & wwonay aefr A fod

% N g foret &, 3@ & wrepr vt § Fi
37 %1 et o mdy wrehiy oy
¥ feaft qor &

8hri Frank Anthony: My hon. friend
ig not reading from cause to effect. He
is reading from effect to cause, My
attitude in the Parliamentary Comnut-
tee on Official Language was an atti-
tude which had crystallised after a long
period of ten years. I had explained
the process by which I had reached
that ultimate position of crystallisation,
I had supported the fact that Hindu-
stani should become, . , .,

W uifR e : e oz @
g

Shri Frank Anthony:, ., ,
language of this country.

¥ Mfaw wv @ & sraAg ¥ ma
g1 #maflr axer & w7 e
g1

Shri Frank ¢ Let me make
1t very clear that at that time I had
expressed my doubts to no less a per-
son than Shri Jawaharlal Nehru. I
said, we should not use the word
‘Hindi’, but we should use the word
‘Hindustani’, because Gandhiji with his
unerring instinct knew that it we
were going to have a language which
could be not the national but the
official language, & lsngusge which
would hold the scales evenly between
ull the peoples who constitute this
ethnographical museum in this coun-
try it had fo be a neutral language,

Pandit Thaknr Das Bbargava
(Hissar): There is no difference bet-
ween Hindi and Hindustani actually.

Seth Govind Das: Satan i Quoting
Scripturea.

the official
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Mr, Deputy-Speaker: Order, order.

Shri Frank Anthony: It is not a neu-
tral language. -

1 have said that I am prepared
to accept here and now Hindustani
as the official language. I want a
language that 1s neutral. I want a
language with which no one identifies
his religion; I want a language with
which no one dentifies a particular
community; 1 want a language with
which no one 1dentifies the oppression
of any linguistic munority; I want a
language with which no one 1dentifies
the oppression of the language of any
Languistic munority  Had we had
Hindustani, we would never have got
all these mamfestations which today
have crealed a revulsion not only in
my mmd. Ask the Mushms what
they fcel; ask the Sikhs what they
feel.. (Interruptions.) This revulsion
has come because you have traded in
hate.

& ntfaw T/@ : IqTemw oY,
7g aner fgge A ey a1 4
2, wa aYz fg= o AT arad
Lod
Shri Frank Anthony: I say this to
my friends as the Prime Mimster has
said but said 1t perhaps more euphe-

mestically that you cannot 1mpose
your language on any other peoples.

& et e - HYE ¢ ady we
qEar 1

Shri Frank Anthony: It is this im-

position motive, it 1s this hatred

motive that has created thus revul-
sion against Hindi,

o firer war revawy “ede’’ (frergdY)
foe faege fet ¥ feg i g <3 ¢

Shri Frank Anthony: No; hatred
will beget hatred. (Interruptions).

Bhrli 8. M. Banerjoe: This is too
much,
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Shri Frank Anthomy: I am a very
small person; I cannot create any re-
vulsion agamnst Hindi. “‘Why is there
this revulsion against Hindi in thus
country?

Seth Govind Das: There is no re-
vulsion.

8hri Frank Anthony: If you say,
there is no revulsion, if you say that
the people m the south want Hindi,
if you say that all the Sikhs want
Hindy, if you say that, ...

Setb Govind Das; Have voting on
your resolution, and you will find
what the position is. (Interruptions),

Mr. Deputy-Speaker: Shall we be
able to go on like this?

w1 94 A g w7
ot warorw g -, S ifwd o

JITOR FPRD : TAT &, AT K97 |
37 FY wara A 37 Ofd 1 A ag wEgA
X g, 9% & wEw Ofwd )

Shri Surendranath Dwivedy (Ken-
drapara): This is not a controversy
between Hindi and Enghsh,

Shri Frank Anthony: It is not, but
in spite of that it was sought to be
made so 1n this country.

and which has jogged my memaory,
And I think it 1s good that I should
say something with regard
observations that fell from his lips. I
wanf to reassure him that let him
feel that this community that 1
the privilege of representing is
identifying itself with India As
say, there is schizophrenia; there
schizophrenia among some Hindus.
That is a part, as I say, of the fact
that they have
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An Hem, Membeor: Let him address
the Chair.

Shrt Frank Aathomy: . ..according
to my mnate capacity for loyalty.
Perhaps, Shr1 Nath Pai does not know
that the history of Kashmur maght
well have been differently written but

for the Anglo-Indian pilot I am
Shri Braj Raj Singh: You are one of
them

Shri Frank Asthony: I am glad of
that I want you to realise

Pandit Thakur Das Bhargava: My
hon friend should speak what 1s rele-
vant so far as the resolution 1s con-
cerned He 15 only beating his own
drum and saying that he has done this
and done that, or that his community
has done this or that Are we discus-
sing the resolution or are we discus-
sing the Anglo-Indian community
here? It 15 not fair to speak of these
things on this resolution

Sbri Bra] Raj Smgh: We are proud
of every Anglo-Indian

Pandit Thakur Das Bhargava
(Hissar) But we want to hear about
the resolution I want that the hon
Member should speak what 1s rele-
vant to the resolution and not waste
the time of the House

Shri Frank Anthony: I was only
answering the criticism that let the
Anglo-Indians serve India We are
serving 1t and we are dymng for 1t

Mr Deputy-Speaker: If the hon
Member addresses the Chair, perhaps,
he might have less difficulty

Shri Frank Anthomy. I want to repel
one or two other fallacies One fell
from Shr1 H N Mukerjee My hon,
friend Shri Nath Pa: said that he was
considerably impressed by Shn H N

g

AUOUSEY 7, 1008

felt sorry for people who live in this
kind of twilight world, with a sort of

hybridised culture 1 was sorry for -

Shn H N Mukerjee when I saw this
prcture of self-pity that he had drawn.
He said that English had meant cul-
tural enslavement of this country.
I know something of this subject
And may I say with-great respect that
Shr; H N Mukerjee when he spoke
m this way was not in the best
Bengali tradition” For, what 1s the
Bengali tradition? The Bengali tra-
dition 1s a tradition of cultural demo-
cracy, the Bengal tradition 1s a tra-
dition of a synthesis of cultures, that
1s not a hybridised culture That 1s the
apogee of cultuie, the ultimate ex-
pression of the highest form of cul-
ture, when you get a synthesis of
cultures And that 1s the tradition of
Bengal and for anyone to talk of the
cultural enslavement of India by the
bringing of English 1s to talk without
a knowledge of what happened How
did English inform the education of
this country? It informed Indian edu-
cation at the demand of Liberals led
by Ram Mohan Roy Ram Mohan
Roy refused to allow India to have,
according to him, this pall of 1gnorance
drawn over it by the perpetuation of
Indian education It was as a result
of the insistence of Ram Mohan Roy
and his fellow-Bengali Liberals that
English was brought to this country
A great gift of hustory And what
happened?

16.50 hrs.
[MrR SreaxEr in the Chair]

As a result of Ram Mohan Roy's tn-
umph, India rushed forward to an in-
tellectual awakenming; India rushed
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forward to a cultural renaissance
through and by English brought in
at the instance of Ram Mohan Roy.
India jumped from ievalism into
the modern world,

That is why I repel this thesis that
English led to the cultural enslave-
ment of India. English led to an in-
tellectual awakening in  India.
English led to a cultural renaissance
in India. Tilak, one of your greatest
patriots, proud of his own language,
saud. ...

An Hon, Member: Say ‘Our’ (Inter-
Tuptions).

Shri Frank Anthony: VYes ‘Our’
{Interruptions).

o s W (9TEY)
sgr gfem ady &, oY ag T AT
AT 9187 4, 94 f¥ w2, #ar
4gr ¥rga mfe &1 a7 gf ?

Shri Frank Anthony: As I was say-
ing, the greatest Indians have recog-
nised the place of English. I was
quoting Tilak. He smid that India,
through English, received not only the
inspiration for liberty, but through
Enghsh 1t received the inspiration for
patriotism According to Tilak, there
was no Indian patriotism till India
was nformed with the leaven of
English literature and Enghsh think-
mg Do not let us, in this spite and
hatred for English, blame Enghish for
everything,

And after all, what have the
greatest modern Indians done? The
great thinkers, the writers, the crea-
tive artists—what have they done?
They have interpreted themselves,
From Ram Mohan Roy, Aurobindo
Ghosh, Jawaharlal Nehru, Sarvapalli
Radhskrishnan, C, V. Raman—a whole
host of them. What have they done?
They have interpreted themselves.
More than that, they have interpreted
the spirit, the ethos, of India to the
outside world through English. India
+would have been unknown to the ex-
tent that it is known today but for

SRAVANA 16, 1881 (SAKA)

in the Eighth
dule of the Consti-

And what has English done? It has
brought to this country the broad im-
pulses, the impetus, of freedom, of
liberty, all the progress in every field
of human thought and endeavour.

Several Hon, Members: No, no,

Shri Frank Anthony: Let us not at
least be churlish in this matter. Ag I
say, I wanted to allay a certain illu-
sion, Even Rabindranath Tagore—he
was never challenged—said he receiv.
ed his great inspiration after reading
Shelley and Keats. (Interruption).

As regards foreign-ness, may I say
just one word? I do not understand
it. I have shown that legally and
factually, English 15 as much a langu-
age of this country as any of the
other languages of this country.

Seth Govind Das: No.

Shri Frank Anthony: My hon. friend
still says ‘No’. If English is foreign,
1t may be foreign in its origin. But
then 1t 1s no more foreign than
Sansknit. Its foreign-ness is relative,
that there has been only 200 years
acchmatization whereas the acclimati-
zation of Sanskrit has been for 2,000
or 3,000 years. And then if you carry
this argument of foreign-ness to its
logical conclusion, where do we land?
Then as a nation, we live, we move,
we have our bemng in everything
foreign. What we are doing here is
foreign. Parliamentary democracy Is
foreign; our administration or ad-
ministrative pattern is foreign (In-
terruptions). Our jurisprudence is
foreign; our legal system is foreign.
Everything we do is, I say, foreign
(Interruptions)., I am pleading for
English and 1 am pleading for it in
a right way. Englhsh has become a
part of the warp and woof, of Indian
life and of Indian thought. Let us
ask ourselves this question: what is
the Life-line of Indian unity? What is
the answer? Englsh
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An Hen Member: Culture.

Shri Frank Anthony: With all res-
pect, in spite of this unity of culture,
the history of India before the last
200 years was a history of tribalisms.

Several Hon, Members: No, no,

Shri Frank Anthony: The unity of
India was brought about only in the
last 160 years (Interruptions). I know
my history as well as anybody else.

Seth Govind Das: He has forgotten
it altogether.

Bhri Frank Anthony: All the facets
of Indian history today, of Indian
unity today, political, administrative,
judicial and, most important of all,
intellectual, owe their inspiration to
English. What is the mortar of in-
tellectual wunity in this country?
English. What is the mortar of emo-
tional integration in this country? It
is English. Then shall we end this
life-line of unity, because of emotions
of passion and hatred......

Shri C. K. Pattabhi Raman (Kum-
bakonam): I would beg of my hon.
friend not to over-argue his case.

Shri Frank Anthomy: I am coming
to the end of my peroration.

I wish to thank the Prime Minister;
he has more than accepted what I
. wanted. He has assured me with re-
gard to my own language and to the
needs of Anglo-Indian schools. He
has inveighed against the attitude of
the Hindi enthusiasts. He has said
that this question of Hindi must be
decided not by the Hindi-speaking
people, but by the non-Hindi-speaking
people.

Shri Nath Pai has also said that he
is entirely in favour of my Resolution
but that it must come up along with
certain other languages, The Prime
Minister has made it categorical. He
has said that he sees no objection to
English being in the Elghth Schedule.
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in the Eighth Sche-
dule of the Cona-
titution

Some Hon. Members: No, no.

Beth Govind Das; He never said
that.

Bhri Frank Anthony: All that he
said is that it I force the issue at this
particular time, it might create un-
necessary friction. Because of that,
I ask for leave of the House to with-
draw my Resolution.

¥ nfem ww : wsw W@, J
wrgar § f (@ gwm & 3o Afen
g o, 78 feryr 7 e s wifE
AT arC ag waTw w2 gafer &
1EaT E fai g8 awg g8 9 e A fan
AT HIT FIR W A A garora A L
fFgr & qaiga R awId

=it vqany Fag (avaor) - fasgr
grar =rfgg 1 A Afer

Mr. Speaker: Order, order. With
the motion for withdrawal, all excite-
ment must subside.

There is an amendment in the name
of Shri Surendranath Dwivedy. Is he
pressing it?

Shri SBurendranath Dwivedy: In
view of the fact that the hon, Mover
has asked for leave to withdraw the

Resolution, I do not press my amend-
ment.

Mr. Speaker: Has the hon. Member

the leave of the House to withdraw
his amendment?

The amendment was, by leave, with-
drawn,

Mr. Speaker: Has the hon. Mover
the leave of the House to withdraw
his Resolution?

The Resolution was, by leave with-
drawn.
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16.50 hrs,

NATIONALISATION OF BANKS

Shri Ram Krishan Gupta (Mahen-
dragarh): 1 beg to move the follow-

ing Resolution:

‘“This House recommends that in
order to check tax-evasion and

increase national income,
banks be nationalised”.

the

of Banks

oW e T e
WTagw g or fs ¥} @ @nw
I fpar §

Mr, Speaker: The hon. Member
may continue on the next day.

17 hry,

The Lok Sabha then adjourned ilT
Eleven of the Clock, on  Monday,
August 10, 1959|Sravana, 19, 1881
(Saka).
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tories in Bombay State. 10991100
FI 8 Surﬁlus machinery of

ud Project ., ., 110002
212, Thermal plantat Mug-
halsaraiin U.P. 1102-03
213. Scheme for intensive
culuvation , . 1103-04
214. Indun lhlp l.dnft in
Arubian Sea 1104—06
215, Cattle disease in me-
pur . 1106-07
216. ‘Rab: Campmm . 1107—10
217. Studyofrieeproducing
methodin China . I110=I2
218, Cmtrll Ayurvedic
Counall . . I112=16
219. Foodgmm from
U.S.A. . I116—~19
WRITTEN ANSWERS 'I'O
QUESTIONS 1119—87
S.0.
No.
20. Gudivads-Bhimavamm
Raitlway Line Reid 1119-20
221, atting on WA
S'I‘;'l‘“ck § . B 1120
222. Timber seasoning 1121
223. Irwin Hosputal, Delhi , 1121
224, BhakraDam . 1122
225. Supplyofriceto M:dns 1122
226. Ayurvedic manuscript. 1122-I123
227, Kosi canals " . 1123
228. Licenses for radio scts. 1124
2129. Reou-mutmn of the
- Water and
Pom Commission, 112425
230. Alarm Chain Pulling . 1128

wgmmmmm
UESTIONS-—contd.
3—?‘. Subjeet Coroanes
o,

231, Kathus PeederCanal . 113536
232. Hindustan Shipyard . 1126
233, Surplus Railway Land 1126-27
234. Potato growersin Hima-

chal Pnse‘h " . 1127
235, Food production in

Uttar Pradesh |, . 1127-28
236. Skymaster Air Service

in X:‘:m Sector . 1128

237. Second bnidge over the
Yamuna 1129

238. Extension of B G llne
from Baraun: to Samas-

tipur . 1129-30
330, Unauthorised mcd:cnl
practitioners . 1130
240. Panchet Hill Project 1130-31
U.s.Q.
No.
337. Corruption cases In
Bikaner Division . 1131
338. State Health Education
Burcaux . 1131-22
339. Rallway Protection
Force, Northern Rail-
way . 1132-33
340 Commmmnllnd Com-
mtteesunderthe Minis-
try of Railways . 1133
341. Survey of New Lines
on Central Rmlway. | 1134
342 Thefts of treadles. 117438
343. Passcnger faciliies at
4 Baraun 1135-36
344. Tube-wellsin Omu . 1137
345. Air services in
NEFA. . . . 1137
346. Hindustan shipyard 1137-38
7. Licensed porteruunion
M at Howrah . . 1138-39
8. Temporary labour lt
B Ports : 1139
349. U.N. Mussion to tmdy
C D. programme . 1139-40
350. Report on shipbuilding
and shup repairs N I140
351. D.V.C. . . 1T40—42
352. D.V.C.Aet. , i 1143
. Radar at Gauhats air-
- . 1143-43

port . i
Irrigation and
o al of
14344
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WRITTEN ANSWERS TL
QUESTIONS—contd
UsSQ Subject
No

355 Rent for leased railway
land

356  Surplus machincry with
Irrigation and Power
Projects

357 State Agricultural Cro-
dit(Reliefand Guarantee
Funds)

358  Pile bridge ncar Badla
Startion

359 Ice-cream plant n
Delli

360 Pilferage 1t mor
ports
361 Depirtmuntal catering
362 Purchase of aircrafis
and arrcraft pans
363 Tacketless tranvel
364 Surfacc drainage
365 Ornentation  Tramning
nires
166 Commonweahh coaxial
teleph me wable svstem
367 P &1 building Chan-
digarh
368  Air services

369 F sheries Tuch1ilg cal
Institute

370 C D programme 1n
Bambay State

371 Co-operative sugar fic
tories In B mbav
State

372 Development of ports
on West and Fast Chast s
of India

373  “Khanf Campaign *

374 Overbrnidgesand under-
bridges at level cross-
ings

375 Tractorandl ght engine
collision

376 Smugglhng of foodgrains
and sugar from Delht

377 Soil conservation

378 Irngaton and Power
Schemes 1n Ornissa

379 Rural Water Supply
Schemesin Orissa

380 Consohdation of land
holding.

381 Flag staton between
Chaukhand: and Lohta

382 P &T Commuttees and
Boards for Kerala State

147 (A1) LSD—g

[Damy Dicesr]

CoLuMNS

1144

1144-45

1145
1145-45
1146

1147—49
1149-50

1150
T1150-51
1181

nsg
1152

1152 53
Ti43

1153 <4

T1s4

1154-55

1155-56

1156
1157-58
1158-59

1159-60
1161

1161-62

1162
1162-62
1163-64

1164-65

WRITTEN ANSWERS TO
QUESTIONS—contd
UsQ Subject
No

383 National Co-operative
Development and
Warehousing Board
Grants to Orissa

384 Village Co-operauve
Societies

385 Kharagpuar Waltair
Passenger Tran

386 Agricultural loans in
Tripura

387 Bill regarding Mum-
¢ pal Corporations

38  Dcntal Clinies 1n Dis-
trict Hospitals

389 Himachal Stat. Trans-
port

390 1TARI

391 Wages of workers in
ITARI

192  Assam  Co-operative
Societies Act

393 Wind Mill in Rshan-
pura Village, Dell

394 Adulteraton of food-
stuffs

39¢ Health Insirance Sche-
me 1n Delh

396 Bamkhet-Chamba R-ad

397 Vanmthotsiva

398 Purchase of ol tan-
ks

399 Quarters of P & T
emnloyecs

400 Doublmg of Vnaya-
wada-G dur Secion

401 Cwil Hospatal, Imohel

402 T B Chnic of the
C w1l Hosp tal Imphel

403 Eaport of wheat from
Punjab

404 Purchase of nice from
Punjab

405 Purchases from Smnll
Scale Industnes

406 Gowvind Sagar

407 Bridge over nver Go-
mn

408 Indo-Russian and Indo-
Polish Shipping Servi-
Ces

409 Handhng of Indian
cargoes by Brtish Shup-
ping Services

410 Railway Primary Scho-
ols

1338

CoLumnNs

1165
1165-66
1166
1166-67
1167
1167-68

1168
1168-69

1169-70
1170
I170-71
77

1171
1171-7a
1172

1192-71
1173

1173-74
117475

117§
178
1176

1176-77
1177

1177-78
1178

1179
1179-80
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WRITTEN ANSWERS TO
QUESTIONS-—contd

UsQ. Subject
No,

411, Bone manure
412, Milestones on National
Highways

413 Soil Testing Labora-
tornies .

414 Mlk Powder Factory,
: Vysyavada .

415.  Audit of Eastern Ship -
ping Corporation

16 Sheds on Nangal Plar-

4 ¥ o gal

417 Dogsiortracing thicves
418. Hindustan shupyard
419 Plane acaident #t Senta
Cruz .
20 Quarters for railwry
4 employees in Bikarer
Dvision

421 Kashmuriourists

Statement by the Deputy
Mimnster of Railways,

LorTeclng 8n answer to
1 Question
MOTIONS FOR  AD-
JOURNMENT .

The Spesker withheld his
consent to the moving
the following adjournment
motio1s  given =otice of
by the members shown

{Dany Drower)

CoLuMNs

118082
1182
1182
1183

1183-84
1184
1184-35
1185
1i8g-86

1180
1187

1187

1187—93

against them —
Alle, arrests Notice bv  Sarvashn
(:)of ch:guled Cia- Bhaurap Krishnmarao
stes, Scheduled Gakwad, D A Ka-
Tnbesand other 1, G K Manay
Backward Class- Balasuheb Salunke,
es agriculturists  Shankarrao  Khan-
in certamn districts  derao Dige and N
of Bombay. Shiva Ry

(u) Situstion  n

on
the eve :l:'c forth~
comung elecnons
to the Repre-
sentative As-
sembly there.

RE MOTION OF PRI-
VILEGE

The Speaker withheld hus
consent to the rasing of &
question of privilege Jmn
notice of by Shn V. P.
Nayar
ment

the state-
in Sabha

Nonce by Shriman
Renu  Chakraverity
and Sarvashri K T.
K Tangaman: and
T. Nagt Reddy.

1193—1227

bythe Minister of Home
Affaurs on the 3rd August,
1959 expressing hus tnabi-
Iity to lay on the Table
the report of the Governor
of Kerals on the situation
i Kerala

PAPERS LAID ON THE
TABLE

(1) Copy of & wtatement on
sugsr situabion 1n  the
sountry

(2) A copy of each of the
following statements show-
18 the a¢ 10n taken by the
Government  un various
sssurances, prormses, and
undertakings given by the
Ministers duning the van-
ous suisions of Secand
.ok Sabha

(1) Supplementary State-
ment No., IV—Seventh
Sesson, 1959

fu) Supplement v State-
ment N, VII—<Sixth
Sesvsion, 1958

(in) Supplementary  Srate-
mert No  XI—<Fifth
Session, 1958

(v) Supplemeptary  Stave-

ment N»  XX~—Fourth
Session, 1953
(v) Supplementary  State-
munt No  XXI—Third
Session, 1957

(vi) Supplementary  State-
ment No XXVI—Second
Susston, 1957

() A copv of Noufication
N» G SR ss0 dated the
gth Mm, 1959 under
sub=scL 10n {6) of
set 1on 3 of the Lssenunnl
Commuoditics ACl, 1955

(4) A cupy of the Annual
Report of the Central
Warehousang  Corpora-
uon for the year 1957-53
along with the Audited
Accounts, under sub-sec-
uon (9) of Section 42 of
the Agricul Produce
(DPevel nt and Ware-
ho Curporations
Act, 1956
Copy of a statement show=

(S);n' retail of cotrse
rict in Cslcutta and in the
sub-divisions of West
Bengal dunng 1958 and
1959.

1340

CoLumne

1228 = 30
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BILL INTRODUCED
The Oil and Nlﬁmnl Ga

Commussion Bili.

AMENDMENTS MADE
BY RAJYA SABHA AG-

REED TO .

The Amendments made by
Ryya Sabha to Phar-
macy (Ammdmt} Bllll
as passed by Rajya Sabha,
were taken into considera-
fwon and agreed to.

BILL PASSED , .

The Depuity Mumister of
Law (Shri  Hajarnavis)
moved for the considera=
tion of the Public Wakfy
(Extension of Limutinond
Bill. The moaon  was
adopted. Afier the cluuse-
by-clause  consuderation
the Bill was passd

REPORT OF COMMITTEE
ON PRIVATE MFMBERS'
BILLS AND RLSOLU-
TIONS ADOPTED

Forty-mxth  Report  was
adopted.

MOTION RE INCREASE
IN ALLOCATION OF
TIME TO A PRIVATE
MEMBER'S RESOLU-
TION . .. .

The Minusier of Porhamea-
1wary Affaurs (Shri Saya
Narayan Sinha) moved

1231 —62

126263

[Darwy Digest)

1231

that ume allotted for the
discussion of the Resolu-
tion » inclusion of English
in  the Eighth Sche-
dule of the Cons“itution
be increased by 24 hours

The motion was adopted.

PRIVATE MEMBER'S RE-
SOLUTION WITH ~
DRAWN . . )

Further discussion on  the

rEersI:lIunm re ’:chléxm o|:'
1sh 1n the Eight

Schedule of the Constitu-
tion, moved by Shri Frank
Anthony on the 24th Apnl
1959 8nd the amendment
thertto  concluded and
the Resolution was with=
drawn by lease of Lok
Sabha,

PRIVATE MEMBER'S RE-
SOLUTION  UNDER
CONSIDERATION .

Shri Ram Knshan Gupta
moved the Resolution re
Nauonalisstion of
The discussion Was not
concluded.

AGENDA FOR MONDAY,
AUGUST 10, 1959/SRA-
1266 VANA 19, 1881 (SAKA)

Discussion on the Report on
Road Transport Reor-

1264

ganisation,

1742

1266 =13 2

" 1333- 34



